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LOK SABHA
Wednesday, May 8, 1959/Vassakha 16.
1881 (Sake)

The Lok Sabha met at Eleven of the
Clock

{MR. Speakzr in the Chair]
©ORAL ANSWERS TO QUESTIONS

Ganga Barrage Scheme
+
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri 8. M. Banerjee:
Shri Tangamani:

12746 { Shri A, K. Gopalan:
Shyl Sadhan Gupta:
Shri Muhammed Elias:
Shri Bimal Ghose:
Shrl Ram Krishan Gupta:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 158 on
the 21st November, 1958 and state:

(a) whether the Ganga Barrage
‘Scheme has since been submitted for
financial scrutiny;

(b) whether further investigations
have also been completed; and

(c) the position of the scheme as it
stands at present?

The Minister of Irrigation and
Power (Hafizx Mohammad Ibrahim):
{a) to (c). Technical examination of
the Ganga Barrage Scheme has been
completed. Certain further investiga-
tions and model expériments are,
however, in hand. The whole case is
before Government for consideration
of the complicated technical, financial
and other issues involved.

108(Ai) LSD—1

18162

Shri 8. C. Samanta: In reply to the
question in November last, we were
told that only financial scrutiny is
necessary, and other examinations
have been done I wanted to know
whether that financial scrutiny has
been finished.

Hafilz Mehammad Ibrahim: Financial
axamnation will follow when these
examinations which are referred to in
the answer are completed

Shri Subodh Hansda: May I know
whether it is a fact that a Dutch
expert came to India to re-investigate
the Ganga Barrage and 1f so, what
was the opinion of that expert?

Hafiz Mohammad Ibrahim: Yes;
Dr Hansen of Germany came to India,
made certain investigations and made
a report That was a favourable
report, but he advised that there were
certain things about which further
examinations would have to be held
and those are the examinations which
are referred to in the answer.

Shri S. M. Banerjee: The hon.
Minister is aware that the water situa-
tion In West Bengal is very serious.
In view of this serious problem, may
I know when this work is likely to
be started and what steps Govern-
ment propose to take to finalise the
whole scheme?

' Hafiz Mohammad Ibrahim: Govern-
ment are fully aware of the serious-
ness of the situation and it is their
earnest desire that the work on this
scheme should start as early as possi-
ble, and I assure the House that we
are trying to do so.

Shri 8. M. Banerjee: The hon.
Minister says “as early as possible”,
We have been hearing this since very
long. I want to know deflnitely the
day or the month or even the year
in which the work will start.
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Hafiz Mochammad Ibrahim: In no
case of u big project i1t has ever been
possible to predict 1t so definitely and
so precisely

Shri Tangamani. On the previous
occasion, we were told that technical
examination and certain other 1nvesti-
gations are necessary The hon
Minister has stated that those techm-
cal examinations have been completed
Now, would he tell us what further
examination or investigation is neces-
sary before this Ganga Barrage pro-
Ject 1s started, because there was a
discussion 1n this House on this identi-
cal question and the same reply was
given?

Mr Speaker: There are as many as
28 questions and we never see the end
of these questions on any day He
says it i1s mmpossible for him to state
a precise date, we cannot cross-
examine and ask, “you said so four
months back” and so on If 1t 1s a
question of no confidence in the Gov-
ernment I will allow 2 hours or
3 hours (Interruptions) I would
advise hon Members to read ull the
questions at home Possibly they do,
but let each hon Member study 1, 2
or 3 particular questions and come
prepared If 1t 1s important, I will
allow any number of gquestions, hon
Members should have been noticing it
In each question, when the hon Minis-
ter says that the report 1s under con-
sideration, hon Members ask, “when
it will be finished> What are the
details’” and so on True these are
matters for cross-examination.

Shri Tangamani© Whether any
further 1nvestigation 1s necessary

Mr. Speaker. Does he mean to sav
that the Government 1s not willing?
Government undertakes a barrage
scheme-—1t 1s not the opposition that
has started 1t—and Government 13
equally anxious Hon Members must
take for granted certamn things All
hon Members want to acquit them-
selves before the public who sent them
here This Government also would
like to continue m office, unless they
become sanyasins So, they want to

MAY 6, 1858
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justify their stand also Whenever it
1s a matter of importance, let it be
elicated, but not these details (Inter-
ruptions) These are all questions that
have been answered

Shri Snbiman Ghose: 1 want tq ask
only one more guestion; 1t 18 very ime
portant

Mr. Speaker: I know, I have to
decide what 1s umportant and what is
not Next guestion

Ford Foundation Experts for Food
Production

.+.
Shri Snbodh Hansda:
Shri 8. C. Samanta:
1 Shri R. C. Majhi:
Shri Rameshwar Tantia:
Shrl Ajit Singh Sarhadl:
Shri Ram Krishan Gupta:r
Shri Parulekar:
Shrl Halder:
Shri P. C Borooah:
Shri P G. Deb:
Shri Liladhar Kotoki:
Shri 8. A. Mehdi:
| Shri Ajit Singh Bhatinda-

Will the Minister of Food and Agri-
culture be pleased to state

(a) whether 1t 1s a fact that an
eleven-man team of experts from Ford
Foundation has been requested by the
Government of India to assist the
Food Production drive,

(b) 1f so whether they have acceded
to the request,

(c) whether they have come to
Indra,

(d) how long threy will be staying,
and

*2241,

(e) who will bear thewr expenses?

The Minister of Agriculture (Dr.
P 8. Deshmukh): (a) and (b) The
Ford Foundation brought a team of
13 top level specialists mn  different
agricultural subjects with the approval
of Government

(c) and (d) The team arrived here
m the last week of January, 1959 and
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after completing their work left India
mn the first week of April, 1959.

(e) The entire expenses were borne
by the Ford Foundation.

Shri Subodh Hansda: May I know
whether any other expert was 1n India
before this team and if so, what was
the opinion of that expert in regard
to food production?

Pr. P. § Deshmukh: Before this
team, 2 T.CM Adwviser, Dr Parker,
who was here for nearly 8 years made
a report Other than that, I do not
know.

Shri Ram Krishan Gupta: May I
know whether any assistance has been
given so far by this team and if so,
what is the nature of the assistance?

Dr. P. 8. Deshmukh: The team’s
assistance was merely advice

Shri Sinhasan Singh: May I know
whether the recommendations of that
committee are being implemented and
whether one of the recommendations
1s that there should be price support
policy 1n regard to all the grains and
the prices should be announced 1n
advance?

The Minister of Food and Agricul-
ture (Shri A P. Jain): There are a
number of recommendations some of
which will have to be implemented by
the Central Government and some by
the State Governments We are
exammning them

Shri Sinhasan Singh: What about
the announcement of the price support
policy m advance, so that the grower
may know what grains he may grow
and what prices he will get?

Shri A. P. Jain: Apart from the
policy decision the Government had
taken and about which a notification
was issued, no fresh decision has been
taken

Shri P. G. Deb: May 1 know whe-
ther the Ford Foundation experts have
disagreed with our assessment on food
target for the Second Plan period?

15166

Shri A. P. Jain: They have assessed
the Plan targets.

Shri Liladhar Kotoki: May I know
whether this team has stated in their
recommendation that the food require-
ments of the country by the end of
1988 will be 110 million tons and to
meet that requirement, it is necessary
to treble the percentage of increase
of our food production for each year
and if so, whether Government have
accepted this assessment and what
steps Government have taken f{o meet
this requirement?

Shri A. P. Jain: A copy of the
report has been placed in the library
and the hon. Member can look into
1ts recommendations There are a
large number of recommendations. So
far as the acceptance or otherwise of
the report 138 concerned, the authors
have dealt with certain matters about
some of which a definite decision will
have to be taken at once and the other
matters will be considered when the
Third Five Year Plan 1s being framed.

Shri Wodeyar: May I know whether
India has evolved its, own food pro-
duction drive and if so, why are the
Government experimenting many
foreign methods?” What is the result
of adopting these methods such as the
Ford Foundation method, Chinese
method, Japanese method, etc?

Shri A. P. Jain: Of course we work
out nur own Plan But we want to
benefit from the experience of others
also

Shri C. D Pande: In view of the
fact that in spite of the strenuous
efforts during the last 7 years, food
production has gone up by hardly
11 per cent—from 60 mullion tons to
68 million tons this year . .

An Hon. Member: 70 millions.

Shri C. D. Pande: Maybe; to go from
60 mullion to 70 million tons, it has
taken 7 years with all the efforts that
are possible and within the reach of
the Government and people of India.
But the target is being fixed at 110
million tons Is Government in a
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position to think that 1t 1s within the
reach of any success?

Shri A, P, Jaim: Furstly, the statis-
tics of the hon Member are not
correct The increese 1n food produc-
tion has been of a much higher order
and more than once, I have given the
relevant figures mn thus House So far
as the other thing is concerned, there
is no end to malkung greater efforts
and I thunk 1f more efforts are made,
agricultural production will be step-
ped up higher

Shri Ranga: Is 1t not a fact that the
present price policy of the Govern-
ment of India 1s not primarily intend-
ed to immduce the peasants to produce
more food but to keep under control
the food prices” 1Is it also not a fact
that Government of Incia have not
accepted the recommendation of the
Ford Foundation Advisers that what-
ever prices they like to fix should be
fixed very much in advance of the
sowing season?

Shri A. P. Jain: The overall policy
of the Government of India 1s to
increase production and we have
succeeded in increasing production
The price policy 1is also determuned
keeping that in view So far as this
particular recommendation is concern-
ed, I have already said that the report
i1s a fat volume We are examnng
1t  We shall have to take decision but
we cannot take a snap decision

Shri Ranga: Is 1t not a fact that
this particular recommendation squares
with the recommendation made by the
Asoka Mehta Committee and several
other committees also® Why has he
said that it 13 embedded in that bulky
volume and therefore they cannot very
well take that into serious considera-
tion? Does the Government of India
think so lightly of it?

Shri A. P. Jain: There 1s a lot of
argument in the question But I have
already said that the Government of
India have announced its policy with
regard to prices A notification was
1ssued in which it was said that the
Government will take adequate steps

MAY 6, 1989
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1o see that the prices do not go down
below a fair level

Shri Ranga: Question.

Shri Thirumals Rao: Is it u fact
that this report containg certain re-
marks about the Government of India
and Indian leaders to the effect that
they have not got a proper under-
standing of the needs of the people

in wvillages in regard to food pro-
duction”

Oral Answers

Shri A P. Jain: I do not remem-
ber any such remark But, of
course, the hon Member can check
it up

Shri Thirumala Rao: It has been
published n yesterday’s newspapers
A summary was published I want
to know whether the attention of the
Government has been drawn to this
aspect of 1t and what they are think-
ing about 1it, that 1s, whether they
accept the findings of this commttee
or whether they differ from it

Shri A. P Jain: So far as I re-
member—1 have gone through the re-
port—there 1s no such remark But
the hon Member can check it up from
the copy of it which has been placed
in the Library of the House

o frgfa fet & e TR E
fr W st NAfAE FaF &
IR THTE T AT SARA & e
AN TG Fgdt g ST wETET BE
FWTT 7 ¢ Sy o ety awy
Fg &9 gATY TV ¥ ST #Y
e el )

sft ®o Wo W wWAITA HAT
gy vy ag faegw Siwg e ik
aqr arg # ST ARNE wrSEA
A% w7 gxar A § 1 Ao gg WA
s N O A g § Wi ey
w wEl § o am e g¥ A
w1 wifgd )
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Dectors for Aatl-TB. Work

248, Shei Ram Krishsn Gupta:
will the Minister of Health be pleaged
to state:

(a) whether Governmrent have made
any estimate as to the number of
Doctors that may be required for anti-
TB. work during the Second Plan
period;

(b) the number of Doctors avail-
able at present; and

(¢) what steps Government have
taken to increase the training facili-
ties for anti-T.B. work?

The Minister of Health (Shrl
Karmarkar): (a) to (c). A statement
containing the required information is
1aid on the Table of the Sabha.

Statement

(a) It was estimated that in addi-
tion to the doctors already employed
in the T.B. institutions, 950 doctors
would be required for the anti-T.B.
work during the Second Plan period.

(b) At the end of 1958, there were
1301 doctors doing anti-T.B. work.
No information is available regarding
the present number of doctors.

(c) It is proposed to establish at
least one T.B. Demonstration and
Training Centre in each State for the
training of doctors, Health visitors and
X-Ray and Laboratory Technicians,
Six such centres have been established
at New Delhi, Patna, Trivandrum,
Madras, Nagpur and Hyderabad and
the seventh is being established at
Patiala. Three more centres are pro-
posed to be set up during the remain-
ing period of the Second Plan.

A National T.B. Institute is also
being established at Bangalore for

training the key personnel from each
TB. Clinic.

‘There are courses for training for
lggloma in T.B. at the following
Cegimm

1. Union Mission Tuberculosis

Sanatorium, Arogyacaram P.0Q.,
Chittoor Distt, Andhra State.

is170
2. SP. Sanatorium, Baroda,

3. Govt. T.B. Institute, Chetput,
Madras.

4. Madras Medical College and
Govt. Hospital, Madras.

5. Stanley Medical College and
Hospital, Madras.

6. Medical College, Amritsar.
7. King George's Medical College,

Lucknow.
8. Medical College, Calcutta.
9. University Medical College,

Mysore and Princess Krishna
Jammanni Tuberculosis Suna-
torium, Mysore.

10. Vallabhbhai ?atel Chest Insti-
tute, Delhi.

A special re-orientation course was
arranged in 1957-58 at the New Delhi
T.B. Centre, the All India Institute of
Hygiene and Public Health Calcutta
and the UM.T. Sanatorium, Meadana-
palle. 38 doctors were given special
training in the community and publie
health approach to tuberculosis,

Shri Ram Krishan Gupta: From the
statement I find that a National T.B.
Institute is being established at
Bangalore. May I know the nature of
the steps taken so far for the estab-
lishment of this institute?

8hri Karmarkar: I could not catch
the last words. What does he want

to know about the Bangulore
Institute?

Shri Ram Krishan Gupta: I want
to know the nature of steps taken so
far for the establishment of this
institute.

Shri Karmarkar: The first step
taken was to acquire a building there.
There was no suitable building. Now,
the Mysore Government are about to
acquire a building and give it to the
Government of India. Secondly, some
two or three WHO personnel are there
who are at present trying to recruit
the personnel immediately necessary
from our side. We are hoping that the
institute will commence its work with-
in six months from now.

Shri 8. M. Banerjee: To part (b) of
the question, that is, the number of
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doclors available at present, the reply
is that at the end of 1936, there were
1301 doctors doing anti-TB. work and
that no information is available
regarding the present number of
doctors. Do I take it that no statistics
are available with the Government?
If so, what steps are bemng taken to
collect this data to know our require-
ments for the Five Year Plan?

Mr. Speaker: The hon. Member
wants the hon Minister to keep this
information up-to-date

Shri Karmavkar: Yes, Sir I am
trying to explain how 1t 1s difficult
to keep 1t up-to-date,

‘The present position 1is that there 1s
the Tuberculosis Association of India,
whth 15 financed by the Government
and which keeps all these statistics
They try to bring them up-to-date
We also, in our Directorate, try to
bring them up-to-date But, without
trying to blame anyone, since this
information has to come from the
States, all relevant information to~date
1s not always available. That 18 our
difficulty Otherwise we always take
care to see that the information 1s
brought as up-to-date as possible

Shri 8. M. Banerjee: He has said

Mr Speaker: I will allow him an
opportunity

Shri Tangamani: In addition to the
six TB Demonstration and Training
Centres, which are now 1in existence,
a seventh one 1s going to be started
in Patiala May we know where the
three more Demonstration Centres are
gomng to be started during the Second
Plan period”

Shri Karmarkar: We are awaiting
the proposals from the States Which-
ever State shall come first, we shail
consider that first

Shri Nanjappa: May I know whe-
ther stipends are given to those
doctors, who go for vanous kinds of
tramning in tuberculosis, specially to
those who are doing independent prac-
tice and volunteer to give three hours
of their honorary service in the best
part of the day” I so, what 1s the
amount that 18 given?

MAY 6, 1959
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Shyl Karmarkar: I should like to
have notice About those doctors, wh:
may ssy that I would certainly
seriously consider that.

Mr. Speaker: He only wants to
know whether it is already in practice
that ¥ any pnivate practitioner 18
willing to offer a portion of his time
faciities are given to him for training
mn that particular branch.

Shri Karmarkar: No, Sir Thit is
why I said that I should like to have
notice With regard to the State re-
presentatives, 1t 15 the State Govern-
ments that send their own persons. I
,think 1n some of the places they are
trying to do that

Shri B. K. Galkwad: Are Govern-
ment aware that in all hospitals there
are trained doctors but there is mno
accommodation to admit TB patients®

Shrj Karmarkar: It 1s rather a wide
question For paying patients there is
ample accommodation For free beds,
in places hike Delhi, where they attract
not only patients from Delh: but also
from surrounding areas within about
100 miles, the amount of accommoda-
tion available 1s shorter I may say
that 1t 1s not able to accommodate all
and there are waiting lsts But
accommodation is made available in
their due order For instance, 1In
Mehrsuly, there 1s a turn-over of about
20 patients every month As soon as
the 20 patients walk out another 20
patients come 1n In the larger aities
that 1s the trouble but otherwice I
have seen 1n Madanpalli, in Mira) and
1n many other places about one-third
accommodation 1s vacant

Shri B. K, Gatkwad: I am not ask-
mng only for Delh Everywhere,
throughout India, you will find that
there are complaints

Mr. Speaker: The hon Member
wants to make a suggestion that in
each hospital beds should be reserved
for TB patients

Shri B'K. Galkwad: Will Govern-
ment consider the possibility of pro-
viding &ccommodation for the treat-
ment of TB patients m the hospitals?
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Shrl Karmarkar: In the general hos-
pitals” In the general hospitals, it is
not always possible becauge it 18 not
always good to entertain TB patients
there For that Government must
have a special programme For
instance, in the Second Five Year Plan,
we have offered assistance to the States
1o establish, what we call, about 4,000
isolation beds We pay them subsidy
therefor As between 1950 and now,
there has been an increase of about
double the number of beds in the
country We are trying to expand that
number of beds but the number of
patients, unhappily for us, at the
moment 18 rather too large and we nre
thinking 1n terms of domicihary treat-
ment

Road Accidents in Delhi

Shri D. é Sharma:
Shri Ram Krishan Gupta:
Shri R S. Tiwari:
Shri E Madhusudan Rao
Sardar Igbal Singh
Shri Subiman Ghose:

Will the Minister of Transport and
Communications be pleased to lay a
statement showing

(a) whether it 1s a fact that road
accidents m Delhi were on the increase
during 1958-59 as compared to 1857-58,

(b) if so the total number of acci-
dents during the year,

(c) the number of fatal accidents
amongst them,

(d) the number of persons killed or
1njured,

(e) whether families of the victims
have been paid compensation by
owners of the vehicles or by the Insur-
ance Companies concerned,

(f) ¥ not, whether Government
have taken any action to ensure pay-
ment of compensation, and

(g) the measures adopted to prevent
accidents 1n Delhy?

The Minister of State in the Minis-
try ot Transport and Communications
(Shri Raj Bahadur): (a) to (g) A
statement giving the informstion
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required 1s laid on the Table of the
House

Statement

(a) Yes There has been a small
increase 1 the number of minor
accidents.

(b) No of accidents

1957-58 2250

1058-59 3030
(c) No of fatal accidents

1857-58 138

1858-59 140
(d) Killed

1957-58 140

1958-59 147

Injured ¢

1957-58 1005

1958-59 1211

(e) The information required 1s
not available

(f) A Motor Accidents Claims Tri-
bunal has been set up under the
provisions of the Motor Vehicles
Act, 1039, for adjudicating upon
claims for compensation in respect
of motor vehicle accidents involv-
mg death of, or bodily mmjury to,
persons In Delh:

(g) (1) Roads are bemg widened.

(n) Cycle tracks, wherever
essential, are bemng pro-
vided for cyclists

() Street lghting 13 being
mmproved

(sv) Speed checking has been
intensified

(v) Special investigation squad
hag been set up to carry
out investigation of acci-
dents m a scientific man-
ner

(vi) The school buses are being
inspected by a Board, con-
sising of Deputy Superin-
tendent of Police (Traffic)
Motor Vehicle Inspectors
of the Transport Depart~
ment and the Police Three
Motor Vehicle Inspeciors
have been appointed for
the Police Department
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+ {wil) Vehicles of pre-1680
models are not being -per-
mitted to carry school
children, marriage puﬂel
or tourists parties.
elimination of old vehlclu
will go a long way in re-
ducing the number of acci-
dents,

(vili) A joint team of Motor
Vehicle Inspectors of Police
and Transport Department
has started g thorough in-
pection of heavy transport
vehicles of 1948 and earlier
models. 50 per cent of the
accidents were caused by
heavy transport vehicles.

(ix) Cinema slides are being ex-
hibited to bring home tn the
public the dangers of over-
speeding, walking care-
lessly on the roads and
going on bicycles at night
without lights.

(x) In conjunction with the
help of the members of the
Road Safety Organization
demonstrations have been
organised at the various
schools to teach school
children the rules of the
road and the correct method
of crossing roads.

(xi) Six more posts of Stipendi-
ary Magistrateg for traffic
casegs have been created to
speed up the disposal of
pending traffic offences and
to impose punishments on
traffic offenders with a view
to discourage them from
contravening the traffic
laws.

(xii) The Traffic branch of the
Delhi Police hag been
strengthened by sanctioning
additional posts of—

Deputy Superintendent
of Police

Sub-Inspectors
Assistant Sub-Inspectors
Head Constables

Foot Constables

Elow .-
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(xifi) The rules under & Bom-

the Police will be in a
better position to regulate
the traffic.

Shri D. C. Sharma: It 'was reported
in the newspapers that the number of
accidents in Delhi is very, very large.
May I know if any special steps have
been taken to increase the incidence
of accidents here? .

Shri Eaj Bahadur: The Question is
not quite clear. It is a fact that there
has been a slight increase, but to say
that the number of accidents in Delhi
is very great would not be quite cor-
rect because compared to Bombay and
even other places the rate of acci-
dents is much lower. No special steps
have been taken to increase the acci-
dents. On the contrary, the state-
ment would show that the steps have
been taken to decrease the number of
accidents and all of them have been
detailed in the statement.

Shri D. C. Sharma: How long will
it take the Government to finalise the
rules under the Bombay Police Act
so that the number of accidents is
reduced further?

Shri Raj Bahadur: We are at it and
I hope that in a very short perlod of
time we shall be able to apply or
extend those rules to Delhi.

Shri Ram Krishan Gupta: May I
know whether the Motor Accident
Claims Tribunal has made any reco-
mmendation for payment of com-
pensation?

Shri Raj Bahadur: There 1s a tribu-
na]l to settle claims between the
parties concerned—the victim and the
party responsible £6F the accident.

ft v wiw : W@ o ¥
garr fed @ § for a3 wae fvar o
g § W ford fie gfear sy o
ot &, TXWT TRGE ® s §
ag arr Ak § fe fewly o ayet
T g¥EIg R WTTE wror ag it
fis it & i o fadaet &
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Shrl Assar: May 1 know whether it
is a fact that sufficient care is not
taken at the time of issuing licences
to new drivers and proper checking
is not done to ensure that licensed
drivers ply the cars carefully?

Shri Raj Bahadur: The licence is
given under certain rules and a test
1s held before a licence is given; 1
think the test is held with all the
rigour. I may again assure the
House that the rate of increase of
accidents would not be considered
alarming if we were to keep certain
facts in view: firstly that the popula-
tion has increased by 4 per cent and
the number of vehicles has also in-
creased by 10 per cent If
these two things are kept in mind
1t would be evident that the numbet
of accidents hag gone down propor-
tionately.

Shrl Kamal Singh: Is it not a fact
that one of the main reasons for road
accidents in Delhi is the congestien ot
traffic, like cyclists, pedestrians and
other people? If s0, are any «teps
being taken to have a better system
of traffic control?

Shri Raj Bahadur: The hon. Mem-
ber is perfectly right when he refer-
ted to the congestion of traffic, lke

cyclists and others.

Oral Answers VAISAKHA 18, 1881 (SAKA) Oral Answers

15178

1# the statement is glanced throvgh
it will de apparent that steps have
been taken for relieving this conges-
tion and vequilatiag the traffic, as best
as we can.

Shri Tangamani: May I know, Sir,
whether it iz not one of the causes
of accidents that there s no restric-
tion in speed after ten o'clock, because
accidents do take place in broad
streets, like Rajpath, as it happened’
on the 4th. We do not find any place
where there is any restriction of
speed after ten o'clock.

Mr. Speaker: Ten in the morning
or at night?

Shri Raj Bahadur: After ten o'clock.
there is very little traffic. The enforce-
ment arrangements have been tighten-
ed as it will be apparent from the
pumber of prosecutions that have heen
launched. In 1957-58 the number was
only 43,740, while as many ag 75,085
were prosecuted in 1958-59. Out of
this for over-speeding and for‘' rash
driving as many as 3,605 were pro-
secuted in 1057-38: while the number
of prosecutions for similar offences
was 9,000 odd in 1858-§8, This work
out to 25 prosecutions per day.

Shri T. B. Vittal Rao: The hon.
Minister said that the rate of acci-
dents was less than that in Bombay.
May I know how the rate is comput-
ed? Is it related to population or the
number of vehicles?

Shri Raj Bahadur: The rate of acci-
dents should actually, as the Member
said, be related to the population or
the number of vehicles. Ag I just now
submitted, there has been increase in-
both. The population has increased to
the extent of 4 per cent and the
number of vehicles by 10 per cent;
while the rate of accident has in-
creased by 15 per cent. Proportionate-
g bt:teu:uin:b& has gone down. Delhi

s respect, as »
to Bombay and Calcutta, memmred

ot wo 5o mfew : & ay wppr
g fr w1 o W g
e wgeht freely AT v eow ey
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Several hen. Members rose—

Mr. Speaker: The 1dea seems to be
to bring up the accidents to the
same level as in other cities 1If 1t 1s
90 per cent in Bombay the Minster
wobuld say mine 1s only 80 per cent,
and until 1t comes to 90 per cent I
can wait I am really surprised at
this The hon Mimster has been
asked several questions The ideal
must be to see that not a single
person 18 hurt in Delhi, which 1s the
capital. Instead, he was saying agam
and again that 1t 1s not as bad as
Bombay Why not compare it with
some other wvillage where the acci-
dents will be more It is really
strange I thought hon  Members
were making some suggestions and
the hon Minister would say I will
look into them There are a num-
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ber of things by which he may bene-
fit. A number of suggestions are
made here so that the hon. Minster
may take them into consideration

Shri Raj Bahadur: On a pomnt of
clamfication’ 1t is not at all my desire
t0 whittle down the importance of
the question or to detract from the
gravity of the situation This is why
I have given about a three-page long
statement detailling the steps It 1s
my duty to tell the House and tell
the pubhc through the House what
we are domng and point out at
the same time that the rate of acci-
dents should not be considered to be
alarming

Mr. Speaker: Until the last man 1s
saved no efforts ought o be relaxed
That 15 what the House expects of
the hon Minister It 1s no good com-
paring 1t with Bombay

Shri Ranga: Is 1t not fact

Mr Speaker: I am not going to
allow any more questions

Shri Subiman Ghose: I am one of
the Members who has tabled the
question

Mr. Speaker: I will give him a
chance in another subject On
Transport there 1S a No-day-yet
named Motion If i1t comes up who-
ever has not been called during the
Question Hour will have an oppor-
tumty to speak

Samhlpnr-'l‘ltihnrh Rallway Line

Shri Panigrahr
A, {Shrl Supakar:

Will the Minister of Railways be
pleased to refer to the reply given to
Starred Question No 1635 dated the
27th September, 1858 and state:

(a) whether the details about the
US A. and Japanest aid for the con-
struction of the Sambalpur-Titilagarh
Railway line have since been worked
out; and

(b) whether any conditions have

been 1mposed by U.S.A. and Japan
while offering this loan?
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The Deputy Minister of Rallways
(Shrl Shahnawas Khan): (a) and
(b). The Sambalpur-Titlagarh Raul-
way line forms a part of the Pro-
ject to develop capacity for the ex-
port of two million tons of ore an-
nually through the Vizagapattam
Port. The Project is the result of a
tripartite  agreement between the
U.S.A., Japan and our country. The
Government of U.S.A. have agreed to
make a Joan of 20 million dollars and
the loan from Japan would be m
yens for an amount equvalent of 8
mlhon dollars All negotiations 1n
connection with this project have
been carried on by the Mimstry of
Finance.

The mmported railway equipment is
to be covered by the US. loan. The
terms and conditions of the loan are
that it 18 repayable m 31 semi-annual
mnstalments beginning three years
after the first disbursement, the rate
of interest 1s 3} per cent, and both
the loan and the interest are repay-
able 1n U.S. dollars or 1n Indian cur-
rency at our option.

As regards the loan from Japan
which 1s intended for the mining
portion of the project, the Deputy
Mmnster of Finance indicated the
present position to the Sabha on the
11th April, 1959

Shri Panigrahi: May I know when
Government proposes to start con-
struction of this Sambalpur-Titilagarh
Raillway line and when they expect
to complete it?

Shri Sahahnawaz Khan: The final
location survey has been sanctioned
recently and when the survey is com-
pleted we will take i1t up

Shri Panigrahi: In answer to one of
the previous questions, we were told
that Rs. 11 crores will be spent for
construction of this line. May I know
how much of thig aid has been made
available to the Government of India
and at what stage the present ar-
rangement 31s?

Shri Shahnawas Khan: According to
the present estimates, construction of
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the gy line which 1s going to be
114 mim in length sanctioned on 24th
April this year would cost Rs. 1458
crores. That would be the comstruc-
tion part of it. We would require some
more money for import of diese? loco-
motives and all that. For that we
hope the Uniteq States loan will be
available.

Shri Supakar: It seems one of the
conditions of the agreement is that
materials and equipment that are to
be supplied by the United States of
America are to be imported through
US.A. ships and if so, what will be
the cost of the transport through US
ships? - -

Shri Shahnawas Khan: That, strict-
ly, does not concern fthe Railway
Mmstry =

Shri Panigrahi: May 1 know whe-
ther the Japanese Steel Mission which
recently visited India asked the Gov-
ernment of India to expedite the con-
struction of this line and, if so, what
was the reply of the Government?

Shri Shahnawaz Khan: We are fully
aware of the necesffty of completing
this line ag early as possible. In fact,
we are perhaps more keen than the
Japanese Government about this.

Shri T. B. Vittal Rao: May I know
whether any time scheduled has been
drawn up for the various phases of
work like the completion of final
location survey and the construction
of the lLine?

Shri Shahnawaz Khan: We are doing
it as speedily as possible, keeping in
view the fact that the sooner the line
is completed the better for everybody.

Mr, Speaker: He wants to know
whether a survey has been made and
the particular dates fixed.

Shri Shahnawax Khan: The final
location survey has recently been
sanctioned and we are taking up the
work in all earnestness. '
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An Hon. Member: In English also.
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My. Speaker: Yes.

Shei A. M. Thomas: (a)
(c). The rice miils do not
chase rice but purchase paddy for
which statutory controlled price has
not been fixed in Bihar. Some of the

dy at a price which would enable

is under consideration.

(d) During January 1959, the prices
of paddy in North Bihar ranged from
Rs. 9°00 to Rs. 12°00 per maund and
those of rice from Rs. 1650 ¢o
Rs. 20°00 per maund.
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Shri Tyagi: No tenant will be pre-
pared to sell at Rs. 9.

Shri Ranga: He 1s being ruined.

Mr. Speaker: Hon Members can-
not decide that matter 1n the ques-
tion hour; they can gnly ehcat infor-
mation They know how to bring
1t, 1f necessary, before the House for
discussion

Shri Ranga: How many times, Sir!
It will be the same answer

Mr. Speaker: What can I do?

Shrl Shree Narayan Das: Is it a
fact that the Government of Nepal
has put a ban on the export of paddy
from that ternitory to India and it is
due mostly to that fact that a large
number of rice mills have been
closed; if so, may I know whether
any effort has been made to persuade
the Nepal Government to allow some
part of the paddy to be imported into
India?

Shri A. P, Jain: So far as my in-
formation goes, the flow of paddy
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from Nepal into Bihar has gone
dotn, but according to my informa-
tion there 15 no legal ban
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Trafic Survey of Buokingham Canal

*2247. Shri T. B. Vittal Rao: Will the
Minister of Transport and Coemmu-
nications be pleased to the reply given
to Starred Question No 425 on the
19th February, 1959 and state:

(a) whether the traffic officer ap-
pointed to conduct the traffic survey
of the Buckingham Canal has since
submitted his report, and

(b) 17 s0, when the examination of
the same 18 hkely to conclude?

The Minister of State in the Minis-
try of Transport and Communications
(Shrf Raj Bahadur): (a) The Traffic
Survey of the Buckingham Canal has
been arranged by the Inland Water
Transport Enquiry Commuittee, the
Traffic Officer has since submitted the
report to the Committee

(b) The examination of the Sur-
vey report 1g likely to be completed by
June 1959, when the ILWT Com-
mttee 18 expected to finalise its Re-
port.

Shri T B. Vittal Rao: After the
conclusion of the examination of the
traffic survey report by the Inland
‘Water Transport Enquiry Committee,
will & decimon be taken by the
Government?
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Shri Raj Babadur: The Inland
Water Transport Enquiry Commitiee
will examine the report of this traffic
survey. After that they will submit
their own final report by June
1959 When it comes to Government,
Government will take a decision after
due examination

Shri T. B, Vittal Rao: Duning the
course of the examination of this
trafic survey report, may I know
whether the representatives of the
State Governments of Andhra and
Madras will also be associated?

Shri Raj Bahadar: In respect of all
such inter-State projectg i1t is usual
to consult the State Governments con-
cerned

Shri T. B. Vittal Rao: May 1 know
if the Railway Ministry will also be
consulted?

Shri Raj Bahadur: As I said, it 1s a
matter of transport which wall also
mmpinge upon the trafic earnings of
rallways and roads That 1s why the
Planning Commussion advised us that
before we accept this project, 1its
economics should be worked out pro-
perly and the advantages that mught
flow from it should be properly as-
certained

Shri T B. Vitial Rao: May I know
1f there 1s any prospect of this project
being completed in the Second X¥ive
Year Plan because it wag included in
the Second Fuve Year Plan?

Shri Raj Bahadur: It is premafure
for me to hazard any opinion about
that, because, after all, 1t depends
upon the nature of the recommenda-
tions that may be made by the Inland
Water Transport Enquiry Committee

Shri Tangamani: Already the Mad~
ras Government have submitted their
plans for the deeperung of the canal
After this matter i1s submitted to the
Planning Commission, may I Xnow
whether the proposals of the Madras
Government will be taken up?

Shri Raj Bahadur: It was on the
proposals of the Andhra and the
Madras Governments that the Gokhale
Committee advised that there should
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be a traffic survey undertaken for
obvious reasons, and it was on that
that the traffic survey was conducted
and the report submitted to the com-
mittee,

Shri Ranga: Is it not a fact that
1t was not because there is so much
traffic at present that the scheme was
conceived of and also sanctioned by
the Planning Commission and the
Ministry three years ago, but it was
because they thought it would be
usefu] as a subsidiary or an auxiliary
source of avenue for transport that it
was sanctioned by the Government,
and it was three years ago? Why
do Government take such a long time
to complete even their examination of
the scheme.

Shri Raj Bahadur: It 1s obvious
that thus particular project about the
Buckingham Canal was included in
the Second Plan projects. When they
came for examunation, for detailed
examination and sanction—I would
not say 1t was sanctioned as such
as the hon Members seemed
to suggest—but when they came foF
detailed examination and sanction, the
Planning Commi&sion itself said. . .

Shri Ranga: They provided Rs. 1,40
lakhs.

Shri Raj Bahadur: May I have my
say? . . . the Planning Commission
itself said that they should be pro-
perly examined for the economics in-
volved 1n the whole proposition. It
was on that this was done; and with-
out 1t 1s not possible to say that it was
sanctioped.

Shri Nanjappa: May 1 know whe-
ther the survey includes deepening
and widening wherever it is found
necessary?

Shri Raj Bahadur: The Gokhale
Commuttee by itself has also advised
that there should be some experiment.
8l dredging, apart from survey. About
Widening and deepening, it will depend
Upon the final recommendations of
the Committee.
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Air Services in Assam Sector

*2248. Shri P. C, Boroozh: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether 1t 1s a fact that the
Indian Airlines Corporation 1s run-
ning at a loss in Assam sector; and

(b) if so, the reasons for not hand-
ing over the area to independent
operators who are prepared to work as
associates of the Indian Airlines Cor-
poration and offer about 50 per cent.
reduction 1n passenger fares now
charged by the Indian Airlines Cor-
poration”

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) and (b).
It is a fact that a number of routes
operated by the Indian Airlines Cor-
poration m the Assam area and in the
rest of India show a deficait, but this
cannot be deemed to be a justification
for appointing independent operators
as associates of the Corporation to run
such routes

Shri P. C. Borooah: In view of the
fact that Assam has got to depend
very heavily on air transport, will
Government consider taking the help
of private operators, 1n the same
manner as the AJIl have entered
into a contract with the Sea Board
and the Western Company of America
in that line?

Shri Mohiuddin: It 1s a fact that in
Assam air services are required as an
easy means of transport. The LAC.
are running & large number of ser-
vices, both passenger and freight in
the Assam area The losses incurred
on the Assam area are one of the
heaviest, that 1s to say, about Rs. 21
lakhs a year, only in passenger ser-
vices. Under the circumstances, the
proposal that an associate should be
appointed does not seem to be called
for.

Shri Liladhar Kotoki: May I know
whether the loss in the Assam sector
1s not due to the running of Dakota
planes and if s0, whether the Gov-
ernment has examined the possibility
of running a Viscount service between
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Lalcutta and Gauhati as a trunk
service and thereby reduce the cost
of operation?

Shri Mohfuddin: I am not sure
whether 1f the plane 1s changed from
‘Dakota to Viscount, the losses will go
down But, stil], the runway at Gauhati
is being extended and it 1s proposed
that when the runway 1s extended to
the proper length, Skymasters may
be put on that service from Calcutta
t0 Gauhati

Shrimati Renn Chakravarity: Is it
a fact that much of the freight which
has to be carried by the IAC 1s now
being carried by private operators and
that the IA.C has not been able to
really take up a big increase 1n
freight service? In view of this fact,
may I know whether the Government
propose to go into this entire question
of increasing the freight especially
that of the tea gardens which are now
going in for these private operators®

Shri Mobjuddin: It i1s a fact that
private operators carry about 30 to 40
per cent of the total freight carried
by axr and there 1is competition
between the private operators and the
IAC But, ag far as I know, recently,
m 19858-59, the proportion of the
freight carried by the IAC has
mcreased and it 18 expected that with
wvigorous propaganda and other action,
theiwr proportion will further increase

Shrimati Renu Chakravarity: In
view of the fact that some of these
non-scheduled operators m the Assam
sector have not been keeping to the
rules as was seen 1n the Tezpur
mncident, may I know whether the
‘Government 1s very clear in its mmnd
that 1n a strategic sector hke the
North East border as Assam, Gov-
ernment 15 not gong to allow new
non-scheduled operators to operate?

Shri Mohiuddin: Whenever there is
a breach of the rules, strict action and
<disciplinary action 1 taken against
the private operators or any other
operators The hon Member perhaps
remembers that in 1958, a hicence was
cancelled of a private operator who
«<ommitted some breach of the rules

permission of the Governor

Shrl P. O. Beroosh: -May I know
whether the Government propose to
develop any Janata service in the
Assam sector?

Shri Mohiuddin: One service was
introduced from Caleutta to Agartala
at a concession rate I have already
received complaints that this Janats
service causes much more inconveni-
ence Anyhow, that service has been
introduced We are experimenting
with it We will see what are the
results

Shrimati Renu Chakravartty: May
we know whether the Government
propose to increase the number of
Janata services right up to Dibrugarh
and other areas whuch have got air
services?

Shri Mohinddin: I have just men-
tioned that this service at a conces-
sion rate 1s an expermment The
experiment will be watched very care-
fully, both regarding density of traffic
as well as the reaction of the travel-
ling public and the question of extend-
mng 1t to other places will be con
sidered?

Mr. Speaker: Next question

Shri Bangshi Thakur: May I ask one
question, Sir?

Mr, Speaker: Why was the hon
Member sitting quiet all along” Hon.
Member, J know, comes from that
area I would have called him. Next
question

Manufacture of Papers and BDeards

Will the Minister of Feod and Agri-
eulture be plessed to state:

(a) whether the engineering ser
v!camdqwﬁrthepnotmt
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for the manufacture of different types
of pepers and boards from indigenous
raw material have since been supplied
by the firm with whom & new contract
was entered into in June, 1087

(b) if sa, at what cost; and

(¢) whethet any adequate safe-
guards to enforce the agreement were
provided for in the ssid contract?

The Minister of Agriculture (Dr.
P. 5. Deshmankh): (a) The engineering
services, which are in the shape of
drawings and specifications, have been
fully supplied. Most of the equip-
ment has also been supplied. A few
items which are still outstanding are
expected to be received shortly.

(b) The allocation made by T. C. M.
on this account is Rs. 19,57,578. The
actual amount paid to the firm so far
1s not known to Government.

(c) The contract was entered into
by the International Co-operation
Administration of the U.B.A. with the
firm direct. The Government of India
had no hand in it

Shri Nagl Reddy: May I know
whether the Government has noted
the comments of the Audit report in
which they have commented that
because of the failure to add a
penalty clause from 1950 down to
1959, the firm which had to supply us
with drawings and plants has not been
keeping to the schedule?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): Those com-~
ments have been noted. I very much
regret the delay. The delay has been
beyond our control because the con-
tract was not entered into by us. It
1s because of the faulty contract and
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drawings and they have not been
tulfilled so far?

Bhri A. P. Jain: Most of the sup-
plies have been made. Only a part
of the supply remains. We are hoping
that they would be completed in a
few months time.

Shrl Nagli Reddy: From the reply
that the Minister hag given just now,
it is clear that even after September
1958, the plants and some of the things
have not been received. May I know
the extra expenditure that the Gov-
ernment has been incurring from 1951
to 1959 due to the non-supply of the
drawings and non-supply of the plants
n time?

Shri A. P. Jain: The Government of
India has not incurred any extra
expenditure because this amount has
been paid by the T.CM, The T.CM.
entered into a direct contract for the
supply of machines. Of course, we
constructed certain buildings. The
investment on these buildings has
been lying idle.

Shri T. B. Vittal Rao: Will this
pilot plant be fully utilised or the
spare capacity will be utilised for same
other purpose?

Shri A. P. Jain: It will be used for
two purposes: one, for experimenting
and teaching and then it will also
manufacture certain specialised kinds
of paper.

Shri Nagt Reddy: May I know
whether this pilot plant would go into
production at least in 19597

Shri A. P. Jain: I am hoping s0. I
have already said that I very much
regret the delay. Unfortunately, it
was beyond our control.

New Barrage is D.V.C. Preject

*2258. Shri Aurcbinde Ghesal: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether any new barrage has
been proposed to be taken up in the

Damodar Valley Corporation project;
and
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(b) if so, where and what is the
estimated cost of the same?

The Minister of Irrigation and Bower
(Hafiz Mohammad Ibrahim): (a) No,
Sir.

(b) Does not arise.

Shri Aurobindo Ghosal: May I
know if the Government is thirnking
of setting up a new barrage for supply
of water to the lower areas?

Mr. Speaker: I think he has
answered; no new barrage.

Hafiz Mohammad Ibrahim: No other
barrage is wunder consideration or
under contemplation.

Shri Tridib Kumar Chaudhuri: May
I know what decision the D.V.C. or
the Government has taken with regard
to the Aiyar dam?

Hafiz Mohammad Ibrahim: The Aiyar
dam is under discussion and is being
examined for the purpose of being
taken up.

Shri Tridib Kumar Chaudhuri:
Have the views of the West Bengal
Government been ascertained with
regard to the Aiyar dam?

Hafiz Mohammad Ibrahim: Most
certainly.

Shri Tridib Kumar Chaudhuri: May
I know what views have been expres-
sed by the West Bengal Government?

Hafiz Mohammad Ibrahim: No, no;
that stage has not yet arrived.

Shri Tridib Kumar Chaudhuri: In
view of......

Mr. Speaker: No, no. The hon.
Minister and the hon. Member were
too quick to each other and the
House. The hon. Minister has said
certainly the views of the West
Bengal Government will be ascer-
tained. Shri Tridib Kumar Chaudhuri
asked the question whether their
views have been ascertained. The
answer implies that they have not
been ascertained. Shri Tridib Kumar
Chaudhuri - did not evidently follow
the answer, and, therefore, he asked
the other question.
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Shri Nagi Reddy: In view of the
fact that the expenditure incurred by
the D.V.C. has not yet been divided
as between irrigation, power and
other things, may I know whether
Government are not going to take up
any other project under the D.V.C.
before this is done?

Hafiz Mohammad Ibrahim: ‘Both
the things will be done, that too and
this one also.

Shri Nagi Reddy: In view of the
fact that a long time has been taken
already for the division of these assets,
may I know whether Government will
make up their mind at least in the
coming three months? ;

Hafiz’ Mohammad Ibrahim: Yes, it
already being expedited.

Shri Nagi Reddy: Expedited for ten
years.
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An Hon, Member: In English also,
Mr, Spesker: Yes,
Shri Karmarkar: (a) and (b). A

person named Shri Santokh Singh
died in the Satdarjang Hospital, New
Delhi, on the 25th March, 1059. The
matter is under investigation by the
Police authorities,

(c) Does not arise.
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Since this 15 a rather imporiant
question, I should like to tell the
House the actual position. Since the
matter was under police investiga-
tion, I thought it proper not to give
further details in order not to pre-
judice that inquiry. But the allega-
tion 1s this, Earlier, e patient
came at about 10 p.m. for back-ache
treatment, and he was brought by
one Rishilal, Nursing Orderly in the
Safdarjang Hospital. Dr. 8. K.
Kundu, casual medical officer, who
was on duty, examined Shri Santokh
Smgh and prescribed aspirin powder
and soda salicylate mixture. Imme-
diately after this, the medical officer
had to attend to another emergency
Case. It ig alleged that Shri Rishilal,
Nursing Orderly, took a bottle which
contained pure carbolic acid, lying
°n the surgical dressing table, and
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poured its contents down the throat
of the patient Shri Santokh Singh;
the patient took seriously ill. That
is the allegation, and that is now
under inquiry.
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Several Hon. Members rose

Mr, Speaker: It is under police
investigation. What do the hon.
Members want?

Shri T. B, Vittal Rao: The com-
pounder gives medicine generally,
but here was an orderly giving
medicine.

Shrimati Renu Chakravarity: The
orderly was giving the medicine.
That is the point.

Mr. Speaker: The orderly brought
the man, he took the man to the
doctor, the doctor gave a prescription,
but the orderly went out of the way
and poured carbolic acid down the
throat of that man, (Interruptions.)
I am not saying one way or the
other; it is none of my business. All
that I am anxious to see in this House
is this. As soon as an answer to a
question is given, and there is noth-
ing more reasonable to be asked for,
I proceed to the next question. That
15 my business. The hon. Minister
has said once and has said twice
that the matter is under investiga-
tion. I have already allowed three
questions to be asked by Shri Bhakt
Darshan.

It is clear from the statement of
the hon. Minister that this was what
that orderly did. The hon. Minister
is mot justitying the action of the
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orderly. The orderly must have taken
the man to the compounder and then
got the medicine. The compounder was
not available; in that case, the doctor
himself must have been asked to dis-
pense the medicine. But that man
who brought the patient killed him.
Evidently, that is what the allegation
is. This is a matter which is under
investigation. Therefore, let nothing
be done here to prejudice that investi-
gation.

Shri Braj Raj Singh: At least,
departmental action should be taken
against that orderly.

Mr. Speaker: Even if departmental
investigation is made, that cannot
overrule the police investigation, when
murder is involved; it is murder or
something of that kind, or it may be
an accident or it may be anything.
Even if they should conduct a depart-
mental inquiry, it ought not to be an
open one. Hon. Members know what
the law is. Therefore, let nothing be
done here to prejudice the investiga-
tion.

Shri Karmarkar: A specific question
has been asked. So, with your per-
mission, 1 should like to add that
immediately after this happened, the
medical superintendent informed the
police; he has also ordered a depart-
mental inquiry into the death of
Shri Santokh Singh. 8o, all possible
steps have been taken.

Several Hon. Members rose—

Mr. Speaker: Hon. Members may be
very much interested in this. There
is no doubt about it. But the hon.
Minister cannot say What the depart-
mental inquiry is. If he says that
according to the departmental inquiry,
that man is absolved, that will pre-
judice the police inquiry. Hon. Mem-
bers do not seem to appreciate the
delicacy of the situation. They must
leave it at that stage.

Shri T. B, Vittal Rao: Was not post

mortem conducted and the cause of
the death known?

MAY &, 1950
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Shri Karmarkar: 8ir, you were
entirely right in the matter. In fact,
you have anticipated what the fact is.
The inquiry committee has not yet
finalised its report, pending the report
of the police authorities. So, what
you say is entirely correct.

Several Hon, Membery rose—

Mr. Speaker; All the hon. Members
should not rise like this. Shall I ask
Shri T. 8. Vittal Rao o put his ques-
tion or should I ask Shri Nagi Reddy
to put his question or allow all the
questions to be put together?

Hon. Members want to know whe-
ther a post mortem examination has
been held.

Shrli Karmarkar: I should like to
have notice about that. It is not in
my brief. I shall make inquiries
immediately and let the House know
at the earliest moment.

Shri Feroge Gandhi: Sir, you were
just now mentioning, and the hon.
Minister also was mentioning, the
rules regarding departmental inquiry.
The rules that govern a departmental
inquiry are the Civil Services (Con-
duct, Classification and Appeals)
Rules, which definitely state:

“The charged Govermment ser-
vant’s written statement of defence
should ordinarily be required to
be submitted within a period of a
fortnight and in no case should a
period of more than a month be
allowed for the purpose.”.

May I know whether these rules
are obserged by Government when
they carry out the departmental
inquiry?

Shri Karmarkar: Yes, we deflnitely
observe the rules.

Shri Tyagi: In all the Ministries?
Indo-Pak Canal Waters Dispute

#2252, Shri Harish Chandwa Mathur:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the ad hoe agreement

on canal waters has been accepted by
the Government of Pakistan;
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(b) 1{ so, when will this be given
effect to,

(c) what programme hag been
drawn up for the final agreement; and

(d) whether the programme of work
on Rajasthan canal will be affected
as a result of the ad hoc agreement?

The Minister of Irrigation and
Power (Hafls Mohammad Ibrahim):
(a) and (b) The agreement between
the Governments of India and Pakistan
for ad hoc transitional arrangements
for the period from Apnl 1, 1958 to
March 31, 1960, was concluded at
Washington on the 17th Apnil, 1959
and has come imnto force from that
date

(c) The talks at Washington have
just concluded The President of the
World Bank will be visiting India and
Pakistan 1n the next few days to dis-
cuss with the two Governments, ks
proposals for a settlement of the Indus
Basin Waters question

(d) No, Sir

Shri Harish Chandra Mathur: May I
know at what stages and 1n what quan-
tties water will be made available
to the Rajasthan Canal, and whether
Government stand by their declared
decision that no water supply will
be made to Pakistan after 19082?

Hafiz Mohammad Ibrahim: The
quantity of water will be related to
the supplhies available to Pakistan
from the link canals So, every year,
that quantity will be differing, and
it 18 not possible to say today what
the defimte quantity for a particular
Year would be

Shri Harish Chandra Mathur: May
1 know m what respect tus ad hoc
8greement has narrowed down our
differences, and whether 1t is at India’s

;‘":; by increasing the cost of the pro-
eC!

Hals Mohammad Ibrahim: The
diterence which has been made by
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this arrangement 1s this. Take the
case of 1986 10 million acre-feet
water less about 15 nullion acre feet
which Pakistan could replace, was
given to them. But now, it will be
less by 35 mullion acre-feet.

Shri Raghunath Singh: According to
the new -agreement, may I know how
many acre-feet of water India 18 go-
ng to supply to Pakistan?

Haflx Mohammagd Ibrahim: I have
said that the difference 18 about 36
million acre-feet

Sardar Igbal Singh: May I know
the total quantity of water that will
be supplhied to the Indian Canals, that
18, the Gang Canal, the Sarhind canal
feeder and the Bikaner canal in
Rajasthan, and also the total supply
of water for this year, and whether
that supply 1s on the increase or
would be maintainable at the last
year's standard?

Hafiz Mohammad Ibrahim: As far
as the supphies are concerned, I have
said that they differ every year, they
may be different next year also At
present, the difference 3 what I have
already stated. The exact amount 1s
not at my disposal at present

Shri P. G Deb: May I know the
total amount spent so far at washing-
ton on the negotiations regarding this
canal water dispute?

Hafix Mohammad Ibrahim
18 required for that.

Notice

Sardar Ighal Singh: Statement after
statement 1s made in this House that
the supply of water to Pakistan will
be decreased May I know what
actual decrease has taken place so far
in the last ten years in the supply of
water to Pakistan?

Hafls Mohammad Ibrahim: Pre-
viously it was only one mullion, now
it is 3°5 million.
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WRITTEN ANSWERS TO
QUESTIONS

Thermal Stations under D V.C

*224¢ Bhrl Keshava: Will the Min-
ister of Irrigation and Power be
pleased to state: .

(a) whether the Damodar Valley
Corporation proposes to set up two
more thermal stations;

(b) it so, when will they be set up,
and

(c) what 18 the power they are ex-
pected to produce?

The Minister of Irrigation and
Power (Hafis Mohammad Ibrahim):
{a) o le) The Damodsr Valey
Corporation have suggested augmen-
tation of their generating capacity by
adding two units of 125 MW each, one
at Durgapur and the other at Chandra-
pura The proposal is being examin-
ed in consultation with the Planning
Commission

Market Intelligence Scheme for
Manipur

*2251, Shri L. Achaw Singh: Wil
the Minister of Food and Agriculture
be pleased to state

(a) whether any scheme for the :m-
provement in market intelligence has
been 1mplemented in Mamipur, and

(b) if not, the reasons therefor?

The Minister of Food and Agricul-
ture (Shri A P. Jain): (a) Not yet

(b) The Admimstration had to ex-
amine the feasibility of implementing
the scheme before formulating pro-
posals in this regard

Rail-Road Competition in Madras

*2253. S8hri N R Mnunisamy: Will
the Miuster of Railways be pleased
to state:

(a) whether Government have for-
mulated any programme to meet the
severe competition from the bus trans-
port owners m passenger iraffic es-
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Pecially within a distance of 100 mules
from the aity of Madras;

(b) whether Government have made
any survey of the situation recently;

(c) if s0, with what results, and

(d) what 18 the loss incurred dur-
Ing 1958-59 by the Southern Railway
from such keen competition by the
transport owners i short distance
Passenger traffic wathin 100 miles
radius of Madras City?

The Deputy Minister of Rallways
(Shri 8. V Ramaswamy): (a) No

(b) No
(¢} Does not arise

(d) This information 1s not available
as no survey has been made as stated
m answer to part (b) of the Question

Prices of Tobacco

*2254. Shri E. Madhusudan Rao:
Will the Minister of Food and Agri-
ctlture be pleased to state

(a) whether the Government of
Anghra Pradesh have made any re
QUest to the Union Government te fix
the tobacco prices in Andhra Pradesh
in accordance with the International
Market Prices, and

(b) 1if so, what action has been taken
n the matter?

The Minister of Food and Agricul-
ture (Shri A. P Jain): (a) No

(b) Does not arise

Threatened Strike by Madras Port
Trust Employees

J Shri Raghunath Singh,
| Shri L Achaw Singh:

Will the Minister of Transport and
Communications be pleased to state
Whether 1t 15 a fact that the Madras
Poyt Trust Employees Union has decid-
ed to go on token strike as assurances
€Ven by Government at the time of
All India Strike of Port Workers have
N0t been honoured?
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The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): The Madras
Port Trust have received a letter from
the Madras Port Trust Employees
Union stating that, in the event of
grievances listed therein not being
remedied expeditiously, the Union
will organise a token strike towards
the end of May. The list of grievances
covers various matters, two of which
relate to alleged non-implementation
in certain respects of the assurances
given by Government when the Strike
of Port Workers in June 1958 was
called off.

Maulana Azad Medical College

*2256, Shri Daljit Singh: Will the
Minister of Health be pleased to state:

(a) the amount spent upto the 1Ist
April, 1859 for the construction of
Maulana Azad Medical College, New
Delhi;

(b) the progress so far made 1n the
construction of the college;

(¢) whether any order has been
placed for equipment; and

(d) if so, the value thereof?

The Minister of Health (Shri Kar-
markar): (a) to (d). A statement
containing the requisite information is
given below:—

STATEMENT

A sum of Rs. 58,783 was spent on
the conversion of the 120 bedded block
of the Irwin Hospital for use as
Physiology and Anatomy Departments
and as office for the College. A sum
of Rs. 45,465 was also spent on addit-
ions and alterations to the Jail build-
ings so that they may be used as
hotels for boys and girls and as staff
quarters.

Administrative approval for con-
struction of the college building was
accorded in January, 1959 and ex-
penditure sanction was accorded on
the 3rd April, 1859. Detailed plans
and estimates have been drawn up and
tenders are being Invited by the

C.P.W.D. The work is expected to be
taken up sometime in Jume or July,
1959, ’

Equipment worth Rs. 1,834,580 has
been purchased for the Departments
of Anatomy and Physiology and for
the library. In addition equipment
worth about Rs. one lakh has been
transferred by the Lady Hardinge
Medical College to the Maulana Azad
Medical College and orders for ad-
ditional equipment worth about
Rs. 30,000 have been placed.

Over-Payment to Railway
Contractors

Shri Khadilkar:

“2257. < 'Shri T B. Vittal Rao: .

Will the Minister of Railways be
pleased to state:

(a) whether 1t is a fact that some
cases of over-payment made to  the
contractors engaged in the construct-
1on of Rajkharswan-Barajamda doubl-
ing of South Eastern Railway on the
basis of inflated classification in earth
work and measurements, load and lift
have been brought to the notice of the
Railway Board;

(b) 1if so. whether these have been
investigated; and

(¢) with what result?

The Deputy Minister of Rallways
(Shri Shahnawax Khan): (a) Yes.

(b) and (c). The matter is under in-
vestigation.

Acquisition of Land for Government
Servants House Building
Society Ltd.

[ Ch. Ranbir Singh:
7\ Shri Bahadur Singh:

Will the Minister of Health be
pleased to state:

*2257-A.

(a) whether it is a fact that a piece
of agricultural land in urben area
of Masjid Moth, New De'hi, which
was purchased in an open auction by
the displaced persons for  building
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purposes from the Ministry of Rehab-
ilitation in the year 1958-59 is being
acquired for Government Servants
House Building Society Ltd.

(b) if so, the reasons therefor; and

(c) the action Government propose
to take in the matter?

The Minister of Health (Bhri Kar-
markar): (a) The Delhi Administrat-
ion have issued a notification under
Section 4 of the Land Acquisition Act,
1894 notifying their intention to ac-
quire 1410 bighas and 3 biswas of land
in villages Masjid Moth, Kharera,
Shahpur, Raipur Khurd and Yusuf
Sarai Jat for the Government Ser-
vants Co-operative House Building
Society Ltd., of which about 584
bighas of land is in village Masjid
Moth.. This may include some agri-
cultural land which was purchased in
open auction by the displaced persons
for building purposes from the Min-
istry of Rehabilitation.

(b) and (c). The object of the
present notification is to invite public
objections. The displaced persons,
like other persons interested in  the
land proposed to be acquired, have
the legal right to be heard by the
Land Acquisition Collector, proceed-
ings before whom are of quasi-judicial
nature. The Delhi Administration will
give due consideration to the report
of the Land Acquisition Collector.

Gastro-Enteritis Cases in Delhi
Shri Hem Barua:

Shri D, C. Sharma:
Shri L. Achaw Singh:
Shri Vajpayee:

Will the Minister of Health be pleas-
ed to state: ’

(a) whether it is a fact that recently
there has been great increase in the
incidence of gastro-enteritis cases in
Delhi;

(b) whether the causes of this sud-
den increase have been evaluated;

(c) the measures so far adopted or
being adopted to prevent the spread
of this disease; and
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(d) whether there is a likelihood
of the disease spreading in an epide-
mic form?

The Minister of Health (Shri Kar-
markar): (a) No.

(b) Does not arise.
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(c) The following preventive meas-
ures have been taken:

(i) Chlorination of Municipal
water supply and of drinking

water wells in urban and
rural areas;
(ii) Intensification of Cholera

" inoculation.

(iii) Removal of cases of Gastro-
enteritis brought to the noutice
of the Health Department of
the Corporation to the Infect-
ious Diseases Hospital, Delhi.

(iv) Promulgation of regulations
under the Epidemic Discures
Act, 1897 within the limits of
the Union Territory of Delhi
for a period of 8 months with

effect from 13-3-1959.

(v) Proper supervision as re-
gards removal of refuse and
filth and the use of D.D.T.
and gammexine as insecticides
for strict fly control.

(vi) Intensification of Health Edu-
cation measures requesting
the Public to take all possible
preventive measures against
cholera.

(vii) The Delhi Municipal Cor-
poration has organised 4
Mobile Food Hygi<ne Eniorce-
ment Squads assisted by
Police to minimise the sale of
unwholesome uand exposed
food stuffs.

(d) No. as far as it can be foreseen.

Dues from China for Overseas Com-
munications Services

*2259. Shri Ram Krishan Gupta:
Will the Minister of Transport and
Communications be pleased to refer to

the reply given to Starred Question

s
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No. 893 on the 12th December, 1958
and state

(a) the nature of action since taken
fo? recovery of the sum due from the
Chinese Government relating to over-
seas communications services. and

(b) the result thereof”

The Minister of Transport and Com-
munications (Shri 8 K Patil) (a)
and (b) The Indian Ehbassy 1n Peking
has been reminding the Chinese Gov-
ernment from time to time, but no
decision 1n the matter has vet been
taken by that Government

Flood Control Capacity of Hirakud
Dam Project

»2260. Shri Panigrahl: Will the Min
1ster of Irrigation and Power be pleas-
ed to state

(a) whether the flood controlling
capacity of the Hirakud Dam has been
finally known and studied by the
Central Water and Power Commis-
sion,

(b) whether the Orissa Govern
ment have requested the Govern-
ment of India for deputing a team
from the flood wing of the Central
Water and Power Corhmission tor
studying the flood problem 1n the
Mahanad: Delta area, and

(¢) whether the Government ol
India have sent this team to Orissa
for undertaking this study’

The Minister of Irrigation and
Power (Hafiz Mohammad Ibrahim)-
(a) to (c) A statement explaining the
position 18 given below —

Statement

In October, 1958, the Minister of
Works, Onssa, wrote to the Union
Minister of Irrigation and Power to
the following effect

As a result of the execution of the
Mahanad: Delta Irrigation Scheme
the Government of Orissa are putting
double embankments 1n many of the
rivers in the deltaic area Some

doubts have peen expressed whether
thus will not give rise to high floods
in future Further, no clear picture
of the flood controlling capabili-
ties of the Hirakud Dam, under
different conditions, 1s yet available
The experience of 1958 floods shows
that, whereas before the Hirakud Dam
came 1nto existence, the floods were
of a very short duration with the re
gulated release of water from the
Hirakud Reservoir, the accummulat-
on of water in the deltaic area 18
more persistent and this has resulted
in considerable damage to the crops

2 In view of the doubts about the
effects of the Hirakud Dam and double
embanking of the Mahanadi river in
the deltaic area, the Minister of Works
Onssa, requested that a detailed study
of the flood problem in this area be
made by the Flood Wing of the
Central Water and Power Commission
For this purpose, the Commussion have
requested the State Chief Engineer
to furmish certain data about the
various channels of the Mahanad: in
deltaic reach to enable them to studv
the problem in details and make fur-
ther suggestions The requsite data
are still awaited by the Commission
On receipt thereof, the Commission
will study the problem and, 1f neces-
sary, send an expert or experts to
make an on-the-spot stud; of the pro-
blem

Standardisation of Indigenous
Medicines

( Shri Subodh Hansda:
Shri S C Samanta:
Shri Kodiyan:

| Shri Warior:

*2261

Will the Minister of Health be
pleased to state

(a) whether Government contem-
plates to standardise the methods of
preparation of Ayurevedic medicines
and other indigenous drugs in the
country, and

(b) if so, the steps taken in this
direction?
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The Minister of Health (Shri Kar-
markar): (a) and (b). ' The Com-
mittee recently appointed by the
Government of India to assess the
nature, volume and standard ot
Ayurvedic pharmaceutical products
have made certaln recommendations
wn this regard and these recommend-
stions are under the consideration of
Government

Reduction in Railway sSoard Sta%

¢2261-A. Shri Harish Chandra
Mathur: Will the Minister of Rail-
ways be pleased to state

(a) what was the number of (1)
officers and (1) munisterial staff 1n
the Railway Board on the 1st March,
1959,

(b) what reduction in the staff of
the Railway Board 1s contemplated
and how 1t 18 proposed to be carried
out; and

(c) which of the officers have over-
stayed the tenure period?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) (1) 245

(n) 1022

(b) The matter 1s under considera-
twon

(c) None

Hassan-Mangalore Rail Link

+2262 J Shri T. B. Vittal Rao:
\ Shri Achar:

Will the Minister of Rallways be
pleased to refer to the reply given t
Starred Question No 1149 on the 12th
March, 1959 and state:

(a) whether a decision has since
been arrived at with regard to the
Hassan-Mangalore rail link,

(b) 1f so0, the nature of the decision
arrived at, and

MAY 6, 1950
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{e) if the reply to part (a) be 1
the negative the reasons therefor?

The Deputy Minister of Rallways
(Shri 8 V Ramaswamy): (a) Not
yet

(b) Does not arise

(¢) The matter is still under consi-
deration
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Pilot Service for Calcutia Port

*2264. Shri Raghunath Singh: Will
the Mimster of Transport and Com-
munications be pleased to state:

(a) whether the Tonnage handlen
at Calcutta Port has considerably
increased durmg the last flve years,
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(b) whether an increase has also
been made in the strength of Pilots to
handle the increased tonnage;

(c) it not, the reasons therefor;

(d) whether any representation has
been made in this regard by the pilot
Service Association of Calcutta Port,
and

(e) 1f so, the action taken by the
Government 1n the matter?

The Minister of State in the Minis.
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes, Sn.

(b) There has not been any increase
in the sanctioned strength of pilots,
but the number of Pilots actually
employed m piloting the vessels has
increased from 31 in 1954 to 39 1n 1958
and 40 at present

(c) The reason is that the strength
of the Pilotage Service is not related
to the tonnage handled but to the
number of ships to be piloted By
this standard, the existing sanctioned

strength of pilots 1s considered
adequate.
(d) and (e) Yes, Sir An advance

copy of a memorandum dated the 21st
Apr], 1959 submitted by the As-oma-
tion through the Calcutta Pori Com-
massioners has been received by Gov-
ernment and the views of the Port
Commussioners thercon are awaited

Suspension of Railway Officers

2265 Shri Khadllkar:
: Shri T B. Vittal Rao:

Will the Minister of Railways be
plcased to state:

(a) whether it 1s a fact that thc
Deputy Chiet Engineer (Cunstruction)
and a District Engineer of the South-
Eastern Railway were suspended last
week;

(b) what are the grounds for the
suspension; and

(c) whether further investigations
have been entrusted to Special Police
Establishment?

The Deputy Minister of Rallways
(Shri Shahnawax Khan): (a) Yes

(b) The standard of construction
work, executed under thewr supervi-
sion, has been found to be below the
specifications laid down for such work

(¢) Departmental action has been
instituted. The Special Police Estab-
lishment have also been authorised to
make 1nvestigations.

Surplus Machinery in Various Projects

*2266. Shri Ram Krishan Gupta:
Will the Minister of Irrigation and
Power be pleased to refer to the reply
g.ven to Unstarred Question No. 1112
on the 27th February, 1859 and state:

(a) whether the Report of the
officer appointed to evolve a syste-
matic procedure for the transfer of
surplus machinery from one project
to another to ensure full use of all
important equipment has since been
submitted; and

(b) 1f so, the nature of the pro-
cedure evolved?

The Minister of Irrigation and Power
(Hafiz Mohammad Ibrahim): (a) No,
Sir

(b) Does not arise
Rail Priority for Forelgn Export

*2267. Shri Panigrahi: Will the
Minister of Railways be pleased to
state:

(a) wheher the items for export
receive any prionty 1n ralway
movement;

(b) if not, the reasons therefor;
(¢) whether the railway allocatior.

for metalliferous mining industry for
export falls short of actual production,

(d) if so, by how much; and

(e) how Government propose to
meet this shortage?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) Yes
General goods traffic to ports for
export moves under higher priority
item ‘D’ of the Preferential Traffic
Schedule. Ore for export moves
according to programmes drawn up
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periodically 1n consultation with the
Mimstrv of Commerce and Industry
and State Trading Corporation

(b) In view of reply vide (a) above
question does not arise

(c) to (e) The Railway capacity
for movement of metallferous ores
(including chromite, Iron Ore,
Manganese Ores and Wolfram) 1s
programmed 1n consultation with the
Ministry of Commerce and Industry
and the State Trading Corporation
In the Second Five Year Plan, there
i> a target fixed for movement of
wron ore to the extent of two million
tons annually Information available
snows that the State Trading Cuipo
ration have already developed export
cf ore to 2 4 milhion tons There nave
been occasional shortfall on the
Barajamda Sector of the South Eastern
Raillway 1n the movement of ore for
export This was on account of heavy
concentration of ore movement on
this sector for the Indian Iron and
Steel Co Ltd, Burnpur, Tata Iron and
Steel Co Ltd, Jamshedpur and the
Rourkela Steel Plant The South
Eastern Railway 1s making every
effort to move the maximum possible
(aantity of ore from this area for
export, consistent wath thewr other
commitments on this section

Damage to Rallway track and property
due to Floods

4032 Shri1 Ram Krishsn Gupta: Will
the Minister of Railways be pleased to
state

(a) the extent of damage done to
the Railway track and property of
Ferozepur and Delhi Junctions ot
Northern Railway by the recent floods
in October, 1958, and

4
(b) the action taken to repair the
same”?

The Deputy Minister of Rallways
(8hri § V, Ramaswamy): (a) Nil

(b) Does not arise,

MAY 86, 1950

Written Answers 15318

Self-Sufficiency in Food

4023. Shri Ram Krishan Gupta:
Will the Minister of Food and Agri-
culture be pleased to state

(a) whether a Committee has been
set up to plan for food self-gufficiency
mn food deficit areas, and

(b) 1f so, the composition of the
Commuttee?

The Minister of Food and Agricul-
ture (Shrl A P. Jain): (a) Yes, a
Committee called the ‘Inaccessible
Area Committee’ has been set up tn
examine the question of developing
maccessible areas 1n the country to
become self-sufficient 1in foodgrams
within the next two years

(b) A statement showing the
composition of the Committee 15 laid
on the Table of the Sabha [See
Appendix VIII annexure No 22]

P. & T. Employees

4024 Shri Ram Krishan Gupta:
Will the Minister of Transport and
Communications be pleased to state

(a) the number of cluss III and
IV employees on regular establish-
ment of Posts and Telegraphs Depart-
ment on st December, 1058, and

(b) the number of
amongst them who are
(class-wise)?

employees
permanent

The Minister of Transport and
Commanications (Shri 8. K. Patil):

(a) and (b) A statement giving the
required information 1s given below —
Statement

Clss  Towl  Number of Per-
Staff manent staff
amongst Col(2)
1 2 3
11 161,704 § 109,749
v 57,544 34,053
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Foreign Tourists

4025. Shri Ram Krishan Gupta:
Shri D. C Sharma:

Will the Minister of Transport and
Communications be plea.rd to state
the number of foreign tourists who
visted Bhakhra Dam during 1955-56
and 1958-59*

The Minister of State in the Minis-
try of Transport and Communica-
tions (Shri Raj Bahadur): The
figures of foreign tourists who wvisit-
ed Bhakhra Dam during the years
1955-56 and 1958-59 as furmished by
the State Government are as follows

No of

foreign

Year toursts

1955-56 . . . 675
19§ Sg

(up to 8th Feb 19%9) 1,130

Ticket Checking Staff in Bikaner
Division (N Rly)

4028. Shri Ram Krishan Gupta: Wili
the Minister of Rallways be pleased
to state

(a) whether 1t 1s a fact that tickocl
checking staff in Bikaner Division of
Northern Railway 1s inadequate for
detecting ticketless travelling, and

(b) 1 so, the action to be taken in
this matter?

The Deputy Minister of Raillways
(Shri Shahnawas Khan)* (a) and
(b) No Difficulty has, however,
been experienced in filling up some of
the posts, this 1s likely to be only
temporary as steps have already been
taken to recruit the necessary staft

Sleeping Accommodation on Dclhi-
Bikaner Train

4027. Shri Ram Krishan Gupta: W'l
the Minister of Rallways be pleased
to state

(a) whether 1t 18 a fact that there
1s no 3rd class sleeping accommoda-

tion on Bikaner mail train runmng
between Delh: and Bikaner and wvice
versa, and

(b) if so, the action to be taken in
this respect”

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes,
Sir

(b) III class sleeping coaches had
been provided on the Bikaner Mail
between Delhi and Bikancr from
10-6-57 to 16 2-58 when they were
withdrawn on account of poor patron-
age

There 1s no proposal at present to
reintroduce sleeping accommodation
on these trains

Amenities at Stations on Northern
Raflway

4028 Shri Ram Krishan Gupta: Will
the Minister of Raflways be pleased
to state the nature of amenities to be
provided during 1959-60 at Sirsa,
Kosli, Kanina Khas and Mahendar-
garh Stations on Northern Railway?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): There 1s no
roposal to provide any pas-enger
amenities at these stations during
1959-60

Rural Electrification in Punjab
Shri Ram Krishan Gupta:
4029.{ Shri D. €. Sharma:
| Sardar Igbal Singh:
Will the Minister of Irrigation and
Power be pleased to state

(a) the total amount asked by
Punjab Government for Rural Electri-
fication programme during the year
1958,

(b) the total amount sanctioned by
Central Government during the same
period,

(c) the total amount actually utilis
ed during the same period, and

(d) the nature of the work done®
The Minister of Irrigation and

Power (Hafix Mohammad Ibrahim).
(a) and (b) No request was received



18219 Written Answers
from the Governmnent of Punjab for
financial assistance m the year 1958
for the ryral electrification programme
in that State, nor was any amount
sanctioned by the Central Govern-
ment

(c) and (d) Do not arise

Corruption cases on Central Railway

4030 Shri Ram Krigshan Gupta: Wil
the Minister of Rallways be pleased
to state the number of corruption
cases pending on the Central Railway
as on the 30th April, 1959”

The Deputy Minister of Railways
(Shrl Shahnawag Khan): 70 In
addition, there are 156 reports which
re also under scrutiny

Letter Boxes in Bombay Villages

4081, Shri Pangarkarr Will the
Minister of Transport and Communi-
cations be pleased to state

(a) the number of willages 1n
Parbham district 1n Bombay State
which are not provided with letter
boxes, and

(b) the time by which letter boxes
will be provided?

The Minister of Transport and
Communications (Shri § K Patil)
(a) The Posts and Telegraphs Depart-
ment does not provide letter boxes 1n
every wvillage The policy of the
Department 1s to provide letter boxes
In rural areas in localities which post
two letters or more per day and are
situated at a distance of one mile or
more from the nearest post office or
letter boxes There are 167 villages 1in
Parbhan; district where letter boxes
are justiied Out of these, letter boxes
have already been provided in 163
villages and rema:mn to be provided in
4 wvillages

(b) The letter boxes will be provid-
2d m these villages very shortly

MAY 6, 1959
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Telegraph and Teiephone Facilities in
Bombay Villages

4032 Shri Pangarkar: Will the
Minister of Transport and Communi-
cations be pleased to state

(a) the number of villages having a
population of 5,000 and more which
are not provideq with telegraph and
telepone facilities in Parbham District
of Bombay State, and

tb) the time by which such facilitzes
will be provided?

The Minister of and
Communications (Shri § K Patil):
(a) Out of eght stations with a
population of more than 5,000 in this
District telegraph facilities exist 1n
seven places and telephone facilities
in five places Provision of telephone
facility m one more place has been
sanctioned and 1s likely to be made
available this year

(b) The question of providing tele-
graph facility in the remaining one
placc and telephone facilities in the
two places 1s under consideration

National Highways

4033, Shri Pangarkar Will the
Minister of Transport and Communi-
cations be pleased to state

(a) whether 1t 1s a fact that some
or the National Highways 1n India are
to be broadened during the Second
Five Year Plan period and

(b) 1f so what are those National
Highways?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur). (a) Yes, Sir

(b) It 1s presumed that the question
relates to widening the carnageway
A statement giving the required infor-
mation 18 laid on the Table of the
Sabha [See Appendix IIY, annexure
No 23]
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COouches on Metre Gauge Section of
Central Railway

4034. Bbrl Pangarkar: Will the
Minister of Raflways be pleased to
state the number of first class coach~
es on the metre gauge section of the
Central Rallway?

The Deputy Minister of Railways
(Shrl Shahnawaz Khan): On 31st
March, 1859

First Class full—4

Composites contamming I class ac-
commodation—38

Partial Air-conditioned coaches
having 1st class accommoda-
tion —3

Selection Posts on Central Railway

4035, Shri Pangarkar: Will the
Minister of Rallways be pleased to
state

(a) whether numerous selection
posts are vacant on metre gauge and
broad gauge sections of the Central
Railway at present, and

(b) if so, how many and for how
many years?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) and (b)
No posts are lying vacant on the Cen-
tral Railway The position, however,
1s that some paosts have been filled as
an ad hoc measure pending regular
selections which are being gradually
finalised A statement showing the
number of such posts and the persod
for which they have been so filled 1s
attached

Statement
Centrsl No ofselec-  Period for
Railway tion posts which remain-
lguer!m w‘linch ng unﬁl{ed
unselecte - r]
sons hn:; per: properly
promoted pend-
mf regular
selections
(1) Broad 309 From 1 month
Gauge 10 4 years
{2) Metre 4 From § monthsg
Gauge to 3} years,

Overbridge at Parbhanl Station

403¢ Shri Pangarkar: Will the
Minister of Rallways be pleased to
state

(a) whether the scheme to construct
an overbridge at Parbhani railwa)
station on Kacheguda-Manmad section
of the Central Railway has been consi-
dered by the Railway Board, and

(b) 1f so, at what stage the scheme
stands”

The Deputy Mimster of Railways
(Sbri Shahnawaz Khan): (a) No, Sir
There 18 no proposal to construct a
tvot overbridge at this station

(b) Does not arise

Railway Protection Force

Shri Pangarkar:
4037. « Shyi Daljit Singh:

Will the Minister of Railways be
pleased to state

(a) the strength of the Railway
Protection Force of Central Railway
as on the 31st March, 1959,

(b) the total expenditure involved
in mamtamning the Force during the
year 1958-59,

(c) the number of Chief Security
Officers, Inspectors and other jumor
officers, and

(d) the number in each category
belonging to Scheduled Castes and
Scheduled Tribes”

The Deputy Minister of Railways
(8hrl Shabnawaz Khan): (a) 6877

(b) Rs 74,37,000 approximately

(¢ Chief Security Officer 1
Secunty Officer 1
Asstt Secunty Officers 10
lmpelcton 43
Sub-Inspectors ¢
Subedars 1
Havildars 584
Naks 318
Samnks 5514
Others

TOTAL 5977
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(d) The number of Scheduled

Castes and Scheduled Tribes as on

31st January, 1959 is given below:

MAY 6, 1959

Scheduled Scheduled

Castes Tribes

Class T & II Officers Nil Nil
Inspectors 1
Sub-Inspectors 8 1
Subedars . 8
Havildars . . 69 .
Naiks . s1 2
Sainiks .. 773 43
Others 17

TorAt . 927 46
Rallway Protection Force on

Northern Railway

4038. Shri Daljit Singh:
Minister of Rallways be
state:

Will the
pleased to

(a) the strength of the Ratlway
Protection force on the Northern
Railway as on the 31st March, 1959,

(b) the number of senior and
junior officers; and
(c) the number among them be-

longing to scheduled castes and sche-
duled tribes?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) 7837

(b) Chief Secunty Officer 1
Security Officer H
Commandant . 1
Asstt. Commandant 1
Asstt. Security Officers 8
Principal Traiming School X

Class 11T & IV 7824

TotAL 7837
() Class I & II Officers Nil
Class ITI & IV S.C. —75
Staff }S. T. —Nil
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Sugar Mills in Punjab

4089, Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the quantity of sugarcane
crushed in the Sugar Mills of Punjab
State during 1958-69 crushing season;

(b) the rate of recovery per day in
each mill during 1858-59 in Punjab;
and

(c) the price of sugarcane paid to
farmers in each of the mills during
the same period?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a) About 218
lakh maunds.

(b) A statement 1s laid on the Table
of the Sabha, [See Appendix VIII,
annexure No. 24.] The daily figures f
recovery are not available and hence
the weekly recovery figures of sugar
obtained by each mill are given

(¢) The price of sugarcane paid to
farmers for cane delivered at the gate
of the factories 1s Rs 1'44 per maund
and that for cane delivered at rail
centres Rs 131 per maund

Primary Health Centres in Andhra
Pradesh

4040. Shri E Madhusudan Rao: Will
the Minister of Health be pleased to
state*

(a) whether the Union Government
have received any request from the
Government of Andhra Pradesh soli-
caiting 1ts help for the construction of
houses for the doctors of Primary
Health Centres in Andhra Pradesh,
and

(b) 1f so., what action the Union
Government have taken on that re-
guest?

The Minister of Health (Shri Kar-
markar): (a) The Government of
India have not received any request
from the Government of Andhra Pra-
desh for assistance for the construc-
tion of houses for doctors in Primary
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Health Centres in addition to that
provided in the scheme formulated by
the Government of India for the open-
g of such centres in the States with
Central assistance In accordance with
this scheme, ths Central Government
will pay to the State Government a
subsidy towards non-recurring expen-
diture upto a ceiing of Rs 60.000 or
5 per cent of the actual expenditure
whichever 1s less on buildings both
for the Centre and residential quarters
for the staff including suitable accom-
modation for a Familv Planning
Clinic

(b) Does not arise
Milk Powder Factory at Vijayawada

4041, Shri E. Madhusudan Rao: Will
the Minister of Food and Agriculture
be pleased to state

(a) whethe; the Union Government
have proposed to establish a Milk
Powder Factory at Viayawada, and

(b) 1f so, when the scheme 1s going
to be implemented?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) and (b)
The scheme is included in the 2nd
Five Year Plan of Andhra Pradesh,
who have made a provision of Rs two
lakhs for 1t in their budget for 1959-
60 The State Government have also
applied for UNICEF assistance to
secure the imported equipment re-
quired for the proposed factory The
date of starting the factory 1s contin-
gent on obtaining this equipment

Medical Stores in Andhra Pradesh

4042, Shri E Madhusudhan Rao: Will
the Minister of Health be pleased to
state

(a) the number of Medical Stores
the Central Government i1s havmg 1n
the country,

(b) the number of such Medical
Stores located m Andhra Pradesh, and

(¢) the naines of places where they
are lecated?

108 (Ai) LSD -8

The Minister of Health (Shrt
Karmarkar): (a) Four

(b) N1l

(c) Bombay, Madras, Calcutta and
Karnal

New Railway Lines in Rajasthan

4043. Shri R. C Vyas: Will the
Minister of Railways be pleased to
state what raillway lines are proposed
to be taken up for construction in
Rajasthan in the course of the next
three years?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): The follow-
ing new lines have been approved by
the Planning Commission for taking
advance action such as Final Location
Surveys, formation works etc, during
the Second Plan Period

(1) Udaipur-Himmatnagar (133 25
miles MG)

() Hindumalkot-Sriganganagar
(17 82 miles BG)

T B. Clinics in Punjab

4044. Shri Daljit Singh: Will the
Minister of Health be pleased to state:

(a) the number of tuberculosis
clinics established with Central aid in
Punjab State during 1858-59; and

(b) the number of clinics proposed
to be established with Central aid
during 1959-60?

The Mimster of Health (Shrli Kar-
markar): (a) N11 The Government of
Punjab proposed the establishment of
7 TB Chnics during 1958-59  The
question of supplymng X-Ray and
Laboratory equipment to the clinies
will be considered as and when they
are ready with buildings and staff.

(b) The establishment of 5 clinics
during 1959-60 has been proposed,

Research Centre for Spices in North
Kanara

4045. Shri Joachim Alva: Will the
Minister of Food and Agriculture be
pleased to state: i

(a) whether Government are aware
that North Kanara District in Mysore
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State grows large quantities of Carda-

mom, Arecanut and Pepper and iz ex-

porting these products worth crores of

rupees to foreign countries,

(b) whether there are any Research
Centres set up by the Central Gov-
ernment in North Kanara District to
aid the growers of the District;

(c) whether any such Centre has
been set up in South Kanara,

(d) if so, whether there 1s any pro-
posal to set up a simular Centre in
North Kanara also, and

(e) what measures the Government
propose to mtroduce for the improve-
ment of these valuable forewn ex-
change earners m the near future’

The Minister of Food and Agrioul-
ture (Shri A. P, Jain): (a) Yes North
Kanara District is an important tract
for the cultivabon of Cardamom

, Arecanut and Pepper No separate
statistics of exports from this District
are, however, available It may also
be mentioned that India 1s deficient in
Arecanut and is importing it from
ather countries

(b) Yes There 1s one Research
Station for Arecanu! at Thirthall in
North Kanara In sddition, there are
also nursery Centres for pepper and
asrecanut at Sirsi 1n the same District

(c) A Central Arecanut Research
Station has been set up at Vittal in
South Kanara District

(d) The question of loca ing the
pepper research station at Sirm in
North Kanara District is being exa-
mined by the Mysore Government
There 18 also as nursery for pepper at
Karkal

(e) For the improvement of pepper,
arecanut and cardamom, 18 Research
Schemes and 21 Development Schemes
have been sanctioned by the Central

and the Indian Central
Arecanut Committee 1n different parts
at the country
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Cooonut in N. Kanara

4046. Jonchim Alva: Will the Minia~
ter' of Food and Agricultare be pleas-
ed to state

{a) whether Government have
as%essed the potentialities of growing
COdonut trees m the District of North
Kayara, Mysore State, as a part of the
Grow More Food Campaign,

(b) the reasons as to why there is
no Coconut Research or Assistance
Centre 1n North Kanara District, and

{c) whether Government propose to
set up any Coconut Research or Assist-
ange Centre 1n the North Kanara Dis-
trint or render any special assistance
t0 the Coconut growers of that Dis-
trige

The Minister of Food and Agricul-
turs (Shri A P Jain): (a) Under the
GrGy More Food Rules, Coconut Crop
dogg not fall within the purview of
food crops No assessment of poten-
tialities of growing Coconut Trees in
the District of North Kanara, Mysore
State, has, therefore, been made by the

vernment of India as a part of the
Grw More Food Campaign

(b) and (c) A centre for raising and
disiributing quality Coconut Seedlings
to Coconut Growers at a concessional
rate of 50 nP per seedling ex-nur-ery
has peen functioning at Kumta in
Nokth Kanara District since March,
1948, with the financial assistance from
the Indian Central Coconut Commit-
tee There is, however, no Coconut
Research Station in that District nor
18 there any proposal to set up one as
NecCessity for this has not been felt
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Sugar Production

4048, Shri 8. L. Saksena: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what was the total production
of sugar in India during the years
1947-48 to 1858-59, year-wise—

((i) direct from cane,
(ii) from Khandsari production,
(iil) refined from Gur; and

({b) what was the total area under
eane during sugar years from 1847-48
%0 1938-39 year-wise?

The Minister of Food and Agricul-
fure (Shri A. P. Jain): (a) and (b).
A statement giving the required in-
formation is laid on the Table of the
Sabha. [See Appendix VIII, annexure
No. 25].

Sugar Factories .

4050. Shri 8. L. Saksena: Will the
Minister of Food and Agriculture be
pleased to state the -number of new
sugar factories installed all over
India, State-wise, since 1947 in each
year?

The Minister of Food and Agricul-
tuwre (Shri A. P. Jain): A statement
g ving the required information is laid
on the Table of the Sabha. [See Ap-
pendix VIII, annexure No. 26].

Crushing Capacity of Sugar Factories

4051. Shri S. L. Saksena: Will the
Minister of Food and Agriculture be
pleased to state the total crushing
capacity which has been added by
expansion of existing sugar factories
in Western UP, Eastern U.P., Bihar
and other States of the country in
each of the years since 19477

The Minister of Food and Agricul-
tare (Shrt A. P. Jain): The Govern-
ment of India started licensing of
additional capacity in the sugar in-
dustry from May, 1952, when the In-
dustries (Development & Regula-
tion) Act, 1951, came into force.
Since then, the undernoted additional
crushing cepacity has been added by
expansion of existing sugar fac-
tories.

Crushing capacity added by expansions (Tons cane
per day)

Region
1955-56  1956-57 1957-58  1958-s9  Total
Western U.P. . . . . . 1,158 2,562 500 2,408 6,625
Rastern UP. . . . . 591 .. s91
Bihar . . . . . . $00 .. 500
©Other States . . . . . 2,128 1,780 200 1,100 £,208
ToraL . . . 3,283 4342 1,791 3,505 12,921

Block Capital of Sugar Factories
4032. Bhri S8, L Saksena: Will the

[ .

(a) the value of block capital of
each sugar factory which worked in
the season 1958-59;

Minister of Food and Agriculture be (b) the total number of workers

Dleased to state:

employed by the various sugar faec-
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tories 1n the crushing season in 1887-
58, both seasonal and permanent; and

(c) their annual wage bill, in each
factory m 1957-58”

The Minister of Food and Agricul-
ture (S8hri A P. Jain): (a) to (e).
The required information 18 not avail-
able

Medical Colleges

Shri Subodk Hansda:
4058 . Shri 8. C. Samanta:
| Shri B, C. Majhi.

Will the Minster of Health be
pleased to refer to the reply given
to Starred Question No 979 on the
5th September, 1958 and state

(a) which of the State Govern-
ments have sent their proposals fr
assistance 1n the establishment of
whole-time teaching units both 1n
medicinal, clinical and non-chmecal
departments of the Medical College
under their control, and

(b) the action taken in the matter?

The Minister of Health (Shri
Karmarkar): (a) Governments of
Omssa, Madhya Pradesh, Uttar Pra-
desh, Bombay, Andhra Pradesh and
Kerala have sent their proposals

(b) The State-Governments were
informed that Central assistance
would be paid from 1859-60

Subway at Subedar Chatram Road,
Bangalore City

4654 Shri Keshva: WHl the Mims-
ter of Railways be pleased to state

(a) the stage at which the matter
of construction of a Subway (under-
bridge) at Subedar Chatram Road in
Bangalore city stands, and

(b) what are the other proposals
with the Government for the removal
of congestion of traffic there?

The Deputy Minister of Rallways
(Shri 8. V Ramaswamy): (a) The

Question of construction of an over-
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bridge or underbridge in replacement
of the existing level crossing is under
correspondence with the Government
of Mysore whose decision is awaited.

(b) N1l
Ticket Checking Staff

4085. Shri Ram Krishan Gupta:
Sardar Igbal Singh:

Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No 460 on the
27th November, 1958 and state:

(a) whether orders for upgrading
of ticket-checking staff of the Delhi-
Rewar-Fazalka Section have been
finalised and 1mplemented; and

(b) 1if not, the reasons for delay?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) and (b).
Yes, 1n respect of staff in grade
Rs, 60—150 to the grade Rs 80—160
and also in grade 100—185 The pro-
motions to grade Rs. 200—300 and
above are expected to be finalised
shortly. The reason for the delay is
that selections fo- the grade Rs. 200-—
300 have yet to be held and there-
after persons will be promoted to
that and the still higher grades

Development of Port Facilities at
Paradip

§ " Fa» ¥rishan Gupta:
4656. { Shri D. C Sharma:
{_ Shri Panigrahi:

Will the Minister of Transport anfl
Communications be pleased to refer
to the reply given to Starred Ques-
tion No 1082 on the 17th December,
1958 and state:

(a) whether Government have
since received the report from the
Poona Research Institute regarding
development of port-facilities at
Paradip; and

(b) if so, the details thereof?
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Thoe Minister of State in the Minis-
try of Tramspert and Communications
(8hri Raj Bahadur): (a) Yes.

(b) The construction in three stages
of an open Sea-port protected by two
break-waters has been recommended
at Paradip. In the first stage 'an en-
closed basin protected by southern
and northern breakwaters with ap-
proach channel upto 80 feet and suit-
able turning basin has been suggested.
Port facilities have been recommend-
ed to be provided for ships drawing
23 to handle about 1 million tons of
iron-ore with 2 berths equipped with
four cranes.

In the second stage an approach
channel of 450 feet wide to 36 feet
depth below IWOST for admitting
ships drawing upto 34 feet may be
provided. Two fully mechanised
additional berths may also be added
in the enclosed basin.

Provision of a wet dock has been
suggested in the third stage of deve-
lopment.

The report is under examination.

Development of Medicinal Piants

4057, Shri Jinachandran: Will the
Minister of Health be pleased to refer
%0 the reply given to Starred Question
No. 767 on the 4th December, 1957 and
state:

(a) what is the total amount of
eapital and recurring grants expand-
ed so far during the Second Five Year
.Plan period for development of
medicinal plants;

. (b) how many Herbariums are there
in India and where are they located;
and

(c) what is the total cost of
medicinal plants exported and those
used in India for manufacture of
drugs during the Second Five Year
Plan period so far?

The Minister of Health (Shri Kar-
markar): (a) A total sum of
Rs. 32,000, Rs. 10,000 from Health
Minister’s Discretionary Grant and

Rs. 22,000 under the scheme for the
development of Indigenous and
Homoeopathic Systems of Medicine—
has been sanctioned to the (i) O.H.
Nazar Ayurvedic College, Surat (ii)
Rishikul Ayurvedic College, Hardwar,
and (iii) Government Ayurvedic Col-
lege, Hyderabad respectively for the
development of Herbaria during the
Second Five Year Plan so far.

(b) Information is not available re-
garding the total number of herbaria
in the country.

(c) Government have no informa-
tion.

Gate at Level Crossings on Ex-Bika-
ner Section (N, Railway)

4058, Shri Ram Krishan Gupta: Will
the Minister of Rallways be pleased to
state:

(a) whether it is a fact that there
is no gate on level crossing on the
Ex-Bikener section of the Bikaner
Division on Northern Railway and due
to which accidents of serious nature
take place; and

(b) if so, whether Government pro-
pose to provide gates on level cross-
ings on this section?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) and (b).
Level crossings classified as unmanned
‘C’ Class are not provided with Gates
or Gate-keepers. The classification
of level crossings is determined in
consultation with the Local Govern-
ments concerned and is dependent on
the density and nature of road as well
as rail traffic.” There are several un-
manned ‘C’ class level crossings on
the Indian Raflway where gates and
gate-keepers are not provided. The
provision of gates and gate-keepers at
such crossings is considered on the
merit of each case.

Marketing Societies

4059, Shri Ram Krishan Gupta: Will
the Minister of Community Develop-
ment and Co-operation be pleased to
refer to the reply given to Unstarred
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Question No. 1418 on the 12th Decem-
ber, 1958 and state:

(a) whether the scheme for setting
up 1131 marketing societies during
the remaining period of Second Five
Year Plan has been finalised;

(b) if so, the details thereof; and

(c) the number of societies to be
opened (State-wise)?

The Deputy Minister of Community
Development and Co-operation (Shri
B. 8. Murthy): (a) and (b). The
Second Five Year Plan provided for
orgamusation of 1800 marketing
societies. Out of these, 749 societies
were organised during 1058-57 and
1957-58, The Plan for 1958-59 pro-
widad L agenisetiar af AR saatatior
and the plan for 1939-60 for organisa-
tion of 414 societies ‘The balance of
421 societies 18 to be organised in 1960-
61. We are addressing the State Gov-
ernments for accelerating and ex-
panding the programme and to put up
& supplementary plan for 1959-60.

(c) A statement showing the State-
wise break up of the 730 marketing
societies provided for in the Plans
for 1958-59 and 1989-60 is laid on the
‘Table of the Sabha [See Appendix
YIII, annexure No 27).
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Central Tractor Organisation

Shri Sadhan Gupta:
Shri B. Das Gnpta:

Will the Minister of Food and Agri-
culture be pleased to state:

4062,

(a) whether any units of the Cen-
tral Tractor Organisation are proposed
to be disbanded;

(b) if so, the number of units to be
disbanded and their location;

(c) the number of persons who will
be retrenched as a result thereof; and

(d) how many of such persons have
been guaranteed alternative employ-
ment?

The Minister of Food and Agricul-
ture (Shri A, P, Jain): (a) Yes, one
unit has already been disbanded in
April 1859 and 3 more units are likely
to be disbanded on the close of the
operational season in June, 1959.

(b) Three of these units are in
Bihar (Jasidih, Deoghar, and Giridih)
and one in Madhya Pradesh (Ambika-
pur).

(c) It is not possible to say, as the
question of acquiring more tractors for
:ihe organisation is under considera-

on.

(d) Efforts are made to find alterna-
tive employment for employees when-
ever retrenchment is resorted to.
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Sugar Miils

4064. Shri D, C., Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of sugar mills i
India which had formally served
notices of closure to be- effective from
the 1st April, 1859 but actually did
not close down;

(b) the places where they are locad-

(c) the number of sugar mills which
have not started again after the
expiry of their closure notices;

(d) the places where they are locas-
ed; and

(e) the steps Government have
taken or propose {0 take to restar$
the closed mills?

The Minister of Food and
ture (Shri A. P. Jain): (a) None, St».

(b) to (e). Do not arise.
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Recovery of Sugsy from Sugarcane in
Punjab

4085, Shrl D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state the percentage of re-
covery of sugar from e In
Punjab duning the 1958-59 season?

The Minister of Food and Agricul-
tare (Shri A. F. Jain): 88 per cent
(Estimated)

Regional Coconut Research Station in
Orissa

4068, Bhrl Panigrahi: Will the Minis-
ter of Food and Agriculture be pleas-
ed to refer to the reply given to
Starred Question No 489 on the 25th
February, 1858 and state

(a) whether the Regional Coconut
Research Station at Sakhigopal in
Orissa State which 1s running since
11th January, 1955 has made any pro-
gress since then,

(b) if so, the nature of progress
made so far in different aspects of
coconut research, and

(c) whether any further financial
assistance has been given to this Re-
search Station either by the Indian
Central Coconut Committee or the
Central Government since 1956°

The Minister of Food and Agriocul-
tare (Shri A. P. Jain): (a) Yes

(b) A statement 1s laxd on the Table
of the Sabha {See Appendix VIII
unnexure No 28]

(c) Yes; Rs 38,165 have been paid
by the Central Government through
Indian Central Coconut Committee

Scarcity in Foodgrains

4087, Shri Pangarkar: Will the
Minister of Food and Agricultare be
pleased to state:

(a) the names of the States where
scarcity conditions still prevail, and

(b) the quantity of foodgrains sup-
plied by the Centre to those States
during the first quarter of the year
19597
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The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) and (b).
No serious scarcity conditions are
prevaiing in any of the States at
present Distribution of foodgrains
from Government stocks, however, 1
going on 1n certain defic:it areas to
augment supplies in those areas.

The total quantity of foodgrains
15sued from Government stocks during
the first quarter of 1959 amounted to
11 4 lakh tons

Fruit Orchards in Bombay State

4068. Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state*

(a) whether the Central Govern-
ment have given any assistance for the
development of frut orchards in Bom-
bay State, and

(b) whether the State Governmens
bave submitted any scheme for the
purpose?

The Minister of Food and Agricul-
tare (Shri A. P, Jain): (a) A state-
ment showing the amounts of loans
and grants given by the Central Gov-
ernment for the development of fruit
orchards 1n Bombay State 1s laid on
the Table of the Sabha ([See
Appendix VIII annexure No 29}

(b) Yes A scheme for the develop-
ment of fruit production has been
sanctioned 1n Bombay State

Mulberry Cultivation in Bombay State

4069, Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state whether any aid has
been sanctioned by the Central Gov-
ernment for mulberry plantation in
Bombay State?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): No, Sir

Robberies in Trains

4070. Shrli D. C, Bharma: Will the
Minister of Rallways be pleased to
state



1959 so far as compared to the cor-
responding period in 1958; and

(b) if so, what measures have been
adopted to protect lives and properties
in the trains?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes.
There has been some increase in train
robberies.

(b) The problem being one of Law
and Order with which the State Gov-
ernments are primarily concerned we
have been approaching them and they
have been taking necessary action.
The following precautionary measures
are being taken by the Railways and
the State Police.

1. Night passenger trains are escort-
ed by police personnel to ensure
safety of the travelling public;

2. Close surveillance is also being
xercised at important junction sta-
ions by police officers over known
iminals and habitual offenders;

3. Close liaison is maintained bet-
een the Railway officers, R.P.F. and
olice at all levels;

4. Plain clothed staff of the R.P.F.
deputed in notorious sections to
ep surveillance over the criminals.

Discipline among the Railway Staff

4071. Shri Harish Chandra Mathur:
ill the Minister of Railways be pleas-
to state what special measures, if
ny, have been taken in 1958 to en-
orce better discipline and inculcate
nse of responsibility among the Rail-
gy Staff?

The Deputy Minister of Railways
hri Shahnawaz Khan): A Note
iving the information is laid on the
le of the Sabha. [See Appendix
III, annexure No. 30].
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Selection of Assistant Labour Welfare-
Inspectors

4073. Shri Subiman Ghose: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that Divi-
sional Superintendent, Asansol, asked
79 Railway employees to appear in
written test for promotion of panel for
the posts of Assistant Labour Welfare
Inspector, Asansol in scale of Rs. 150—
225 on the 20th August, 1958;

(b) if so, how many of them passed:
the test;

(c) whether the failed candidates
were again asked to appear on the
4th, 5th and 6th December, 1958 and
if so, for what purpose;

(d) how many employees have been
selected for the posts;

(e) whether it is a fact that failed
candidates numbering four either in~
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wntten or oral test or in both have
Seen selected for the posts;

(f) whether 1t 138 g fact that some
passed candidates have been exclud-
od; and

(g) 17 so, the reasons therefor?®

The Deputy Minister of Rallways
«Shri Shahnawag Khan): (a) Inall 118
qersong were called to appear at the
written test held on 28-8-1988, but 80
actually appeared.

(b) 18

(¢) The selection comprises of a
written test and an interview. There-
fore, all the 80 employees were called
to appear for the interview,

(d) 17

(e) 3 employees who obtained the
-minimum qualifying marks of 60 per
cent in professional ability were
selected, on an overall assessment

(£) and (g) 4 employees who passed
in the written test but did not obtain
the munimum qualifying marks in
professional ab:lity were not selected,

Punishment for Dereliction of Daty

4074. Shri Subiman Ghose: Will the
Minister of Raflways be pleased to
state:

(a) how many employees of Class I,
H, III and IV (Class-wise) in Eastern
Railways have been punished during
1958-59 on the report of the Safety
Branch; and

(b) how many cases of drowsiness
were reported by the Safety Branch
during the same period?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) (i) Class
I+ Ni}; (u1) Class II: Nil; (ni) Class III:
276, (1v) Class IV: 108

(b) 211

MAY 6, 198p
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Corruption COases In Southern Rafiway

4975. Shri Elayaperumal: Wiil the
mmerof Raflways be pleased ¢o

(3) the number and nature of cases
of corruption committed by Raliway
employees during 1957 and 1058 on the
Southern Railway; and

(b) the number of such cases pend-
ing?

The Deputy Minister of Rallways
(Bhyi Shahnawas Khan): (a) Num-
ber-—

1857. 71,
1958 59

Nature—Acceptance of 1illegal grati-
fication, ticketless travel and re-sale
of tickets, misuse of Railway material
and Railway labour, underweighment
of parcels, misappropriation of Rail-
way cash and cases of fraud, non-
collection of wharfage and demurrage
charges etc
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Irrigation Works in Punjab

4077, Shri Daljit Singh: Will  the
Minister of Irrigation and Power be
pleased to state the amount allotted
for irrigation works for the Punjab
State for 1859-60?

The Minister of ILrrigation and
Power (Hafix Mohsmmad Ibrahim):
The outlay, agreed to by the Planning
Commission, for the Punjab State for
Irrigation Works in the Major and
Medium Irrigation Sector dunng
1959-60 is given below:—

Rs.
Irrigation Schemes: 272'94 lakhs
Bhakra Nangal (includ-
ing power) 1085-00 lakhs

Rural Electrification

Shri Kodiyan:
40%8. {sm Warlor:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the progress so far achieved in
the electrification of villages during
the Second Five Year Plan period;

(b) whether Government have any
specific proposal for the stimulation of
rural electrification during the re-
maining period of the Second Five
Year Plan; and

(e) it so, the main features of the
proposal? -

The Minister of Irrigation and Power
(Hafis Mohammad Ibrahim): (a) 7701

villages have been electrified from the
beginning of the Second Five Year
Plan up to the end of December, 1958,

(b) and (c). It has been decided to
extend loan assistance to the State
Governments from 1850-60 for rural
electrification schemes included in the
Plans of the States on the same terms
a8 were sanctioned for the program-
me for the expansion of power facl-
lities for increasing employment op-
portunities, i.e, for the first five years
only interest would be paid and there-
after the loan and the interest to-
gether would be recovered in equal
instalments spread over 25 years. For
a scheme to qualify for this assistance,
it should fall into one or the other of
the following categories:—

(a) rural distribution extended
from grid system;

(b) in the case of urban
schemes, extensions from urban
area to the adjoining rural areas;
and

(c) small generating stations
with their associated feeder ana
distribution lines where these are
intended to serve one village or a
group of villages.
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Trafiic Accounts Offics, Secanderabad

Written Answers

4080. Shri T. B Vittal Bao: Will the
Minuster of Raflways be pleased to
state

(a) whether the work in connection
with the construction of bwldings to
house the Traffic Accounts Office,
Secunderabad, has sincé commenced;
and

{b) 1if not, the reasons for the delay?

The Deputy Minister of Rallways
(Shrli 8. V. Ramaswamy): (a) The
contract for the construction of the
building has been awarded and the
prehiminary arrangements to com-
mence the work have been made.
The actual work will be taken m
hand shortly

(b) Does not arise

Traffic Survey of Inland Water
Transport System in Orissa

4081 Shri Sanganna: Will the
Minister of Transport and Communi-
cations be pleased to refer to the
reply given to Starred Question
No 1304 on the 17th March, 1859 in
respect of traffic survey of mmland
water transport system in Ornissa and
state

(a) whether the survey report has
since been received;

(b) 1f so, what are the recommen-
.dations, and

(c) how many of them have been
accepted by Government?

The Minister of State in the Minis.
4ry of Transport and Communications
(Shri Raj Bahadur): (a) Yes, Sir.
The report has been received by the
State Government

(b) and (c¢) Details are awaited
from the State Government.
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Aoquisition of Land for Rallways

Shri Yadav:
Shri Arjun Singh
Bhadauria:

Will the Minister of Rallways be
Ppleased to state:

(a) whether the land near village
Jiwanpur in Moghul-Sara1 (Northern
Railway) 1s being acqured by the
Railways from peasants,

(b) 1f so, the reasons therefor,

(c) the names of the villages from
‘where the land 18 to be acquired,

(d) the number of the peasants
from whom the land 1s to be acquired,

(e) the size of land proposed to be
acquired, and

(f) the rate of compensation to be
paid to the peasants?

The Deputy Minister of Rallways
(Shri 8. V Ramaswamy)’ (a) Yes,
Sir

(b) The land 1s being acquired for
construction of a fly-over at the east
end of Moghalsarar Station

(c) 1 Tarapur
2 Dhuskhas
3 Jiwanpur
4 Hundarha
5 Jalalpur

(d) to (f) Not known at present
The land 1s bemng acquired through
the Land Acqusition Officer ot the
State Government

Hirakud Power for Bhilal Steel Plant

4083, Shri Sanganna Will the
Minister of Irrigation and Power be
Ppleased to state

(a) whether 1t 1s u ract that the
Government of Madhya Pradesh has
approached Government of India with
4 request to supply power from
Hirakuq Project to the Bhilai Steel
Project, and

(b) 1t s0, with what results”

The Minister of Irigation and
Power (Hafis Mohammad Ibrahim):
(a) The reply 1s in the negative

(b) Does not arse
Survey of Kollangod-Trichur Rallway
Line

408¢ Shri V Eacharan Wil the
Minster of Railways be pleased to
state

(a) whether the survey of
Kollangod-Trichur line 1n Southern
Railway has been completed

' (b) 1f so, what 1s the estimated cost
of construction, and

(c) whether the proposal relates to
metre gauge or broad gauge?

Yhe Depuly Minfster of Raillways
(Shri 8. V. Ramaswamy): (a) and
(¢)  Prelmmnary Engineering and
Traffic surveys were carried out 1Imn
1945-48 for both BG and MG

(b) The then estimated costs of
construction were Rs 290 and
Rs 2 47 crores for BG and MG respec-
tively Present day cost will be
higher

Naator Lands in Himachal Pradesh

4085. Shri Nek Ram Negi: Will the
Minister of Food and Agriculiure be
pleased to state

(a) whether 1t 1s a fact that majority
of the applications for Nautor lands
are rejected in Mahasu Distnict of
Himachal Pradesh,

(b) what 18 the numbe: of rejected
and accepted applications for Nautor
land grants 1n Mahasu for the years
1957-58 and 1958-59

(¢) what 1s the number of appix-

cants relating to Scheduled Castes
and Tribes, separately, under each
head,

(d) what 1s the number of those
who applied for horticulture and
subsistence purposes?

The Minister of Food and Agricul-

ture (Shrli A. P Jain): (a) Applica-
tiong are gisposed of on merits in
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accordance with the rules governing
the grant of Nautors in Himachal
Pradesh,

(b) 371 and 199 applications were
accepted and 350 and 874 applications
were rejected during the years 1857
58 and 1958-59 respectively,

(© Year Apolications by members of
Schedulsd  Scheduled
Castes Trides.

Sanc- Re- Sanc- Re-
tioned jected tioned jected

1987-S8 . . 127 102 50 17
1953'-59 . . 106 378 33 22

{d) Wo geparate record is kept ot
the applications for grant of Nautors
for horticultural purposes. All appli-
cations are for subsistence purposes.
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Quarters for Railway Staff

Shri 8. M. Banerjee:
4088. {Shﬂ Tangamani:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
staff on Railways working in shift
duty are declared cent per cent
essential for allotment of quarters;
and

(b) 1f so, why the Telegraph Staft
are being deprived of this privilege
while they also perform equally the
same nature of duty?

The Deputy Minister of Railways
(Shri Shahnawas Khan): (a) No,
8ir. Shift duty does not make &
person essential for allotment of
quarters,

(b) However, Telegraph staff are
also provided with quarters to the
extent feasible.
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Movement of Oll-Cake and Potatoes

4089, Shri Aurobindo Ghosal: Will
the Minister of Ballways be pleased to
state:

(a) whether a large number of the
staff of Eastern Railway were pena-
lised in connection with a case in
regard to movement of oil-cake and
potatoes from Bihar to West Bengal
in 1952;

(b) whether the same staff filed a
suit in the Calcutta High Court against
the said order; and

(¢) if so, what was the decision of
the Calcutta High Court?

The Deputy Minister of Railways
(Sibr Sihahmowia- SShaht - (60 2" emns
ployees were punished in connection
with this case

(b) 12, out of the 18 employees
removed from service, filed suits
against the orders of their removal
from service.

(c) The Court set aside the punish-
ment inflicted on these employees,
for a procedural defect but was
pleased to grant hiberty to the Rail-
way to proceed afresh in the matter
from the Show Cause Notice stage
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Price of Rice in Manipur

409} Shri L. Achaw Singh: Will the-
Ster of Food and Agriculture be
pleasyy 44 state:

(8) whether the attention of Gov-
©NMMbnt has been drawn to Table
No. 13.1 of the Bulletin on Food
Statisyics issued in January, 1859
whergi, no procurement prices of rice
have peen indicated for Manipur; and

(b) whether no procurement was
done gu,rng those years mentioned in.
able?

The Minister of Food and Agrioul-
fore (ghri A. P. Jain): (a) Yes, Sir.
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“The omission 18 being made good by
the issue of an addendum.

(b) There was procurement of rice
and paddy m Manipur durng the
years 1851-52, 1952-53 and 1953-54

Director of Health Services, Manipur

4092. Shri L. Achaw Singh: Will the
Minister of Health be pleased to state

(a) whether 1t 15 a fact that the post
of a Director of Health Services has
been created for Mampur and the
Chief Medical Officer, Civil Hospital,
Imphal, has been appointed to the
post,

(b) whether Government are aware
-that the Director is only incharge of
the Civil Hospital at Imphal while all
the other dispensames and hospitals
in Manipur are transferred to the
Terntorial Council, and

(c) if so, the justification for creat-
mg the post?

The Minister of Health (Shri
Karmarkar): (a) A post of Director
of Medical and Health Services
Manipur, has been created and thc
mcumbent of the post of Chief
Medical Officer, Mampur has heen
temporarily appointed to this post
pending the selection of a suitable
officer by Government

(b) The Director 1s incharge of all
Centrally sponsored Schemes ke
Leprosy, BCG, Malaria Control etc
throughout the Termtory besides being
responsible for the maintenance of 14
hospitals and dispensares, including
the Civil Hospital, Imphal, which have
not been transferred to the Territorial
Council

The Manipur Administration are
also concerned with the maintenance
and management of asylums situated
in Imphal, the Police and Jail dispen-
saries and the schemes undertaken in
connection with the current Five Year
Plan, and this work has also to be
supervised by the Director

(c) The post of Director of Medical
and Health Services, Mampur, is

MAY ¢, 105
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considered essential for proper super-
vision and implementation of the
various Development Schemes and
other duties mentioned above The
Ihrector also acts as a technical
adviser to the Territorial Council

Taccavi Loans to Delhi Peasants
Multipurpese Co-operative Society

4083 Shri Barju Pandey: Wil the
Minister of Food and Agriculture be
pleased to state

(a) whether it 1s a fact that Dellm
Feasants Multi-purpose Co-operative
society was given Taccavnt loans
during the year 1958-58 for construct-
1hg wells,

(b) if so, the amount given, and
(c) the number of wells constructed®

The Minister of Food and Agricul-
ture (Shri A P Jain): (a) No

(b) and (c)
Stenographers

Do not arise

4094 { Shri A. K. Gopalan
\_Shrl Kunhan

Will the Minister of Raxlways be
pleased to state

(a) whether 1t 1s a fact that some
posts of Stenographers have been
filled up by unqualified and qualified
Gtenographers 1n the office of Research
Pesign and Standardization Organisa-
tion, Baioda House Annexe, New
Pelhy, an attached office of the Ra '-
way Board, after the results of the
Ynion Public Service Cor mission
étenographers’ Examination 1957
were declared :e. since the 14th
February, 1958,

(b) the number of posts of steno-
graphers still lying vacant in the two
pranches of the Research Design and
étandardization Orgamisation, New
Pelhi and Chittaranjan, and

(c) when and in what manner they
will be filled up?

The Deputy Minister of Rallways
{Shri Shahnawaz Khan): (a) Yes.
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{b) One.

(c) Rules are being framed to
regulate future recruitment and till
this is done the post will remain un-
filled.

Delhi Peasants Multipurpose
Co-operative  Soclety

4085. Shri T. B, Vittal Rao: Will
the Minister of Community Develop-
ment and Co-operation be pleased to
state:

(a) whether Government have
received any complaint about the
tunctioning of Delhi Peasants Multi-
purpose Co-operative Society Limit-
ed, Ballimaran (Delhi);

(b) it is proposed to provide
brought to the notice of the Govern-
ment; and

(c) the action taken thereon?

The Deputy Minister of Community
Development and Co-operation (Shri
B. 8. Murthy): (a) Yes, Sir.

(b) That the society charged un-
reasonably high rents from its mem-
bers, that it did not pass on to its
member-cultivators the compensation
received by it from the Dethi Im-
provement Trust for crops damaged
by floods and that the names of the
cultivators were mnot entered in
Revenue records.

(c) These complaints were enquired
into by the Delhi Co-operative
Department and found to be baseless.
It has been decided to explain the
position at a meeting of the general
body of the society to clear the mis-
understanding.

Lakwa Station

Shri P. G. Deb:
4098. Shri Liladhar Kotoki:
L Shri P. C. Boroosh:

Will the Minister of Rallways be
Pleased to state:

(a) whether the Reailway Board
have received complaints about the

108 (Ai) ISD—4

non-availability of basic necessities
and amenities at Lakwa station in
Sibsagar (Assam); and

(b) if so, the action taken thereon?

The Deputy Minister of Railways
(Shri Shahnmawaz Khan): (a) Yes.
Complaints about non-availability of
benches in the waiting hall at Lakwa
Station have been received.

(b) It is proposed to provide
benches during the current financial
year.

Bridge over Kailasahar-Durgapur
Road in Tripura

4097. Shri Bangshi Thakur: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that con-
struction of a road from Xailasahar
to Durgapur, Tripura, has been com-
pleted but for want of a culvert the
passers-by are experiencing great
difficulty; and

(b) if so, why a wood bridge or
culvert is not being constructed?

The Minister of State in the Minis.
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b).
The existing foot track between
Kailasahar and Durgapur was
repaired under the Test Relief Scheme
but the culvert was not constructed as
the scheme provided for earthwork
only. The construction of a road from
Kailasahar to Fatikroy via Durgapur,
including bridges, is proposed to be
taken up by the Tripura Territorial
Council in the current financial year,
subject to availability of funds.

Repair of Roads in Tripurs

4098. Shri Bangshi Thakur: Will the
Minister of Transport and Communi-
eations be pleased to state:

(a) whether it is a fact that the
9 mile road from Dharmanagar to
Kurti has not been repaired since
fong; and

(b) i so, when the repair work will
bhegin?
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The Minister of State in the Minis-
try of Transport and Communicaiions
(Shri Raj Bahadur): (a) and (b
The road 18 under the Tripura Term~
torial Councal, which earried out
necessary repairs mn the year 1958-5¢
at a cost of Rs 4713 Neces-ary
repairs during the current year will
also be carned out

Drinking Water Supply in Tripurs

4099 Shrl Bangshi Thakur: Wil
the Minister of Health be pleased to
state:

(a) whether 1t 13 a fact that the
inhabitants of Jubara)nagar of Kailas-
ahar, Tripura have been suffering
much for want of drinking water; and

(b) 1t so, the action taken in the
matter?

The Minister of Health (Shri Kar-
markar): (a) No

(b) Does not arise

Hospitals in Andhra Pradesh

4100. Shri E. Madhusudan Rao: Will
the Minster of Health be pleased to
state whether the Union Government
have 1ssued any directives to
the Government of Andhra Pradesh
$o purchase Medical provisions re-
quired for the Government Hospitals
from the Medical Stores belonging to
the Central Government?

The Minister of Health (Shrl Kar-
markar): No, Sir.

Doubling of Railway Line

4101 Shri Assar: Will the Minister
of Rallways be pleased to state:

(a) whether 1t 18 a fact that con-
struction of work doubling the rail-
way lne from Raipur to Nagpur has
been undertaken on the Central
Railway;

(b) 12 s0, whether any change 1n
the existing route is proposed to be
affected; and

(c) the nature of the change?

MAY &, 1958
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The Deputly Minister of

(Shrl S. V Rammswamy): (a) Yes

Sir 09 miles of patch dowbling be-

tween DRUG and KAMPTEE on the
South Eastern and not Central Rail~
way 18 being done.

(b) No Sur.
(c) Does not arise.

Commitices on Rallways

4£162. Shri Subiman Ghose: Will the
Minister of Rallways be pleased %o
atase.

(a) Rules and procedure for for-
mation of the National Railway
Users' Consultative Council, New
Dellu and its zonal Committees and
the Divisional and suburban Com~
mattees and who are in charge of such
férmation, and

(b) Rules and procedure for forma-
tion of (1) Time Table Committee
(1) Passenger Amemnties Committee
(m1) Catering Supervisory Commuttee
and (iv) Book Stall Committee,
Eastern Raillway and whe are in
charge of such formation?

The Deputy Minister of Rallways
(Shrei 8. V Ramaswamy): (a) and
(b) Rules and procedure for the for-
mation of the Natwnal Railway
Users’ Consultative Council, New
Delhi, and the other Ralway Users’
Consultative and alhed committees
mentioned In the Question, are de-
tailed 1n the Statement laid on the
Table of the Sabha [See Appendix
VIII, annexure No 31]

The National Railway Users® Con-
sultative Council at the cenire and
Zonal Railway Users’ Consultative
Committees on the Railways are form-
ed by the Mumstry of Redlways.

The Divisional/Regional Railway
Users’ Consultetive Computtees, Sub-
urban Railway Users' Consultative
Commuttees, Time-Table Committees,
Passenger Amenities Committees,
Catering Supervisory and Book Stall
Commuttees are formed by the Gene-
ral Managers of the Railway Ad-
ministrations concerned.



15261 Written Answers VAISAKHA 18, 1881 (SAKA) Wniten Answers 15262

win
oalture be pleased to state the steps
to be taken by the Government to
rther exploitation of Hima-
chal potato growers from the hands of
middlemen and outside agencies and
to get them reasonable and economic

7

Minister of Food ‘and Agrieul-
ture (Shri A. P. Jain): The matter is
under active consideration of Gov-
ernment,

TN amEw

¥Ro¥. sft wwC : T wer awt
oy 5 a¢g I3 M Fo G e

(%) «ar 7 @< § f& aFmT
# g WA S gFA 9T Y & ww
fafma swdw= sras a«1 Mo °r

(=) afz gr, & w1 aww ? ag
A & 9@ Araa F g & w7 wT
o &g ey a1, N o w7

() afzx gr, &Y srw &1 w
qftommr  fawe,

(%) #= weg w7 A T4
& foerad & o A,

(¢) afe @, & fomr fpq ool
%, W § fawrad fea wwT o 4@,

(%) =1 ETET R HAOHT FIHTC
¥ ST OIY GHT KN A6 H@
¥ TN a@ 4 W]

(%) afe g1, & w«Aw ¥ §R
¥ wor fafae w<d & oo g gfw &
e & s & Wk s
“:ﬂmimcrﬁw AT AT

qu owr pfe TR (R wo Wo
) : (%) o g, Qv farera amTge
A qw go s fed W i fare
w s g€ v

(w) o gi

(w) forrae s R ¥ @
& % W faw SFr 91 ) I0-
HIE, AL, ¥ AT §T Q¥ AqA A
N @ BN 3 ey ¥ wfafom
s gwar ¥ v wY a1 Fwdr f,
gl frent & 22 wmaw off 9 gq
Q) A A | fren & e oW
FRE e y aarggaw & fe
wg quforaY o e & s
¥ o #rf fra Sveer A gl
¢ ag Wi qwr & fw ag fawor
¥ FER ¥ AN A ] &
qEAT gUT 8 | Tk R A o ¥
Y 7w A, a7 ag W 3y Feew F R
¥ fin ¥R #Y e fow w1 AW &
arq fafe g, wowd <t )

(w) ofr g
(¥) ag wor voT @ @ 0
(s) s g

(&) s wraw Fav fe ader
o7 q7 WX Y s =g s & fear
T 91 9N SR & w0 fafra A G
e MR WA W quF
a9 widfus wiwfal o
qeror AT WAt &, WX A« 9 uW
a Ifaa wsaw &1 AT §, W Y
FEY & @t avg v 8, fear aar
L

Telephone Connections
4105. Shri Subiman Ghese: Wil

the Minister of Transport and Oom-
munications be pleased to state:

(a) how many applicationg are
pending for telephone connections at
Chandanrapore, West Bengal;
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(b) the earliest date of such appli-
cations;

(e) whether some of the subscribers
got telephone connections, three or
four years after applicatioriiana

(d) i so, the r&uE3HS therefor?

The Minister of Transport and
Communications (Shrl 8. XK. Patil):
There is no place to our knowledge
as Chandanrapore. It is presumed
the question refers to Chandranagore.
If so, the answers to the various parts
of the query are as follows:

(a) 81.
(b) 16-2-1954.
(c) Yes.

(d) There i3 an accumulated de-
mand for telephone connections all
over the country and the rate of ad-
ditional demand also exceeds the
present rate of increase in capacity
of exchanges. A considerable delay
in meeting telephone demands is,
therefore, inevitable all over the
country. While some of the older ap-
plicants at Chandranagore will be
given connections when local difficul-
ties are overcome, it will not be pos-
sible to meet all the demands in the
near future,

Aerodrome gt Cheruvannur

4108. Shri Vajpayee: Will the Minis-
ter of Tramsport and Communications
be pleased to state:

(a) whether there iz a proposal to
open an aerodrome at Cheruvannur,
four miles from Kozhikode;

(b) if so, the number of houses to
be demolished in order to endble fhe
establishment of the aerodrome;

(¢) whether Government have
received a memorandum from the
Cheruvannur Aerodrome Area Citi-
zens Committee;

(d) it so the main points contained
therein; and

(c) the Governments reaction
thereto?

MAY ¢, 1959
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The Deputy Minister of Civt
Avistion (Shri Mekinddin): (a) Yes,
Sir.

(b) Full details are not awvailable
at present.

(c) Yes, Sir, and Government have
also received a counter-representa-
tion from some other residents of the
ares.

(d) The Citizens Committee have
stated that the establishment of am
aerodrome at Cheruvannur 4 miles
from Calicut will cause considerable
inconvenience to the industry and
population of that area, as more than
250 dwelling houses and rich paddy
flelds exist In this area and these
might have to be demolished. They
have represented that the Government
might shift the venue of the aero-
drome to some other place such as
Chelari at a distance of about IS miles
from Calicut.

It has been stated in the counter-
representation that the site already
selected is most suitable for the pur-
pose.

(e) Government have decided to
have the sites at Cheruvannur and
Chelari re-inspected, with a view to
obtaining fresh reports on them.

Rural Electrification ia Himachal

Pradesh

4107 Shri Nek Ram Neg::
* \ Shri A, M. Tariq:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that there
was a plan that the Karsog Elaqa
of District Mandi, Himachal Pradesh
was to be electrified within the First
Five Year Plan period;

(b) it so, why the area has not been
electrified so far; and

(c) the steps QGovernment have
taken or propose to take to electrify
this area at the earliest?
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The Minister of Lrrigation and
Power (Hafls Mobsmmad Ibrakim):
(a) The reply is in the negative.

(b) Does not arise.

(¢) Electrification of this area ¥
envisaged under the scheme entitled
“Flectrification of Suni, Karsog and

tive approval and expenditure sanc-
tion to an estimate of Rs. 10 lakns
were accorded in May, 1958, Preli-
minary work has already been com-
pleted and the construction of over-
head lines is in progress.

Tungabhadra High Level Canal
Scheme

4108. Shri Rami Reddy: Will the
Minister of Irrigation and Power be
pleased to refer to the statement made
by the Deputy Minister of Irrigation
and Power made in Lok Sabha on
the 23rd March, 1859 regarding
Tungabhadra High Level Canal
Scheme and state:

(a) the financial allocation provided
for the Scheme;

(b) whether the States of Mysore
and Andhra Pradesh have been sanc-

tioned any loan for the execution of
the scheme;

(c) if so, what 1s the amount;

(d) whether any phased pro-
gramme hag been drawn up and ap-
proved for the execution of the firss
stage of the scheme; and

(e) if so, the detalls thereof?

The Minister of Irrigation and
Power (Hafls Mohammad Ibrahim):
(a) The Second Plan provision for the
scheme is as follows:

Rs.
Andhys Pradesh 300 iakhs
Mysese . 93 lakhe
TorTAL . __395 lakis

(b) Not so far.
(¢) Does not arise.

(d) and (e). The Government of
Andhra Pradesh have indicated the

following phased programme:
Year Amount to be
spent
Rs.
1958-59 . . 432.326 lakhs
1959-60 . . $0.00 lakhs
1960-61 . . 150 lakhs
1961-62 10 1964-68 . 180. 61 lakhs
per yesr.

It i3 expected that the Governmens
of Mysore will be in a position to
provide the necessary matching funds
for their share of the above phased
programme,

Bhakra Dam Project

4109. Shri Dalfit Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the amount of foreign txchange
sought by the Punjab Government
since April, 1857 up till now for the
::xpleﬁon of Bhakra Dam Project;

(b) the action taken to make the
amount available?

The Minister of Irrigation and
Power (Hafls Mohammad Ibrahim):
(a) About Rs. 430 lakhs,

(b) An amount of about Rs. 410
lakhs hag already been released. Ap-
plications for the balance amount are
at various stages of consideration.

(a) the number of doctors sent %o
more advanced countries to study
methods of birth contro), country-wise
during 1959 so far;
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(b) the institutes where they stu-
died the methods; and

{c) the duration of their stay ab-
road?

The Minister of Health (8hri Kar-
markar): (a) None,

(b) and (¢) Do not anse
Slum Clesrance in Delli

4111 §hei D. C. 8harma: Will the
Mnister of Health be pleased to refer
to the reply given to Unstarred Ques-
tion No 1876 on the 17th December,
1958 and state:

MAY §, 1080
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(a) the number of layout schemes
since prepared by the Town Planning
Commission for the cleatance of
slums in Delhi during 4989 so far;

(b) the names of those slum sress;
and

(c) the estimated expenditure to be
on them?

The Minister of Health (Shri Kar-
markar): (a) Five

(b) and (c¢). The particulars of the
schemes and the estimated expendi-
ture on their implementation are w»
follows:

"~ Name of the Scheme Estumated
Development plan of village for selocating cattle, potters, etc. 83 lakhs
é‘:l?) m&mm-%ﬁu at Jhandewala for removal of Bicycle 650 3
Netghbourhiood shopping centre in the Supplementary Industrial Area
(Nasafgarh Road) . . . . . . . . (estmate under
(iv) Extension of Khampur development ares .28 o)
(v) Redevelopment Plan of Kotla Mubarekpur 78 lakhs
S
tiay.,

l;nlwxy Protection Force

4112. Shri D, €. Sharma: Will the
Minister of Rsllways be pleased to
state:

(a) the strength of the Ralway
Protection Force on Indian Railways,
Railway-wise ag on the 3ist March,
1959;

(b) the number of Chuet Security
Officers, Inspectors and other Junior
Officers, separately, Ralway-wise; and

(c) the total expenditure incurred
in mamtaiming the force during the
year 1958-1958°

The Deputy Minister of Rallways
(Shri Shahnawax Kban): (a) and (b)
The requred information is given 1n
the statement laid on the Table of the
Sabha [See Appendix VIII, annexure
No, 32].

(c) Rs 5,67,14,000/-

Decrees Against Northern Railway

4118. Shri D, ©, Sharma: Will the
Minster of Rallways be pleased to
atate:

(2) how many decrees passed by
the civil courts during the period from

the 1st December, 1958 to the 30th
April, 1959 were put into execution
agamnst Northern Railway and with
what results, month-wise;

(b} what was the tots} amount of
costs of adjournment suits allowed by
the aivil courts agawnst Northern Rail-
way during the same period; and

(c) whether it was not posaible to
avord such costs?

The Deputy Minister of Rail-

ways (Shrl Shahmawas Khan):

(8) December 's8 Nl
January ’s9 Nid
February *s9 Nd
Marxch 's9 Nil
April ’sg ]

In both the cases relating to April
'59 payment had been arranged before
the receipt of the execution notice
from the courts but it appeavs, the
courts could not connect paymeoth
with the relevant suits, Action has al-
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ready been taken to help courts %o
connect payment.

Re.
) Decembers8 . . . 488
Janusry’sy . . . 867
Februsry ’s9 . . . 786
March's9 . . . 967
April *s9 < e 1,096

{c) No. Sir.

Holy ¥amily Hospital, New Delhl

4114. Shri D. C. Sharma: Will the
Minister of Health be pleased to
state:

(a) whether the Government of
India gave any grants to the Holy
Family Hospital, Okhla Road, New
Delhi during the years 1958-57,
1987-58, 1958-59 and 1959-60 so far;
and

(b) if 80, amounts thereof?

The Minister of Health (Shri Kar-
markar): (a) and (b). The following
grants were given by the Ministry
of Health to the Holy Family Hos-
pital, Okhla Road, New Delhi, dur-
ing the years 1956-57 to 1959-60—

Rs.
£956-57 . . . . 30,000
1958-59 . . o 39,500

Sunday Duty Allowance for P. & T.
Employees

4113. Shri Subiman Ghose: Will
the Minister of Transport and Com-
munications be pleased to refer to the
reply given to Unstarred Question
No. 3078 on the 15th April, 1959 re-
garding Sunday duty allowance to
P&T Employees and state:

(a) whether any monetary compen-
sation in lieu of weeklv off from the
Tth May, 1850 upto 14th April, 19562
will be paid to any employee called
on Sunday duty; and

(b) it so, when?

The Minister of Transport awd
Semmunications (Shrl 8. K Patil):

(a) and (b). Since orders of Govern-
ment sanctioning monetary compen-
sution were to have effect only from
15-12-1952, the question of payment
©of monetary compensation prior to
that date does not arise.

Janata and G.T. Expresses

16 Shri Tangamani:
* "\ Shrl Jagdish Awasthi:

Will the Minister of Raliways De
pleased ‘to state:

(a) whether passengers were denied
at Nagpur tickets by the Grand Trunk
Express and Janata Express bound for
Delhi on the 15th April, 19590 except
for long distances;

(b) it so, the reasons therefor; and

(¢) whether complainfé nave been
received about hardship thus caused?

The Deputy Minister of Railways
{Shri Shahnawax Khan): (a) No pas-
sengers were denied tickets at Nagpur
for the Janata Express. So far as
the Grand Trunk Express is concern-
ed, third class passengers are not
booked for distances less than 300
mules.

(b) The distance restriction by the
Grand Trunk Express has been ime
posed to avoid inconvenience to long
distance passengers.

(c¢) No.

Janata and G.T. Expresses

J Shri Tangamanf:
4117 5 shri Jagdish Awasthi:

Will the Minister of Rallways be
pleased to state:

(a) whether police escorted ths
Dellu bound Janata and Grand Trunk
Expresses on the 15th April, 1859
from Nagpur; and

(b) i so, remsons therefor; and
{c) 'whether persons

platform tickets were arrested at
Nagpur Station platform?
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The Deputy Minider of Rallways
(Shri Shahnawas Khan): (a) Yes
from Nagpur to Katol.

(b) As a precautionery measure to
guard against obstruction to move-
ment of the train by the Textile Mill
workers on agitation on the clesure
of Model Mills, Nagpur.

(c) Yes. Sixteen such persong were
arrested for charges under sections
147 IPC and 120 Indian Railways Act.

Family Planning

4118. Shri Liladhar Kotoki: Wil
the Minister of Health be pleased to
state:

(a) whether the Family Planning
Advisory Boerd West XRengal heve
sent any request to amend the Indian
Penal Code in order to make sterili-
zation operation permissible; and

(b) the reaction of the Government
thereto?

The Minister of Health (Shri Kar-
markar): (a) No such request has
been received from the West Bengal
Government.

(b) Does not arise.

Agricultural Research Schemes in
Jammn and Kashmir State

4119, Shri Inder J. Malhotra: Wil
the Minister of Food and Agriculture
be pleased to state the number of
names of the Agricultural Research
Bchemes financed by the Central Gov-
ernment which are in operation at
present in Jammu and Kashmir State?

The Minister of Food and Agricui-
ture (Shri A. P. Jaln): A ststement
giving the required information is
given below:

STATEMENT

SL Name of the Scheme
No.

1. Rice Improvement Scheme.
2, Co-ordinated Maize Breeding
Scheme.

& Fruit Research Scheme.

MAY ¢, 1900
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Sk
No. Name of the Schems
4. Scheme for the improvement
of vegetables.

5. Medicinal Plants Scheme, Re-
gional Research J.aboratory,
Jammu.

6. Investigations into the methods
and practices of farming.

7. Co-ordinated scheme for re-
search for the improvement
of Wool on regional basis.

8. Rinderpest Eradication Scheme.

Central Assistance to Medical
Colleges in Punjab .
4120. Shri Daljit Singh: Will the
Minister of Health be pleased to
rle the fmrunt 2f Lepize) R8st~
gnce to be given to the medical col-

lzges in Punjab State for the year
1959-60?

The Minister of Health (Shri Kar-
warkar): A sum of Rs. 2 lakhs has
been provisionally allocated to  the
(Giovernment of Punjab as Cenfrut
yssistance during the year 1959-60 for
the expansion of the Medical Col-
lege, Amritsar,

Levy on Foodgrains

4121. Shri Jhulan Sinha: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether compulsory levy on
foodgrains from the wholesale dealers
py the State Governments has been
jn force in the whole of the country;

(b) if so, the percentage being col-
jected by the said levy; and

(c) whether there has been exem-
ption in specified areas from this levy
jn U.P. and Bihar on the ground of
these being deficit areas depending
on supply from Orissa?

The Minister of Food and Agrioul-
fure (Shrt A P. Jsin): (a) Procure-
ment of foodgrains under a system of
compulsory levy on wholessle dealers
is at present in force only in the States
of Bihar, West Bengal, U.P, Panjab,
Madras and Mysore in respect of
sos and/or paddy. .
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(b) A statement showing the per-
oentage of levy in the above mention-
ed States is laid on the Table of the
Sabha [See Appendix VIII, annexure
ure No 33}

(c) In Bihar, no area has been ex-
cluded from the operation of the levy
order. Aboiit U.P, information is not
available

Death of a Labeurer due to Gas
Explosion

4122, Shri Subiman Ghose: Will the
Minister of Railways be pleased to
state*

(a) whether 1t is a fact that on the
18th April, 1959, one day-labourer was
killed and another seriously injured
by bursting of the cylinder full of
ammonia in the cold storage attached
to South Sealdah Railway Station,
Rastern Railway;

(b) 1f so, the details thereof;

(c) whether any compensation has
been paid to the family members of
the deceased and to the inured vic-
tums; and

(d) if so, the amount of compensa-
tion paid?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes.

(b) This was an accident inside the
Cold Storage run by M/s. Sanyal &
Co. lease-holder of the railway land.
No report of the accident was re-
ceived by the Railway Administration.
Local enquiriea revealed that one
daily casual labourer employed by
the irm died and one was injured, but
not seriously;

(c) and (d). The Railway has
no information whether any compen-
sation has been paid by M/s, Sanyal &
Co. to their workmen involved in the
acident. The railway has no obli-
fatlon, in the matter of payment of
“ompengation

Buliding for Jaynapore Majilpere Pest
Office

4128. Bhri Snbiman Ghose: Will

(8) whether it is a fact that the
building of Jaynapore Majilpore Post
Office (sub-office) near Calcutta is
dilapidated and congested;

(b) whether it is also & fact that
work-load of this office has :1mmensely
increased during recent years;

(c) whether tender was called for
and received to shift the office and

also advance money was receiwved by
Government aecording to rules;

(d) whether the proposal to shift
the office has been recently abandoned
and the advance money has been re-
turned; and

(c) if so, the reasons therefor?

‘The Minister of Transport and Com-
munjcations (Shri 8. K. Patil): (a)
Yes.

(b) No.

(c) to (e). Tenders were called for
in October, 1958 and the only tender
received was rejected by the Post-
master-General, Calcutta owing to a
procedural flaw. Fresh tenders for a
new building have been called for and
a decision will be taken on them in
due course,

weqnft Tk goftfrae
¥y, ot fagvew feg  sar ok
aft qg TR A T T4
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Railway Land

4125, Shri Jhulan Sinha: Will the
Minister of Railways be pleased to
state:

(a) how long the land acquired
some years back for raflway brick
kiln at village Sarsar near the Railway

., Station Amlori Sarsar on the Savan-
Gorakhpur Loop line (NER) has been
lying without any use to the Rail-
ways;

(b) whether it is a fact that it |is
good agricultural land and has been
lying fallow ever since the kiln work
was over and the demand of the local
farmers from whom it was aequired
as well as from landless labourers of
the village for settlement thereof
with them has been persistent for the
last few years;

(c) whether it is a fact that while
the land was under acquisition pro-
cess the owners thereof were assured
that after the railway work has over
it would be resettled with them to
the preference of other claimants;
and

(d) whether any decision has been
taken as to the manner in which the
said land is to be settled with those
desiring it?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) 1377
acres of land acquired in 1845 at
village Sarsar within Amlori Sarsar
station limits for brick fleld is lying

« out of use since 10893,

MAY 6, 1069
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(b) The 1and does not appear to be
fit for cultivation as a greater part is
full of deep pits caused by removal
of earth for brick making and the
remaining portion s occupied by the
old brick kiln. The Railway has no
knowledge of a demand by the local
farmers and landless labourers for
settlement of this land.

(¢) The Railway has no infoimition
regarding any assurance givén to the
original owners of the land.

(d) There is no Proposal at present
to relinquish the land. The question
of settlement with parties desiring it
does not arise, as land is always leased
out through State Government.

Zoo in Delhi

4128. Shri Tangamani: Will the Min-
ister of Food and Agriculture bhe
pleased to refer to the reply given to
Starred Question No. 1808 on the 20th
April, 1959 and state:

(8) whether the admission fee of
20 nP. from Ist April, 1959 for entr-
ance to Delhi Zoo has attracted more
visitors than before;

(b) if so, the number of persons
who visited during the month of
April, 1959 and the amount collected
and

(c) whether the concession will be
extended to groups of students or
groups of visitors from other parts of
the country?

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) No com-
parison is possible as no statistics of
visitors were kept before 1-4-1959.

(b) (i) 34598 adults, 8312 children
(from whom gate money was charg-
ed) and 451 member of organised edu-
cational groups. Statistics have not
been maintained of children below
§ years of age admitted free.

(ii) Rs. 7795-90.
*’(c) Yes, from any part of the coun-
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Industrial Estate at Badli

4127 J shri Ram Krishan Gupta:
* q_ Shri Ajit Singh Bhatinda:

Will the Minister of Community
Development and Co-operation be
pleased to state:

(a) whether it is a fact that work in
setting up an Industrial Estate at
Badli (Delhi territory) has been post-
poned; and

(b) if so, the reasons therefor?

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): (a) No. Establish-
ment of an Industrial Estate near
Badli Railway Station in Alipur Block
of Delhi Territory is in progress. The
Ministry of Commerce and Industry
have already released an amount of
Rs. 14,495.75 nP. to Delhi Adminis-
tration for payment of compensation
for acquisition of land. The site plan
has already been approved and esti-
mates are under preparation.

(b) Does not arise.
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Wheat Prices

Shri Ram Krishan Gupta:
m{miuusmw:

Will the Minister of Food and
Agriculture be pleased to state:

(a) the names of the States which
have fixed wheat prices so far; and

15282

(b) the nature of the prices
(State-wise)?

The Minister of Food and Agriouf-
ture (Shri A. P, Jain): (a) and (b).
Government have fixed the follow-
ing prices for purchase of different
varieties of wheat of fair average
Quality in the under-mentioned States:

s

Variety

Madbya Pradesh . . . . D
G
(iii)
@iv)

Punjeb . . . . . O ¢))
@
Rajasthan . . . . @
(i)
(i)
Uttar Pradesh . . . . )
(i)
(i)

Rs.

Common red wheat .
Pissi (White) . .
Sharbati & Chandsusi

MMan,.llh\h.Stfeden

Common White Wheat
Superior Farm Wheat

Common red whest .

Common white wheat .

Superior Farm Wheat

Common red whest .
Common white wheat
Superior Farm Wheat

13
14
15

14
i5

13
1¢
15

13
14
15

Chandabali Port

4132, Shri Sanganna: Will the Min-
ister of Transport and Communi-
eations be pleased to state:

(a) whether it is a fact that a Port
Officer of the Government of India
has been gsent to Chandabali, a minor
port in Orissa to find out the feasibility
for the export of rice from there; and

(b) if so, with what results?

The Minister of State in the Minis-
1try of Transport and Communications
(Shri Raj Bahsdur): (a) and (b). At
the 7th meeting of the National Har-
bour Board held at Madras on 80-10-

E—

1958, the representative of the Gov-
ernment of Orissa requested that Ofi-
cer on Special Duty (Minor Ports),
attached to the Department of Trans-
port be deputed to visit Chandabali to
check up the survey work of Bajtarni
and Dhamra rivers which the State
Government had arranged. Shri I. G.
Chacko, Officer on Special Duty
(Minor Ports) visited Chandabali in
April, 1959, and has submitted a re-
port, copy of which has been sent o
the State Government.

During the discussions at Bhuba-
neshwar, the State Government raised
the question of export of rice through
Chandabali. This matter is under
examination in consultation with the
Ministry of Food and Agriculture,
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Seuth Asia Regional Conference on
Tourism

Shri P G. Deb:
s, {shrl Liladhar Kotoki-

Will the Minister of Transport and
Oommanications be pleased to state:

(a) whether a South Asia Regional
Conference on Tourism was held in
New Dellu recently; and

(b) if so, the decisions taken by the
Conference to promote tourism?

The Minister of State in the Minle-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes A meet-
ing of the South Asian Travel Com-
mission, which 1s one of the Regional
Commissions of the International
Union of Official Travel Organisations
(TUOTO), was held in New Delh: on
the 20th and 21st April, 1859.

(b) A statement giving the requir-
ed information 1s laid on the Table
of the Sabha [See Appendix VIII,
annexure No 34]

Passengers from Tatanagar

4134. Shri M. K. Ghosh: Will the
Minister of Rallways be pleased to
state the average daily number of
passengers traveling from Tatanagar
Station towards Orissa, Andhra Pra-
desh and Madras?

The Deputy Minister of Railways
(8hri Shahnawas Khan): The average
daily number of passengers from Tata-
nagar station towards Orissa, Andhra
Pradesh and Madras during the year
1038-39 was 310, 10 and 9 respectively.

Train Accident

4136, Shri Raghunath Singh: Will
the Minister of Railways be pleased
to state’

(a) whether it 15 a fact that the
engine of Flymng Mail bound for
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Amritsar derailed ont the night of the
23rd April, 1859 between Jandiala and
Mananwala Btations seven miles from
Amritsar on account of which several
passengers received injuries; and

(b) 1if so, what was the cause of the
accident?

The Deputy Minister of Rallways
(Shri 8 V Ramaswamy): (a) No, Sir.

(b) Does not arise.
Second Shipyard

as Shri 8§ C. Samanta;
* "\ Shri Subodh Hansda:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Question
No 1147 on the 12th March, 1959 and
state

(a) whether a note of the Govern-
ment of West Bengal on the Report
of the United Kingdom Shipyard
Mission for the location of the second
ship builduing yard in India has since
been received by the Government of
India, and

(b) 1f 80, what are the
ment's reactions thereto?

Govern-

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b).
Yes, a letter was received 1in January
1959 from the Government of West
Bengal containing their views on the
recommendations made by the UK.
Shipyard Mission and as desired by
that Government the same has been
placed before the Inter-Departmental
Commuttee, appointed to consider and
process the UK Mission's Report.

Loans for Bhakra Project

4137-A, Shri Ram Krishan Gupta:
Wil the Minister of Irrigation aad
Power be pleased to state*

(a) whether 1t 15 a fact that Punjab
Government have submitted 2 memex-
andum to the Central Government
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seeking reduction in the rate of in-
tavest on the Central loans for Bhakra
Project;

(b) if so, the details of the sugges-
tions put up by Punjab Government in
this regard; and

fc) the nature of the action taken
by Government in this regard?

The Minister of Irrigation and
Power (Hafls Mohammad Ibrahim):
(a) No.

(b) and (c). Do not arise
Export of Nux Vomica Seeds
4187-B. Shri R Narmayanasamy:

Will the Minister of Food and Agri-
oulture be pleased to state:

(b) how much of it is exported to
the foreign countries (country-wise)?

The Minister of Food and Agricul-
ture (Shrt A. P. Jain): (a) Nux
Vormica Seeds are obtained from
Strychnos nux-Vomica, a common and
important tree 1n parts of Madras,
Kerala, Andhra Pradesh, Mysore,
Bombay and Orissa, extending north-
wards to some extent. The mature
fruits are broken open and the seeds
washed in water to free them from
the pulp, and dred when they get the
silky sheen Seeds collected from the
forest floor from the naturally rotting
fruits do not have the sheen and fetch
a Jow price The collection is mainly
from wild trees only for there are no
plantations.

(s) how Nux Vomica seeds are be- (b) Information for the last 2
ing collected, and years 18 given below:—
Quantity in Cwts./Value 10 Rs,
1957 1958
Name of Country Quantity Value Quantty  Value
UK. 3306 41049 8934 170710
USSR 160 2551 .. e
Germany West 1680 2235§ 1082 23807
France 460 7054 260 4683
Tealy . . 90 1462 60 1537
Hong Kong . 330 4454 ..
Jagan a9 s [
al . .e
China 900 13220 2243 37989
U.S.A. 200 202§ 1244 23530
Lioya 2
ya
Canada 20 551
ToTAL 7529 99721 13967 266770

Ex-Employees of Rationing Depart-
ment

Shri 8. M. Banerjee:
Shri Fanigrahi:

‘Will the Minister of Food and Agri-
oulture be pleased to state:

4187-C.

(a) whether the pay of all the for-
mer employees of the Rationing De-
partment now transferred to other

Government Offices in Delhi and New
Delh1 has since been fixed;

(b) 1f so, the number of such per-
SONK;

(c) if not, the reasons for the delay,
and

(d) whether some of them have
filed suits in the courts?
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The Minister of Food and Agricul-
tare (Shri A, P. Jain): (a) to (d). The
information is being collected from
the Delhi Administration and when
available it will be placed on the
table of the House.

12 hrs.
BUSINESS OF THE HOUSE

Shrli Mohammed Imam (Chitaldrug)
We are glad that the discussion on
' Tibet has been included, and it 1is
.coming up on Friday, but the time
allotted is very small taking into
consideration the importance of the
subject. The time allotted is only
2§ hours. We have all sent up our
resolutions and I suggest that one full
day may be allotted, and the whole of
Saturday may be devoted for this dis-
cussion. This 2§ hours is very inade-
quate. Perhaps, the Prime Minister
will himself need one hour. So, we
will be left with only 1§ hours, and
1 do not think we will be able to do
justice to this important subject.

Shri Braj Raj Singh (Firozabad):
Since we are sitting on Saturday also,
it is better we devote the full day to
this debate.

Mr. Speaker: This is a private
motion. Hon. Members are aware that
under our rules not more than 2}
hours can be allowed. I originally
allowed two hours, thereafter increas-
ed it to 2¢ hours. It is not a motion
by the Government.

Hon. Members must also know that
the hon. Prime Minister made a long
statement here, and thereafter it was
discussed in the Rajya Sabha. What-
ever little remains may be disposed
of here. Again and again the hon.
Prime Minister has been stating that
it is a delicate situation. We will have
to be a little careful in dealing with
this matter, Let the wiews of the
House be expressed without, of course,
offending the relationship between the
~two States.

Having regard to all this, I request
hon. Members to confine their remariks
to 15 minutes each. Whatever infor-
mation they want to pass on, they
may brief other hon. Members who
will have an opportunity. Every hon.
Member will not have an opportunity.
Let us bear it in mind We will
watch, and next session, God willing,
it there is any further necessity, we
will discuss it.

12.08 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER ESSENTIAL
CoMMODITIES ACT

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): I
beg to lay on the Table, under sub-
section (6) of section 8 of the Essen-
tial Commodities Act, 1055, a copy
of Notification No. G.8.R. 502, dated
the 25th April, 1959. [Placed in
Library. See No. LT-1411|59).

REPLIES TO MEMORANDA ON DrmMANDS
FOR GRANTS (RAILWAYS)

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): I beg to
lay on the Table a copy of the state-
ment containing replies to certain
memoranda received from Members in
connection with Demands for Grants
(Railways) 1959-60. [Placed in
Library. See No. LT-1412/59]1:

BUDGET FSTIMATES OF INDIAN AIRLINNS
CORPORATION AND AIR-INDIA INTERNMA-
TIONAL CORPORATION

The Deputy Minister of Civil Avia-
tion (Shri Ahmed Mohiuddin): I beg
to lay on the Table, under sub-rule
(5) of Rule 8 of the Air Corporations
Rules, 1954 a copy of each of the
tollowing papers:

(1) Summary of Budget Estimates
of Revenue and Expenditure
of the Indian Airlines Corpo-
ration for the year 1959-60,
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(2) Summary of Actual Ex-
penditure for the year 1957-
68, Budget Estimates and
Revised Estimates for 1958-59
and Budget Estimates for
1959-60 of Indian Airlines
Corporation [Placed in Lib-
rary See No LT-1413|59]

(3) Summary of Budget Estimates
of Revenue and Expenditure
of the Air India International
Corporation for the year
1959-60

(4) Swmmary of Actual for the
year 1957-58 and Budget
Estimates and Revised Esti-
mates 1958-59 and Budget
Estimates for the year 1959-
60 under Capital of the Air-
India International Corpora-
tion [Placed in Library See
No LT-1414/59]

12 04 hrs.
ESTIMATES COMMITTEE
F1r Ty -SIXTH REPORT

Shri Dasappa (Bangalore) 1 beg to
present the Fifty sixth Report of the
Estimates Committee 1958-59 on the
action taken by Government on the
Recommendations contamned 1n the
S xty-eighth Report of the Estimates
Committee (First Lok Sabha) on the
Ministry of Defence—~Ordnance Fac-
tortes (Stores, Plant & Machinery and
Pioduction)

12 04} hrs.

STATEMENT RE AGREEMENT
BETWEEN INDIA AND PAKISTAN
OVER THE USE OF THE INDUS
BASIN WATERS FOR 1959-60

The Minister of Irrigation and Power
(Hafiz Mohammad Ibrahim) On the
6th April, 1959, the House was inform-
ed that the Government of India and
the Government of Pakistan had under
consideration draft of an inter-govern-
mental agreement for ad hoc transi-
tional arrangements for the period

108 (A1) LSD—5
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from 1st April 1959 to 31st March 1960
regarding the use of the waters of the
Indus basin This agreement has since
been approved by both Governments
and was signed at Washington on the
17th Apnl, 1959, by the representatives
of the Governments of India and
Pakistan A copy of the Agreement
1s placed on the Table of the House
as promised m the statement made on
8th Apnl

12.06 hrs

STATEMENT RE NEW COAL SEAM
IN SINGRAULI COALFIELD

The Minister of Mines and Ofl (Shri
K. D Malaviya): Sir, I wish to take
this opportunity of informing the
House that our geologists in the Geolo~
gical Survey of India, m the course
of drilling from the top of the plateau
mn the Singrauli coalfield of Madhya
Pradesh, struck a 54 foot coal seam at
a depth of 140 feet some time back
While dnlling for provmg its exten-
sion further north, I am glad to inform
the House that our geologists have
now discovered a new seam which has
a total thickness of 90 feet with a
15-foot parting in the middle This
1s entirely a new find the existence
of which was not known earlier

The discovery of these new seams
opens up the possibility of quarrying
along a width of one mile The
strike length of one mile of two seams
mentioned above, which may extend
further, may give us quarriable reser-
ves exceeding 50 million tons Further
drilling, however, 1s likely to reveal
considerably larger reserves We are,
however unable to increase the tempo
of our dnlling programme on aceount
of shortage of coal drmlling equipments
This quantitative assessment which
may have been studied howsoever
carefully has to be taken with a note
of caution because the figures of these
reserves at the present stage are has-
ed only on a general assessment of
the available data The precise data
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relating to these reserves will be
known only after the drilling pro-
gramme has been completed.

This important find is likely to help
in considerably stepping up the out-
put of coal particularly from a region
which is so centrally situated.

1 should also like to pay a tribute
to our geologists for the good work
done by them which is not a mere
stroke of luck or fortune favouring us
but is the result of laborious and ac-
curately scientific work put in,

12.09 hrs,

APPROPRIATION (RAILWAYS)
! NO. 3 BILL®, 1959

- The Minister of Rallways (Shri
Jagjivan Ram): I beg to move for
leave to introduce a Bill to authorise
payment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
service of the flnancial year 1959-60
for the purposes of Railways.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain fur-
ther sums from and out of the
Consolidated Fund of India for the
service of the financial year 1859-
60 for the purpose of Railways”.

The motion was adopted.

Shri Jagjivan Ram: I introducet
the Bill.

12.10 hrs
APPROPRIATION (NO. 3) BILL, 1959

The Minister of Finance (Shri
Morarji Desal): I beg to movwet:

“That the Bill to provide for the
authorisation of appropriation of
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moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services during
the financia] year ended on the
31st day of March, 1956, in excess
of the amounts granted for those
services and for that year be taken
into consideration.”

Mr. Speaker: The question is:

“That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services during
the financial year ended on the
31st day of March, 1956, in excess
of the amounts granted for those
services and for that year be taken
into consideration.” ‘

The motion was adopted.

v

Mr. Speaker: There are n0 amend-
ments.

The question is:

“That Clauses 1, 2, 3, the Sch-
edule, the Enacting Formula and
the Long Title stand part of the
Bill.”

The motion was adopted.

Clauses 1, 2, 3, the Schedule, the
Enacting Formula and the Long Title
were added to the BilL

Shri Morarji Desal: I beg to move:
“That the Bill be passed.”

Mr. Speaker: The question is:
“That the Bill be passed.”
The motion was adopted.

* Published in the Gazette of India Extraordinary, Part U-—Section 2,

dated 6.5.1959.

{Introducedjmoved with the recommendation of the President.
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1212 he. 1213 hrs.

SUSPENSION OF FIRST PROVISO
APPROPRIATION (RAILWAYS) NO. TO RULE 74

3 BILL, 1950

The Minister of Railways (Shri
Jagiivan Ram) 1 beg to move*:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the

€ cial year 1959-
60 for the purposes of Railways,
be taken into consideration.”

Mr. Speaker: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
service ot the financial year 1989-
60 for the purposes of Railways,
be taken into consideration.”

The motion was adopted

Mr. Speaker: There are no amend-
ments to clauses.

The question is:

“That clauses 2, 3, the Schedule,
clause 1, the Enacting Formula
and the Long Title stand part of
the Bill”.

The motion was adopted.
Clauses 2, 8, the Schedu'e, Clause 1,
the Enacting Formula and the Long
Title were added to the Bill”.
Shrl Jagjivan Ram: I beg to move:

“That the Bill be passed”

Mr. Speaker: The question- is:

“That the Bill be passed”.

The motion was adopted,

The Minister of Commerce (Shri
Kanungo): With your permission, 1
beg to move:

“That the first proviso to Rule
74 of the Rules of Procedure and
Conduct of Business in Lok Sabha
In 1its application to the motion
for reference of the Companies
(Amendment) Bill, 1959, to a Joint
Committee be suspended”.

I have given notice of a motion for
reference of the Companies (Amend-
ment) Bill, 1959, to a Joint Committee.
The reference to a Joint Committee
cannot ordinanly be made, 1if it involv-
es matters falling within the purview
of sub-clauses(a) to (f) of clause (1)
of article 110 of the Constitution. Out
of the 212 clauses contamned m the
Companies (Amendment) Bill, only
one clause, namely clause 27, may
attract sub-clause (a) of clause (1)
of article 110 of the Constitution, as
it containg a provision empowering
the Central Government to prescribe
a fee, not exceeding Rs. 50 for an
appeal against the refusal or failure
of a public company or & subsidiary
of a public company to register the
transfer or transmission ot shares or
debentures or to send notice of its
refusal to register the same within
two months It is, therefore, neces-
sary to suspend the operation of the
first proviso t0 Rule 74 of the Rules
of Procedure and Conduct of Business
in the Lok Sabha before the motion to
refer the Bill to a Joint Committee
can be moved Considering the nature
of some of the provisions contained in
the Bill and diverse interests con-
cerned with the proposed amendments.
I am sure the House will agree that
it is most desirable that the Bill should
be referred to a Joint Committee, As
the House is aware, the Companies
Bill of 1958 was also referred to a
Joint Committee.

*Moved with the recommendation of the President,
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Mr., Speaker: Do not fees come
under clause (2) of article 1107 It
refers to ‘payment of fees for hicences
or feeg for services rendered’ (Inter-
ruptions) If there 13 a doubt, it is
better to have it cleared.

Shrl Kanungo: This Is done by way
of ample precaution

Mr. Speaker: If it is done by way
of abundant caution, there is no harm

The question is.

“That the first proviso to Rule
74 of the Rules of Procedure and
Conduct of Business in Lok Sabha
i 1ts application to the motion
for reference of the Companies
(Amendment) Bill, 1959, to a Joint
Committee be suspended”

The motton was adopted.

1217 hrs,
COMPANIES (AMENDMENT) BILL

The Minister of Commerce (Shri
Kanungo): On behalt of Shn Lal
Bahadur Shastr1, I beg to move

“That the Bill further to amend
the Companies Act, 1956, be re-
ferred to a Jomt Committee of the
Houses consisting of 45 members,
30 from this House, namely —
Sardar Hukam Singh, Shri H C
Heda, Shr1 Satyendra Narayan
Sinha Pandit Dwarka Nath
Tiwary, Shr1 Shivram Rango Rane,
Shri Radhelal Vyas, S N R M
Swamy, Shri P T Thanu Pilla),
Shri1 M Shankaraiya, Shri1 Jaga-
natha Rao, Shn Ajit Singh Sar-
hady, Shr1 Radheshyam Ramkumar
Morarks, Shr1 G D Somani, Shn
Peroze Gandhi, Shn C D Pande,
Shr1 Mulchand Dube, Shr1 Rohan-
lal Chaturvedi, Shm Arun Chandra
Guha, Shrimat1 Sucheta Kripalani,
Shri Narendrabha: Nathwani, Shn
K T K Tangamani, Shn S Eas-
wara Iyer, Shri M R Masani, Shn1
Yadav Narayan Jadhav, Shn
Tridib Kumar Chaudhuri, Shri
Surendra Mahanty, Shri G K.
Manay, Shri Naushir Bharucha,
Shri Lal Bahadur Shastri and
the Mover,
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and 15 members from Rajys
Sabha;

that in order to constitute a
situng of the Joint Commuttee tne
quorum shall be one-thira aof the
total number of mgmhm of the
Joint Committee;

that the Committee shall maxe
a report to this House by the last
day of the first week of the next
session;

that in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
will apply with such varations and
moaifications as the Speaker may
make, and (Y

that this House recommends to
Rgiya Sabha that Rajya Sabha
do join the said Joint Commuttee
and communicate to this House
the names of members to be ap-
pointed by Rajya Sabha to the
Jomt Commuttee”

Hon Members are aware that the
principal act, namely, the Companies
Act, 1956, which the present Bill seeks
to amend was debated on the floor
of this House at some length and mn
great detail and passed in November
1955 It was brought into force from
the 1st of Apri]l 1956 As mentioned
in the Statement of Objects and Rea-
sons appended to the present Bill, the
Act had barelv been in force for 13
months when Government decided to
appoint a Committee under the chair-
manship of Shr1 A V  Viswanatha
Sastri a former Judge of the Madras
High Court, to exsmine the structure
of the Act as well as its contents with
a view not only to removing its draft-
g defects and deficiencies, including
practical difficulties in its working
but also ensuring better fulfilment ot
the purposes underlving the Act The
Committee submitted its report in
November 1857 The Revort was
published and copies of it werr made
available to Members of both Houses
of Parliament

In its Report, the Commuttee refer-
ved to the usual criticlsms regarding



the lay-out and draftsmanship of the
Act but came to tae conciuuion that
tae common iumpression that the Act
was of mnordinate iength was not quite
correce since its size did not apprecia-
bly exceed that of the corresponding
rnglhish Act, 1848, on which it bhaa
been largely based. They also obser-
ved that although it would perhaps be
possible to have a different lay-out of
the Act on the basis of a subject-wise
arrangement and a regrouping and
recasting of its cdufferent provisions,
thus would have necessitated a re-
writing of large portions of the Act
and a complete re-arrangement of its
sections. Well informed opinion ex-
pressed before the Committee was,
however, almost unanimously against
such a drastic or wholesale change
After examining representations on
this matter by various interests, the
Committee expressed it as its cons:-
dered view that it was too early to
change radically either the structure
of the Act or the basic policies behind
1it, particularly as it would cause
considerable hardship to the business
community and accountants and audi-
tors who had with considerable effort
just familhiarised themselves with the
scheme and the various provisions of
the Act. In keeping with the above
views, the Commuttee refrained from
recommending changes on matters of
major policy because, as they obser-
ved, “the decisions embodied 1n the
Act on such matters were taken after
great deliberation and very recently
and it would be premature to alter
such decisions at this stage”

As stated in the Statement of Ob-
Jects and Reasons,” the detailed recom-
mendations of the Commuttee may be
broadly classified in accordance with
its terms of reference under the fol-
lowing heads: (i) amendments which
seek to overcome practical difficulties
by reducing the elements of rigidity
in the statute or to ease the apphica-
tl_on of some of its restrictive provi-
sions; (ii) amendments of a clarifica-
tory nature designed to remove draft-
Ing defects and obsourities which had
caused difficulties in interpretation;
and (ili) amendments considered
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necessary for plugging loopholes and
removing lacunae in the provisions of
the Act so as to ensure better fuifll-
ment of the purposes underlying the
Act.

The present Bill is largely based on
the recommendations of the Committee
which have been very carefully con-
sidered by Government, and in some
particulars modified in the light of the
experience of the working of the Act
gained in the past three years and
partly also considering the views ex-
pressed by chambers of commerce and
other interested persons.

The Bill consists of 212 clauses of
which 208 clauses seek to make some
amendments in the substantive part
of the Act and the remaining 4 deal
with the amendments to Schedules I,
VI and VII to the Act and the inser-
tion of a new Schedule IA The Notes
on clauses appended to the Bill very
well explains the reasons for the pro-
posed amendments.

I may now briefly refer to some of
the more important amendments
sought to be made by the Bill under
the particular classifications I have
just referred to. As regards the
amendments which are designed to
ovcicome practical gdifficulties and to
remove avoidable rigidity of some of
the provisions of the Act, it will be
noticed that the objective is sought to
be achieved partly by exempting or
vesting in the Central Government
the power to exempt Chambers of
Commerce, Clubs, Charitable Institu-
tions and Nidhis and Benefit Societies
from the strict requirements of the
Act, in regard to the holding of
annua! general meetings, elections of
directors, the age of directors and
other matters of a like nature, vide
clauses 8, 92 and 195, and partly by
relaxing the requirements of law
where compliance with its provisions
may either, be needlessly difficult or
involve labour and expense dispro-
portionate to the results likely to be
achieved.

There are a large number of amend-
ments of this latter type included in
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the Bill, among which mav be

mentioned those dealt with in clauses
4, 80-35, 51, 107-111, 119, 155 and 196

Clause 4 of the Bill attempts to
lIimit the scope of the present defini-
tion of the term ‘relative’ in section 8
of the Act This term has been used
n several other sections of the Act
30 as to 1mpose certain restrictions on
directors, managing agents and secre-
taries and treasurers with the object
of preventing them from conferrnng
any undue advantage on their rela-
tives or taking undue advantage of
their position in securing benefits from
transactions entered into in the name
of thewr relatives It i1s appreciated
that 1n many cases it may be incon-
venient or even impracticable for a
director of a company to ascertain
whether one of the enumerated rela-
fives 1s a partner or managing agent
or director m any contracting firm or
company with which a genuine trans-
action may take place m good faith
1he Commuttee, therefore, recom-
mended a simpler and narrower
definition of the term ‘relative’ Clause
4 of the Bill accordingly provides a
revised definition of the term For the
sake of convenience 1t 18 also proposed
to specify all the relationships 1n
respect of which the restrictions of
the Act should be applicable Clause
210 of the Bill accordingly seeks to
insert a Schedule of such relation-
shups, Schedule IA

Clauses 30 to 34 of the Bill carry
out some amendments to sections 138
to 142 of the Act relating to the regis-
tration of charges on the properties
of a company and of memoranda of
payment or satisfaction of such
charges The object underlying these
amendments 18 to dispense with the
statutory requirement which section
138 at present imposes, that part
satisfaction of charges should be
reporied by the company to the
Registrar within a time lmt of
twenty -one days, a requirement which
had caused some practical difficulties
The powers of the Court provided
under section 141 are also proposed to
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be enlarged so that, where through
madvertence or other sufficient reason,

a report under section mmwdinz
the satisfaction of a charge or the
1ssue of debentures of a series under
section 128 has not been filed with the
Regmstrar, the Court may extend the
statutory time limit

Section 187 of the present Act
empowers & corporation to appoint a
representative authorising him to
exercise the same rights and powers
on behalf of the corporation including
the right to vote by proxy as the cor-
poration could exercise as a member,
debenture-holder or creditor The
proposed amendment 1in clause 51
seeks to extend the same rights to a
representative appointed by the
President of India or a Governor of
a State in whose name shares are now
held 1n many companies This would
remove some practical difficulties
which are at present experienced
when the President or a Governor 1s
a member of a company

The amendments proposed in
clauses 107 to 111 seek to clarify and
liberalise the provisions of section 287
to 301 relating to contracts and
arrangments entered into by a com-
pany with its directors or their rela-
tives or firms and bodies corporate in
which they are interested, and the
mamntenance of a register in which
relevant particulars of such contracts
etc are to be entered and seek to
temove practical difficulties experi-
enced by companies in complymng with
the provisions of these sections
Amendments to section 814 are
similarly made by clause 119 wath the
like object and the changes make the
section more effective

Section 431 of the present Act
requires the Centra] Government to
consult the Advisory Commission on
applications made to :t under sections
408 and 409 alleging oppression or
mismanagement or share transfers
having prejudicial effect on the
management of a company The view
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has been taken that the section as it
is implied at present requires every
such application, however frivolous it
may be, to be referred to the Com-
misgion. This was not the intention
of the Legislature when this provision
was inserted in the Act and, in any
case, it would not be appropriate to
refer all applications under these
sections to the Advisory Commission
without exercising any preliminary
scrutiny to decide whether they are
of a sufficiently serious character to
require reference to the Commission.
The Companies Act Amendment Com-
mittee preferred to maintain the
status quo on the ground that until
sufficient experience was gained of
the actual working of the provisions
of these sections, it was premature to
amend them. However, in the light
of the experience of the cases which
have been already dealt with by the
Department under these provisions in
the past 3 years, it is proposed 0
omit sections 408 and 409 from the
purview of clause (b) of section 411.
Clause 155 of the Bil] seeks to do
this. It may, however, be mentioned
that all appropriate cases under sec-
tions 408 and 409 would still continue
to be referred to the Advisory Com-
mission before final action under
clause (c) of section 411.

Special mention may be made of
the amendments which clause 179
seeks to carry out in section 530
regarding preferential payments in
connection with the winding up of a
company. The amendment purports
to include compensation payable to
workmen under Chapter V(A) of the
Industrial Disputes Act, 1847, within
the scope of the term ‘wages’ occur-
ring in clause (b) of sub-section (1)
of section 530. The effect would be
that when a company is in the process
of being wound up, lay-off and
retrenchment compensation would
rank equally with wages or salary
earned by the employees of the com-
pany in respect of services rendered
by them to the company to the extent
specified in that section.

One other amendment of which
specific mention may be made in this
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context is that proposed to be made to
section 621 by clause 196 of the Bill.
Notwithstanding the provisions of
section 247 of the Criminal Procedure
Code, Magistrates in several States
have been refusing to exercise their
discretion in favour of the Registrars
of Companies to exempt their per-
sonal attendance before the Court. As
Registrars do not always have full
knowledge of the facts in a prosecu-
tion under the Companies Act but
have to rely on records maintained in
their offices and it is not possible for
them to be pregent personally in
every court within their extensive
jurisdiction, this amendment seeks to
provide that the persona] attendance
of the Registrar before the Court
trying an offence would not be neces-
sary unless the Court, for reasons to
be recorded in writing, requires his
personal attendance at the trial. This
will facilitate the conduct of prosecu-
tions 1n company cases.

The second category of amendments
to which I  have referred earlier,
namely, those of a procedura] or
clariticatory nature designed to
remove drafting defects and obscuri-
ties, represent by far the largest
number of amendments included in
the present Bill. These do not deal
with matters of any high importance
and 1 do not propuse to take the time
of the House in discussing this class
of amendments. { may, however,
state that it 13 proposed to accept
most of the recommendations of the
Committee in regard to such amend-
ments. The notes on clauses appended
to the Bill will explain their nature.

The third category of amendments
to which I have referred, comprises
those considered necessary for piug-
ging the loopholes and removing
lacunae in the the provisions of the
Act so as to secure better fulfilment
of the underlying purposes. I shall
now dea! with the more important of
such amendments.

Clause 3 of the Bill seeks to make
certain amendments to section 4 of
the Act and is based on the recom-
mendations of the Companies Act
Amendments Committee in para 34 of
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its report. To avoid discrimination a
private company registered in India
which 1s a subsidiary of a foreign pub-
lic company is now placed on a par
with an Indian private company
which 18 a subsidiary of a public
company registered i India. To avoid
any unnecessary hardship to a com-
pany in which there is no Indian
shareholding interests, only a private
company registered in India which is
a wholly owned subsidiary of a pub-
lic company incorporated outside
India is sought to be exempted.

Since under the pattern of the
Indian Companies Act, unlike the
provisions 1n the United Xingdom
Companies Act, even companies in
which the bulk of the shareholding is
by other corporate bodies and not by
bona fide private mdivaduals, are
treated as private companies, 1t was
felt that all private companies were
not really private in the true sense
of this word. A corollary of this view
1s that there should be some reason-
able control over the conversion of
public companies 1nto private com-
panies, so called under our Indian
law. By an amendment of section 31
of the Act clause 11 of the Bill
attempts to lay down that in future
any conversion of a public company
into a private company would require
the prior approval of Government. It
1s considered desirable to subject any
proposal for such conversion to Gov-
crnment’s scrutiny so as to ensure
that the conversion is not resorted to
merely with the object of evading the
restrictions placed on the management
of public companies.

Similarly, another important recom-
mendation of the Committee contained
in paragraph 23 of its report is
intended to restrict the privileges and
immunities of private companies
which are private only in form but
are really owned by the public Clause
15 implements this recommendation
with slight modification. It provides
that where not less than 25 per cent
of the paid up share capital of a
private company is held by one or
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more bodies corporate such private
company shall in future be treated as
a public company for purposes of the
Act

It also indicates the steps that
should be taken by such a company
m regard to the changing of its
name and altering of its
articles. It 13, however, proposed to
exempt a private company which is
either a wholly-owned subsidiary of
another Indian private company or is
wholly owned by one or more foreign
companies from the operation of this
new psovision. The first exemption is
considered necessary in order to avoid
an obvious anomaly. The second
exemption 1s considered necessary in
order to avord any possible dis-
couragement to foreign participation
in 1ndustrial undertakings m India.

Clause 27 secks to make some
amendments to section 111 of the Act
dealing with appeals to the Central
Government agamnst a company’s
refusal to register a transfer or trans-
mission of shares or debentures The
proposed amendment 1s designed (1)
to empower the Government to pres-
cribe a fee for an appeal made under
this section, (1) to require the com-
pany {o disclose reasone {or refusmg
to transfer or transmit shares or
debentures even though its articles
authorises 1t not to disclose such
reasons, and (1) to enforce the
orders passed by the Central Govern-
ment 1n such appeals. It 1s hoped
that these amendments will make the
provisions of the section more effec-
tive

Clause 62 of the Bill implements the
recommendation of the Committee
contained 1n paragraph 86 of its
report. It 1ntends to give statutory
recognition to the prictice or prudent
company managements to provide for
depreciation before declaration of
dividends Opportunity has also been
taken to lay down that dividends
shall 1n future be distributed in cash.
This is intended to discourage the
practice of some comoanies which
authorise declaration of dividends in



15305 Companies
specie or pass on unmarketable shares
he d by them in other companies to
their shareholders as payments in lieu
of dividends.

Clauses 62 to 75 of the Bill are
based on the recommendations of the
Committee for strengthening the pro-
visions in the Act regarding accounts
and' audit. They provide in particular
for a proper period for preservation
of company books, fix the responsi-
bility for their due custody, enjoin
that the Board's report shall be fully
informative and up-to-date, require
even private companies to file profit
and loss accounts with the Registrar
and make effective provisions for
audit of branches.

On the subject of inspection and
investigation of the affairs of com-
panies it is proposed to make several
amendments in the relevant sections
of the Act on the lines suggested by
the Committee so as to remove the
defects and deficiencies of the present
provisions brought to light in the
course of working of the Act.

Clause 76 proposes certain amend-
ments to section 234 whith inter alia
empowers the Registrar in the case
specified to call for and inspect such
books of accounts or documents as
hc may consider necessary.

Clause 77 lays down that where the
Registrar has reason to believe that
documents, books and papers relating
to any company or its managing
agents or secretaries and treasurers or
their associates may be destroyed or
tampered with, he may obtain the
necessary authority from a first class
magistrate to enter the premises of
the company and seize such books and
papers.

Clauses 78 and 79 propose to amend
sections 239 and 240 of the Act so as
to enlarge the powers of inspectors to
enable them to examine the employees
of the companies concerned and
compel such companies to produce

books and papers to him through the
" processes of the court. Much on the
same as in the case of the Registrar,
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clause 80 seeks to empower the
inspector, with permigsion of a first
class magistrate, to enter the premises
of the company or companies under
his investigation and seize the books
and papers whenever it becomes
necessary to do so.

It is considered desirable that the
Central Government should also have
power to effect recovery of the cost
of an investigation instituted suo
motu or of the reports of Registrars
from the company or such other party
as it thinks fit. Clause 82 seeks to
make the necessary amendments in
section 245,

On the vexed question of the corne-
ring of shares the Committee has
made certain recommendations in para-
graphs 99 and 158 of its report with
the object of making it more difficu't
for unscrupulous persons to reap the
benefit of cornering. Clause 84 of the
Bill is largely based on the Commit-
tee's recommendation. It is provided
in this clause that when any transfer
of shares considered to be undesirable
in the public interest is about to take
place, the Central Government can
prohibit such transfer and where such
transfer has already taken p'ace it can
direct that the voting power in res-
pect of the shares shall not be exer-

" cised for a period not exceeding three

years.

In this context, mention may be
made of another amendment which,
it is hoped, will go some way towards
preventing undesirable cornering by
one company of shares in another
company. By clause 138 of the Bill
it is proposed to make some amend-
ments to section 372 of the Act
dealing with purchase by one com-
pany of shares of other companies in
the same group, not only to make
the intention behind this section
clearer and its provisions more
effective, but also to extend the prin-
ciple underlying it to all investments
by the company to which section 372
now applies in the shares of another
company, though the two companies
may not be in the same group. This
will help to counteract the growing
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evil of the misuse of company funds
for inter-company loans and invest-
ments which subserve no useful pur-
pose but merely facilitate the building
up of a bad or increased concentra-
tion of wealth and/or economic power
mn a few hands.

In regard to the dufficult problem
of the mnterlocking of company funds
as suggested by the Committee, it 18
proposed to amend section 870 and
close certain loopholes detected m the
course of the working of the Act
Clause 136 carries out the necessary
amendments

Clauses 102 and 108 seek to make
certain amendments in sections 292
and 298 of the Act dealing with the
exercise of powers by the Board of
Directors and restrictions thereon
Most of these amendments are on the
lines suggesed by the Commuttee and
are designed to liberalise the restric-
tions contamned in these sections

Hon Members may, however, like
to have their attention drawn to the
amendments proposed to be made m
sub-section (1) (b) of section 293 and
the new sub-sectiong (6) and (7) pro-
posed to be mserted in the section,
which deal with a matter which has
been raised mn this House on more
than one occasion While considering
contributions sanctioned by the Board
of Directors of a company under this
provision, the Companies Act Amend-
ment Committee recommended that
every company should be requred to
disc'ose all donations made by 1its
directors in the year of account to
any political party giving particulars
of the amounts donated and the name
of the person or association or panty
to whom or to which such donations
are made The relevant part of clause
108 of the Bill implements the Com-
muttee's recommendation with the
amplfication that any domation made
for any political purpose to any
individual or body should also be dis-
closed and that these provisions
should be extended to all companies,

A large number of amendments,
though in the main of a clarificatory
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nature, are also calculated to plug
loopholes in the Act of which manag-
ing agents had taken advantage. Thus
clause 59 puts an embargo on a com-
pany employing more than one type
of managerial personnel As the result
of the mmposition wof a celling on
managing agents’ remuneration pro-
wvided 1n section 348 of the present Act
and the other restrictions imposed by
sections 356 to 359 on their function-
ing as buying or sellng agents of
companies under their management,
soon after the commencement of the
new Act, some persons gave up their
managing agenclies and got them-
selves appomnted as managing direc-
tors 1n order to enable themselves or
their erstwhile associates to be
appointed as sole selling agents of the
same companles on more advan-
tageous terms of remuneration The
amendments proposed 1n clause 104
are designed to regulate the appoint-
ment of former managing agents or
their associates as sole selling agents
for the same companies It 1s also
proposed, on the lines of the Com-
mittee’s recommendation, to lay down
that no sole selling agent should be
appointed 1n future in such industries
as may be notified by Government
except with Government's approval

Clause 124 seeks to insert a new
section providing that no company
shall appomt or employ as 1its
managing agent another body cor-
porate which 1s itself a subsidiary of
another body corporate This provi-
sion has been considered necessary,
since ordinarily a subsidiary 1s under
the control of its holding company
and possesses no initiative and free-
dom mn any important matter of policy
such as 18 obviously required of a
company which sets out to act as the
managing agent of another company
So far as the existing managing
agents, which are subsidiacries of other
companies, are concerned, it 18 pre-
posed by clause 127 amending section
346 to take power to regulate also
any changes 1 the constitution of the
body corporate which is the holding
company of the managing agency
company.
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Another important change which 1s
proposed to be made in regard to the
managerial personnel of a company 18
that dealt with in clause 80 which
inter alia seeks to provide a definition
of the term ‘remuneration’ in relation
to the various sections dealmg with
remuneration payable to officers 1n
charge of management (viz. sections
309, 310, 311, 348, 352, 381 and 387)
This definition, together with a pro-
vision for amending Schedule VI
sought to be made by clause 211(b)
(i1), requiring the full disclosure of
managerial remuneration ncluding
commussions or other benefits, would
fill a gap in the scheme of the Act
The new sub-section to section 363
included 1n clause 134 by prohibiting
waiver by the company of amounts
overdrawn as remuneration by mana-
ging agents plugs a loophole Two
other amendments, viz, those coni-
amned in clauses 125 and 126, concern-
ing managing agents are designed to
clarify that resignation of office by a
managing agent would not absolve
him from the lhability of his acts of
commission or omussion during his
managmng agency and to prevent
evasion of restrictions on transfer of
his office without the approval of the
Central Government, for instance by
giving an 1rrevocable power of
attorney to third parties after reser-
ving a portion of the profits

I would also invite attention to a
number of changes in the provision of
the Act regarding hquidation Brief-
ly they are calculated to enlarge
the scope of courts in dealing with
hqwdation applications (vide sections
446,456 and 477), to gave locus stands
to the Registrars to approach the courts
m regard to removal or taking action
agamnst Liquidators in all clauses of
lhiquidation so as to make the control
sought to be assumed by Government
under section 463 more effective; to
make the provisions regardmg rende-
ring of accounts by liquidators even
m cases of voluntary winding up
more strict (vde clauses 178 and 184);
and, finally, strengthening the provi-
sions for avoiding frsudulent prefe-
rences generally on the lines of insol-
vency law—clause 180.
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Experience has shown that in
spite of repeated warnings, companies
often fail to submit documents in time
or delay their submussion inordinately
Prosecution for this defauit does not
necessarily secure the desired result.
On the lines suggested by the Com-
mittee, clause 189 seeks to authorise
the Registrars to accept documents
filed outside the prescribed time-limit
on payment of the prescribed fee to-
gether with a penal fee If the
House accepts the proposed amend-
ment, 1t 1s intended that comprehen-
sive administrative instructions will
be 1ssued to the field officers on this
subject laying down a graduated scale
of the penal fee.

Clauses 198 and 200 of the Bill
implement two other recommenda-
tions of the Amendment Committee,
which would go a long way towards
ensuring the effective admnistra-
tion of the Act Several sections of
the Act impose specific duties on com-
pany managements without laying
down any sanctions. To ensure due
compliance with such provisions of
the Act and to strengthen the mach-
inery for its enforcement, it is propo-
sed to lay down (mnde clause 198) a
general provision which  would
render contravention of or deliberate
default in complying with any of s
provisions, for which no  separate
penalty has been preseribed, punish-
able as an offence. Instead of de-
pending on the State Government
prosecutors who are generally very
busy officers, it 1s considered desir-
able that the Central Government
should be able to appomnt its own
officers for the conduct of prosecu-
tions arising out of the Act and also
assume powers to direct or authorise
any person to prefer an appeal from
an order of acquittal passed by a
court of law Clause 200 makes a pro-
vision on these lines,

Within the limited time at my dis-
posal, it has not been possible for
me to deal with the provisions of the
Bill 1n greater detail, though some of
the other amendments are also of
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some importance and I would have
very much 1ked to touch on them
aiso I have no doubt, however, that
the Joint Committee would consider
each of the proposed amendments
very carefully and,6 suggest such
modafications to them as may appear
to be necessary.

Mr. Speaker: Motion moved:

“That the Bill further to amend
the Companies Act, 1956, be refer-
red to a Joint Committee of the
Houses consicting of 45 members,
30 from this House, namely —Sar-
dar Hukam Singh, Shri H C Heda,
Sh.1 Setyendra Narayan Sinha,
Pand t Dwarka Nath Tiwary, Shn
Shivaram Rango Rane, Shri Radhe-
lal Vyas, Shn N R M Swamy,
Shr1 P T Thanu PiLas, Shn M
Shankaraiya, Shr1 Jaganatha Rao,
Shr1 Ant Singh  Sarhadi;, Shn
Radheshyam Ramkumar Morarka,
Shri G D Somani, Shri1 Feroze
Gandh, Shr1 C D Pande, Shr1 Mul-
chand Dube, Shr1 Rohanlal Chatur-
vedi, Shr1 Arun Chandra Guha,
Shrimati Sucheta Kripalani, Shr
Narendrabha: Nathwan: Shr1 K T
K Tangamani Shr; S Easwara
Iyer, Shri M R Masan, Shri
Yadav Narayan Jadhav, Shr1 Tri-
dib Kumar Chaudhuri, Shr1 Suren-
dra Mahanty, Shri G K Manay,
Shr1 Naushir Bharucha, Shri Lal
Bahadur Shastr; and Shr1 Kanungo
and 15 members from Rajya Sabha,

that in order to constitute a sit-
ting of the Jomt Committee the
quorum shall be one-third of the
total number of members of the
Jo nt Comnu‘tee,

that the Committee chall make a
report to this House by the last day
of the first week of the next ses-
si0n;

that in other respects the Rules
of Procedure of this House rel-ting
to Parliamentary Committees will
apply with such varlations 2nd
modifications as the Speaker may
make, and
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that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Jont Commuttee and
communicate to this House the
names of members to be appointed
by Rajya Sabha to the Jomt Com-
mittee ”

Shri Tangamani (Madurai): I re-
quest that copies of the hon. Minis-
ter's speech may be circulated to hon
Members

Mr. Speaker: For what purpose?
Today we are finiching it

Shri Kanungo: We will do it. Is it
your desire that it shouid be distri-
buted to the Members of the Jomnt
Committee or to all the Members of
the House?

Mr. Speaker: It will be arculated
to the Members of the Jomnt Com-
mittee If any other hon Member
wants a copy, he can have it from
the Notice Office.

Shri H. N Mukerjee (Calcutta—
Central) Mr Speaker, Sir, this Bil
1s gong to a Jomnt Committee and
therefore. it 1s necessary for me at
the present stage to refer only to cer-
tain matters of general interest and
to express the hope that the Joimnt
Committee will go into the provi-
siong of this measure with the care
which 1s naturally expected of it
We had m 1955-56 a voluminous Act,
which was described to us as the
biggest ever in the history of legis-
lation in this country, with 658 sec-
tions and 12 Schedules We have now
got the present Bill which has as
many as 212 clauses

I remember how it was sought to
be pointed out when the Act of 1956
was being discussed that there were
many gaping lacunae in the measure
in spite of the claam that 1t was
massive and comprehensive The fact
that in 1957 the Shastri Commuittee
had to be appointed and the fact
again that early m 1959 the Minister
has to come before the House with
another massive measure ndicate
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that there is something wrong with
our ‘“comprehensive” approaches so
tar,

1, therefore, welcome this Bill in so
far ag it is an effort to rectity the
defects. But I feel that the very fact
of the Minister having to come before
Parliament after a very comprehen-
sive piece of legislation—I know he
had to come before Parliament
because many difficulties cropped up
—but that very fact suggests that
there are basic maladies which have
to be treated radically. But I am
afraid that in this measure that radi-
cal treatment of barsic maladies is
still absent

I should hike first of all to refer to
the fact that Chapter 3 of the 1956
Act, which relates to the manag ng
agencies 18 being sought to be amend-
ed not in essentials, not m a radical
way but only in so far as certain in-
essentials are concerned I remem-
ber very distinctly that when the
Companies Bill was before Parlia-
ment last time, 1t was the managing
agency system which was described
by speakers from all sides of the
House as the villain of the piece. 1
do not mean to suggest that all
managing agents were or are villains.
Far from it. But the whole system
was rotten and that was the 1idea
which was expressed by all kinds of
people, I remember in particular

Mr. Speaker: The hon. Member
will please speak a little louder. Hon
Members, who are sitting towards
the end, are not able to hear him

The Minister of Commerce axd In-
dustry (Shri Lal Bahadur Shastrl):
It is not possible for me also to hear
him

Mr. Speaker: He can come to the
front.

3

Shri H N. Mukerjee...men from
the Congress Party, like Shr1 Gadgil
had expressed the hope that even
before......
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Mr, Speaker: He can come to the
front bench.

Shri H. N. Mukerjee: I think my
voice 18 loud enough.

The Miniter of Parllamentary
Affairs (Shri Satya Narayan Sinha):
Fortunately, today 1t is subdued.

Shri H. N. Mukerjee: I will speak
as loudly as possible.

Mr, Speaker: I would aske for in-
creasing the volume of sound n the
House also.

Shri H. N. Mukerjee: I remember
distinctly that Shri Gadgil of the
Congress Party had expressed the
hope that the managing agency sys-
tem should go altogether even before
1960, which was the target date more
or less tentatively suggested in the
course of the discussion on the Bill
But 1 fear that far from go'ng the
managing agency system has been
given very much more than a breath-
ing time The hon. Minister of Com-
merce and Industry, Shri Shestri, had
told us in Parhament at the conclu-
sion of the debate on the Demands of
the Commerce and Industry Ministry
that the renewal of managing agency
agreements after 1960 would be con-
sidered on their merits and while
considering the question of renewal
1t would be necessary to consider a
shorter period of reappointment :ns-
tead of the full term of ten years in
every case. He also told us that the
remuneration of managing agents
need not necessarily be the maxi-
mum of ten per cent of net profits in
every case. We welcomed that an-
nouncement when he made 1t in this
House, but in the meantime, since
August 15, 1958, quite a number of
fresh managing agency coniracts
have been proposed to share-holders
or concluded for the full term of ten
years and at fully ten per cent of the
net profits. Now this indicates that
Government has not got a very ciear
idea as to what it should like to do.

In regard to the desirability of
having less than ten per cent of the



15315 Companies

[Shri H. N. Mukerjee]

net profits as the apportionment of
the managing agents I feel that there
ought to have been some provision
in thus amending Bill If it is felt by
the Government that this maximum
of ten per cent being provided 1s
ucually taken advantage of by all
managing agencies. all and sundry, f
it 18 the desire bf the Government to
see to it that the maximum is given
only in exceptional cases, then sure-
ly some kind of a provision perhaps
should have been made. I think the
Joint Committee might give some
thought to this matter.

I know also and the Mimstry knows
it very well; we were given a re-
port on the working and admimistra-
tion of the Companies Act where a
number of abuses, which had bzen
noticed by the Admimstration, were
given prominence. So, i1t ought to be
very well known to Government that
the Company Law  Administration
that the 1956 Act had devised was
intended mainly to curb the powers
of managng agents, but 1t had only
a very partial success. It enforced
greater publicity and drove the
sbuses of corporate management
underground and they took recourse
to subterfuges of different descrip-
tions. Now what is necessary I feel
is that these loopholes should be
plugged properly and the trouble
is that 1n the meantime a fairly
large number of managing agents
have resigned and have become sell-
ing agents, which in many cases is
highly remunerative. It 1s perhaps
always impossible to regulate. I know
that in this amending Bill there is a
provision that there should be no sole
selling agents without Government
approval. Now, this 18 in clause 104.
I feel that this is not good enough. In
the first place Government approval
might be wangled by people who are
influential with Government. In the
second place no sole selling agents
can be appointed, that is to say, more

, than one sole selling agents might be
appointed. This is an occasion for
loopholes to creep in. I do hope that
something is done in order to plug
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this particular loophole about selling
agents because this 18 a provision of
which, I am sure, the managing
agents—the leading elements among
the managing agents—are going to
take advantage.

I know also that the hon. Minister
18 very well aware of these deficien-
cies, but I fear that Government has
not any very clear idea of the system
which should replace the managing
agency system, That 18 why they are
not ready to abolish the managing
agency system altogether. Now it
may be that there are risks attend-
ant upon the adoption of other
systems but I wish the hon Mimster
as well as the Joint Committee try to
examine the question of such develop-
ments as inter-company investments
and indirect mnterlocking which, 1
am told, 1s gomng on exceedingly well,
as far as big money 1nterests arc
concerned. So, as far as that goes, }
do wish that the hon Mmister and
the Joint Committee apply their mind
very carefully to these matters

We notice that since the 1956 Act
nearly all the leading houses have
multiplied the number of ther
managing agency concerns to avoid
the legal limitation of ten companies
under the same managing agents.
Now this 1s a matter which has also
got to be tackled Under different
names, under subterfuges of different
descriptions—and if the new com-
panies which are managed ostensibly
by directors come into the picture
and sometimes you cannot identify
as to who these people are—the
boards may be packed as they occa-
sionally are with courtesy directors
or nominees who are really puppets,
who are satellites, who are indivi-
duals who might have a certain pos:-
tio in society. But that i1s sought
to be exploited by the holders of big
money because it 13 through these
people, who wear a mask on behalf
of the real controlling interests and
who might be put on the boards of
directors that such things are done.
This is a way of evading the law,
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essentially speaking, which also has
got to be plugged. I do hope the
hon Minister and the Jomt Com-
mittee will apply their mind to this
particular aspect of the matter also

In regard to the Company Law
Administration, I feel also that very
serious defaults have taken place
On this point, serious ohservations
have been made in their comments
by our newspapers I am  quoting
now from the comments, which were
made, though some time ago, that is,
on December 28, 1957, by the Com-
mercial Editor of the Hindusthan
Standard At that time 1t will be
recalled that the exploits of the
Mundhra group of companies were
very much in the picture At that
time the Commercial Editor wrote —

“The Mundhra group of com-
pantes turned these provisions ”

Provisions, specially of section 166
and section 210 of the Companies Act

“The Mundhra group of com-
panies turned these provisions of
the Act into a mockery Many a
fifteen months has elapsed since
the last balance sheet of some of
the Mundhra companies was 1ssued
Not only that, in the case of Rich-
ardson and Cruddas the dividend
declared has not yet been paid to
the shareholders although section
208 of the Act clearly lays down
that dividends declared by the
company must be paid within
three months Penalty for wiola-
tion—seven days simple imprison-
ment and fine”

Now, the point of this was that the
Regional Directorate of the Company
Law Adminstration did not move
quickly enough  This matter has
formed the subject matter of investi-
gation later on, but the Mundhras
were not the only exception The
number of such recalcitrant com-
panies was legion The Commercial
Editor of the Hindusthan Standard
made this further comment —

“In another instance a particular
company has not 1issued any balance
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sheet since 1952 and meanwhile its
funds are being mismanaged anu
misused for the purchase of
directors’ residence and so on and
so forth”

The complaint 15 made on sevcral
occasions by the Commercial Editor
of this newspaper that letters written
to the Regional Directorate of the
Company Law Administration are
not responded to—not even an
acknowledgment 18 sent

18 hrs.

1 know things improved a  bttle
after the Mundhra phenomena came
into the picture and it was elicited
by a Question in Parliament on  the
24th February last year—Starred
Question 444—that 1n 1956-57 the
Company Law Admunistration laun-
ched 572 prosecutions, while during
the nine months from the 1st of April
1957 to the 31st December 1957 there
were 760 prosecutions So, naturally
I must concede there was some im-
provement But, as a matter of fact,
considering the gravity of the prob-
lem and the number of instances of
mismanagement, which were cropp-
g up, the work of the Company
Law Administration, I fear, was not
good enough and this 18 a matter to
which, I feel, the Minister 1n parti-
cular should give special attention

These big groups continue to func-
tion 1n our country There 1s the
Birla Group, for example It was
told m answer to an Unstarred
Question—No 1080 on the 10th March
1958—that the three Birla Managing
Agency Companies managed and
controlled fifty companies of which
twenty were subsidiaries, anq ac-
cording to the latest annual accounts
their annual turn-over came to more
than Rs 82 crores These companies
do tremendous transactions and the
way they do these transactions and
cheat the country’s exchequer of in-
come-tax and sales tax and other
things are sometimes exposed

Everybody has heard of the three
books the Mystery of Birla House—-
two volumes, and T T K and Birla
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House. 1 know there books are mnot
even permitted to be sold openly in
the market Newspapers do not ac-
cept advertisements of these books. I
have told the Prime Minister about
it; I have wrntten to him; he knows
about it. He told me he could not
do anything about the sale of these
books if there are certain interests
which prevent the open sale of this
kind of book. I remember once
having quoted 1n this House an
observa‘ion by foreign commentators
that if this kind of book was pub-
lished elsewhere, either the firm
whch is being maligned allegedly
would come forward and sue the
writer m a court of law or Govern-
ment would step 1n apd do something
about it. But nothing of the co1t is
being done on account 1t s alleged
of pohtical influences possessed by
certain houses,

This 1s the sort of thing wh ch goes
on. I cannot vouch for the accuracy
of all that is said here or anywhere
else, unless I have personal informa-
tion myself, which I have not But
I ray this kind of thing, this kind of
information, 1s sought to bhe with-
held from the publc gaze ang the
Government 1s also preven‘ed from
taking steps which are necessiry to
see that the country’s exchcoumr 1¢
not cheated of its dues by the activi-
ties of certain financial intere:ts
operating in thie way,

I have noticed in this ameoendng
Bill a certain attitude of softnes,
towards foreign companies which I
recall are doing very well 1n our
country The flow of foreign busi-
ness 1nvestment in this countrv has
increased very s gnificantly. In Jume
1948 it was Rs. 288 crores; 1n
December 1953 1t was Rs 419 3
crores; 1n 19565 it was Rs 480 64
crores and I am sure since then the
volume of foreign business invest-
ment has grown I was reading 1n
the Reserve Bank of India Bulletin
lately that the return of investments
on foreign companies 15 somewhat
higher than the corresponding return
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of Indian Jownt stock compantes. And
these foreign companies are stil
allowed to carry on their activities
with impunity in so far as the in-
terests of the Indian rhareholders,
wherever Indian shareholders are
permitted to be there, are roncerned.

I have just got some information
which again has got to be investigat-
ed into with regard to the Dunlop
Rubber Company, which I am told
has got as one of its Ind an Directors,
as one of 1ts ‘mask’ directors, a dis-
tinguished gentleman. who was at
one time an Ambassador of our coun-
try and he is paid according to the
information I have got a fairly large
sum of money and 1S given & car In
Delhi and he operates only n Delhi,
while the Dunlop Rubber Company
has 1t headquarters nearabout
Calcutta And this takes placd
becauce they get this kind of cover
And there are Indian  shareholders
who are hardly in a position to make
their voice heard or presence felt,
because they bring peop'e from
overseas by all kinds of subicrfuges
and put them on ther Board of
Directors. I am ready to send on
this information I have got to  thc
Minister and wish something 1 done
m regard to these foreign compunies
who appear top treat our country as
dumping ground for their own c¢xecu-~
tives and who appear to continue to
enjoy more facihities than they had
even at the time when they  were
masters of India

My hon friend Shr1 Kanungo has
referred 1n his speech to the change
suggested 1n this dmending Bill 1n re-
gard to the point of contribution of
the companie to the politica) parties
And clause 103 1s now lay ng down
that donations to political parties,
subject to the amplificatian that any
donation made for political purposes
to any individual or body snould alse
be disclosed and the provisien s
extended to all compan es.

Now, Sir, I feel that this is not
good enough. In thir House as well
as in the other House, non-official
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Bills have been sought to be intro-
duced—my hon., Iriend Shn Bharu-

i heerl it was sought to be
the statute-book that com-
should not be permitted to
make their contributions to political

es. This was in pursuance of
certain judgments pronounced in the
Calcutta High Court as well as in the
Bombay High Court and at least in
one of those judgments it was said
very clearly that from the political or
the ethical points of view, it is cora--
pletely undesirable for people who
are in control of large sums of money,
especially of public money in the
shape of shareholders’ money to con-
tribute to the funds of political par-
ties, because if they do naturally
being human they expect perhaps
some kind of quid pro quo

e

I remember how the Tata Iron and
Steel Company when their report
was published, disclosed that in 1957,
the year of the General Elections,
they had paid Rs. 10,30,000 to the
coffers of the Congress Party:
Rs. 6,00,000 to the All Inca Congress
Committee; Rs. 3,30,000 to the Bihar
Pradesh Congress Committee and
Rs. 1,00,000 to the Orissa Pradesh
Congress Committee, This was open-
ly disclosed. Now disclosure 1s not
enough. I say this because corvorate
income controlled by big money,
apart from what they choose to pay
as ndividuals, should not be avail-
able as political contributions Those
who are leaders of big money inter-
ests can very well contribute to
whichever political party they wish
to as individual shareholders. That
15 a different matter. But these cor-
porate assets which are in the con-
trol of a very few individuals,—what-
ever the ramifications of the Com-
Panies Act it cannot control every-
thing a8 far as these companies are
concerned, should not be at the dis-
posal of people who might like to
trade in them for purposes of politi-
cal advancement.

This 13 a point which I need not
iabour because so many things have
been said about it earlier But I feel

108(Ai) LS.D—6
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the Joint Committee should try and
give more attention to this matter
and look up the proceedings in this
House as well as in the other House
regarding the non-official demand to
abolish the very idea of Companies’
contribution to political parties and
then come to a mature judgment
which we shall be later in a position
to examine in this House.

I feel, therefore, that there are
many lacunae in this Act and they
have to be looked into and a lot more
carefully than has been done so far.

I only wapt to refer to another
point and with that I shall try to
conclude. That 1s the myth which is
sedulously circulated that there is
hardly any such thing as big busi-
ness in our country, that small
shareholders abound everywhere and
therefore we should not talk about
this big money interest and all the
rest of it. I remember having been
told at some time that nearly half the
Tata Iron and Steel Company’s share-s
holders had holdings of less than one
thousand rupees each. This kind of
argument 1s flung in our fact to show
that very small people are concerned
In these companies and therefore we
should treat them in a very lenient
fashion Sir, I have every sympathy
with the small shareholder whose in-
terests generally go by the wall. But
even so, taking the overall interests of
the country 1 should say that these
shareholders comprise a very infinite-
simal proportion of our population.
Even in America, I was looking up
some literature on the subject and 1
found that an American sociologist,
Wright Mills, has estimated that 98-8
per cent of all the American workers
do not own any shares. More than 80
per cent of the American population
own on shares at all. And I tried to
make some very rough calculation, and
that is this,. We have about forty
crores in our country. I do not think
the total number of shareholders
would come to more than 4,00,000
which is about '1 per cent—it might be
a lttle more or & little less, but it is
notverymuchmoreurlupthmlpc
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«gent. There is talk about the interest

« of the small lharehold:r I have evg
Aympathy with it, but too m
should not be made of it. Actually,
these small shareholders are more or
fess victimised by the other people,
the bigger people who control every-
thing as far as the set-up of the com-
pany is concerned. And therefore I
feel that this argument regarding
small shareholders being in a majority
in our country should not be brought
forward in order to have very lenient
treatment as far as thes administra-
tion of companies is concerned. On
the contrary, we have to have very
strong, strict contro] of the adminis-
tration and in regard to such things as
the managing agency system.

I would say again that the desire
of the country, the desire of the
House as far ag we could ascertain it

time was that as soon as ever it
posgible we should do away with
the managing agency system altoge-
ther. But Government does not seem
to have given a thought to it, because
‘Government does not know what
alternative apparatus can or ought to
be put up in the place of the manag-
fng agency system. And therefore
t is trying to control the

selling agency business and so on
and so forth. But that is by no means
sufficient, and therefore, I do wish
more thought is given to it. Anyhow,
it is a very impertcct world, and the
Government lacks courage and the im-
aginative approach which alone can
bring nearer a soclalist pattern of
sSociety. And therefore, we cannot
expect a real basic, radical measure.

In so far as this measure seeks to
veetify  certain  defects it s
certainly welcome., But I do wish
had gone a great deal farther than

hag done 50 far. And that is why
sy that the Joint Committee should
take its job & little more seriously
-and produce something which would
be & very much changed edition of the
amending Bfll which the Minister has
Just propounded,

ad - 24
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Mr. Speaker: Shri Damani. I will

« call Shri Jhunjhunwala next and then

Shri Bhattacharyya and Shri Barman,
one after the other. Hon, Membérs
may take fifteen minutes each.

Shri Damani (Jalore): Sir, the
Company Law Amendment Bill, 1950
has chiefly been based on the recom-
méndations made by the Sastri Com-
mittee, There are many important
amendments proposed in the Bill.
Some are for clarifying and for re-
moving the defects in the parent Act;
some are for removing the difficulties
in the parent Act; and some are for
tightening up the Company Law.

In doing so it would be observed
that the Companies Act has become
Mmore difficult with respect to some
clauses. Therefore I would like to
suggest that the Joint Committee
should consider some of the clauses
which will create more difficulties in
the way of the smooth working of
companies.

It we go through the 210 amend-
ments proposed in the Bill, we can
See two points there: one, distrust
of the management and, second, more
emphasis has been paid on safeguard-~
ing the interests of shareholders,

As regards safeguarding the in-
terests of shareholders, there would
be no two opinions. It is the duty
of the management ag well as the
Government to do the utmost to safe-
guard the interests of the share-
holders. But we have, while doing
this duty, " to keep in mind that we
do not make these laws so difficult
that the smooth running of the com-
Panies becomeg difficult.

We should also keep in ming that
the growth of the corporate enterprise
is not checked, because the corporate
sector has done much to develop the
industries in this country, an@ we
should provide for suficient smooth-
negs in the law that it cap develop.
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1 feel the Joint Committee should
consider all this, particularly, how far
it will affect the smooth working of
companies, how far it will affect the
development of busginess in corporate
enterprise, how far it will encourage
formation of companies, how far it
will safeguard and protect the inter-
ests of shareholders, and how far it
will contribute to the country’s all-
round development programmes.
These are factors to which more im-
portance should be given, and they
are vital matters, so that the progress
of the corporate sector is not with-
held due to difficult laws.

Clause 15 proposes to insert a new
section, 48A, which says that privatc
companies which employ public
money up {o an appreciable extent,
that is, in which shares up to 25 per
cent of the paid-up capital are held
by public or private companies, will
be treated as public companies. If 25
per cent of the shares is held by a
private company, then it will be treat-
ed as a private company. But if in
that 25 per cent, 23 per cent is held
by a private company and 2 per cent
is held by a public company (making
it 25 per cent), in that case that
private company turns itself into &
public company. That will create
difficulties, because a small fraction
will turn a private company into a
public company. 1 therefore want to
suggest that a proper percentage of the
capital held by a public company in
the private company should be men-
tioned, 30 that, according to that per-
centage, if the capital is being held
by a public company, in that case it
can be taken as a public compsny. It
should not be that the combined
capital of the private company and
the public company makes a private
company into a public company.

In regard to the conversion of pub-
lic companies into private companies,
it is proposed that the sanction of the
Central Government will be necessary
for the conversion of a public com-
bany into a private company. If we
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look into the Second Report on the
working and administration of the
Companies Act, 1856, for 1057-38, we
will find that conversion during that
year was 54, as against 227 in 19856-57.
Further, the fact is that a number of
companies that were so converted
were originally private companies,
most of them, or were de facto pri-
vate companies. Subsequently they
changed, due to the strict restrictions
imposed on the public companies, Now
we have tightened up the restrictions
on the private companies also. There-
fore, I do not think it necessary that
Government sanction ‘should be re-
quired for such conversion of public
company into a private company, be-
cause, most of the rules are similar,
and the rules that are applied to pri-
vate companies are those which are
applied to public companies and in
the past, very few companies had
done like this, I think the Joint
Committee will go into this question.

I want to say & few words about
the powers given 0 the Registrar.
Under the proposed amendments, the
Registrar has been given wide powers.
Clause 64 empowers the Registrar to
inspect books of companies for eight
years which shall have to be preserv-
ed. I do not think such wide powers
should be given to the Registrar. Be-
cause, when the account books of the
company are audited by the auditors
and then, the Income-tax department
and other tax authorities examine
them and make assessments, after all
these inspections and assessments to
require that the account books should
be maintained for a long period of 8
years, 1 think, is not justifiable. I
think some suitable adjustment is
necessary, Otherwise, it will create
many difficulties and harassment to
the companies.

it
« The Raqgistrar has also been em-
powered to call for any books of
accounts he might require in connec-
tion with a comphint lodged before
him and seize the documents, books,
papers with the previous permission
of a magistrate, This power and au-



15327  Companies

[Shri Damani]

thority is capable of being misused.
1 think the Joint Committee will also
go into this matter and see that some
more leniency is shown.

In the case of investigation hy a
Registrar, the expenses incurred by
the Registrar are to be recovéred from
the company whether the complaints
against the company are proved or
not, and these expenses can be reco-

vered as arrears of land revenue. I.

think that such drastic measures will
credte more harassment in the cor-
porate sector. The expenses incurred
by the Registrar can only be recover-
ed if they find some defects in the
books, papers and documents. In that
case, the expenses can be recovered.
It they do not find sanything, why
should the companies asked to pay
the expenses? This should be consi-
dered; 1 hoped thé Joint Committee
will consider this aspect.

Regarding managing agency, many
rules and regulations have been
made and many laws have
been  tightened. Also regard.
ing managing agency commis-
sions, some elterations and suggestions
have been made. Beyond that, I
think the Government hag not taken
into consideration the most important
thing and if they had taken that into
consideration, that would avoid much
of the difficulties. I want to suggest
that a maximum limit of investment
of the managing agency in the con-
cern they manage should be fixed. In
a concern that a managing agency
manages, what should be their capital
investment in that concern: that
should be clarified. 1f it is clarified,
many of the provisions will be not
required, because, his own invest-
ment will be there and in
that case, he will try to safeguard his
investment to the best of his ability
and that would help in many ways.
1 think "the Government and the hon.
Minister will consider this suggestion
that a minim or maximum limit
for such investment should be pro-
vided.
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An Hon, Member: Maximum?

Shri Damani: I mean minimum
limit,

*One amendment regarding loans to
managing agents and their assoclates
is contained in clause 135. Here, you
find the word ‘4ndirectly’. In this
connection, I would submit that this
word ‘indirectly’ should be clarified.
Because, it is capable of being stret-
ched by imagination. From this, many
kinds of difficulties would arise.
Therefore, I suggest that an explana-
tion should be added as to how far
this word ‘indirectly’ shall be stre-
ched.

13.28 hrs.
[Mg. DrruTy-SPEAKER in the Chair]

One thing we have to keep in mirnd,
In business, money circulation is the
most important thing. If, for the sake
of the benefit of the concern, some
advances are made to associate con-
cerns, for devclopmnt of busiress,
such strict rules and regulations
should not be framed because, busi-
ness is business and everything can-
not be done by law. We must consi-
der the genuineness of the manage-
ment, the persons who are handling
the concerns.

One thing 1s surprising about the
appointment of a manager, One
amendment has been made in clause
147 which seeks to make the appoint-
ment of the manager subject to the
Government approval. This is a most
amazing smendment. Managers are
appointed. According to this,
the managers are placed on an equal
basis with the managing director or
whale-time director. I think the
managers are only to help the manag-
ing directors or managing agents or
whole-time directors. If the work of
the managers is not liked by the
managing directors, they can be re-
pluced, or the managers can quit their
office and join other concerns. There
{3 no law for that. In that case, te
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ask for the permission of Government
or approvil will be difficult. I do not
think it is going to help, It will create
#o many difficulties, Therefare, I re-
quest that this should be considered
and I hope the Joint Committee wili
consider this suggestion. very seriously,
Otherwise, it is going to affect very
hardly

Regarding Board meetings, I think
this provision tightens the present
section 285 and further sanction for
exemption from the Central Govern-
ment may cause delay. In view of
the tightening of the definition of
private companiegs and considering
that true private companies are no-
thing but glorified partnerships orv
faxaily eoneerns, (o ek them 40 haxe
compulsory board mecetings at certain
intervals will be very bard. If they
have not got any business, why should
they be asked to hold a board meeting
and incur unnecessary expenditure?
Therefore, I guggest that power should
be given to the Registrar so that he
can waive such rules and instead of
asking the Government, the Registrar
can deal with such matters in case of
public companies.

It is proposed under clause 84 of
the amending Bill to render cornering
of shares by unscrupulous persons
more difficult, and Government are
seeking to take power in their own
hands to restrict voting rights relat-
ing to any transfer of shares, should
they consider such a step necessary
in the public interest. It is provided
that Government can direct that vot-
ing rights in respect of such shares
shall not be exercisable by the trans-
feree of those shares or any persons
claiming through them such right, for
such period as will not exceed three
years.

In this connection, I want to point
out that the relationship between the
shareholders and a company is volun-
tary., During the last two years, only
two or three applications were made
under sections 408 and 409. So, I
would say that sections 408 and 409
are quite sufficient to su?mrd the

interests of the company or of the
managing® agents. The proposed
amendment will only create difficul-
ties and will not be helpful either to
the shareholders or to the managihg
agents. Therefare, I suggest that this
matter should be considered carefully
and Some improvement should be
made:

Ian'x glad that opportunity has
been taken to proposed changes aim-
ed at overcoming difficulties exprei-

.enced by companies, and simplifying

other provisions so that they are
clearer and more helpful. The simpli-
fication of the definition of ‘managing
director’ will remove difficulties ex-
perienced by many companies, es-
peciauy banks.

In section 303 also, some most desir-
able changes have been made. Now,
only the company in which changes
in managerial personnel take place
need notify the registrar, and not the
other companies. That will avuid
unnecessary botheration and also dup-
lication.

Clguse 119 removes the hardships
under section 314, experienced by
directors who lost their directorship
if their relatives were appointed to an
office of profit for any petty salary
without special resolution. Up to a
salary of Rs. 500 p.m. such appoint-
ments Will not requi any special
resolution. This will cilitate the
working of the companies, and no
unnecessary difficulties will crop up
in the future.

By another provision in clause 128
it is proposed to plug important loop-
holes by means of which managing
agents could evade the restrictions as
to the limit of remuneration. This
is also desirable, and it will help the
shareholders and the companies.

Further, clause 62 makes a very
ortant amendment, and it says
that it shall be obligatory for the
company to provide for depreciation
before declaring dividends which shall
always be in cash. Normally spea-
king, this is a very sound one, since
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1t mnvolves only normal depreciation
end not accumulated depreciation as
provided under section 850 But in
sPecial cases there should be a saving
clause whereby under certain cfr-
cumstances this should be permitted

Lastly, I must add that thus 15 a
very important piece of legisiation
gnd must not be put through in great
haste I hope the Joint Committee
would consider all the pomnts thread-
bare and suggest suitable improve-
ments that may be necessary for the
development of the corporate sector
and for national industrial develop-
ment

Shri Jhunjhunwala (Bhagalpur)
As my hon friend Shri H N Mukerjee
has pomted out, only three years be-
fore, we had an Act of 658 sections
Now, we have before us another Bill,
which will, of course, be enacted of
about 212 clauses It 18 really sur-
prising how within a period of two
vears Government have found 1t
necessary to bring forward such a big
Bill again after finding so many loop-
holes 1n the working of the parent
Act

1 have gone through the Bill, and
1 find that there are many salutary
provisions There 1s a provision re-
garding the selling agency, which
says that one cannot get the sole
selling agency But have Govern.
ment reahised in what way this provi-
sion can be circumvented, and have
Government been able to check any
evasion 1n this regard in the past”?

Sir, this Bill reflects a great deal on
the administration If the administra-
tion had been all right, if the adminis.
tration had been properly tightened I
do not think there would have been
any necessity to bring forward such
a big Bill and in such a short time
Now that this Bill has been brought
forward, it means that the adminis-
tration has not been able to create
any impressmion on the wrong-doers
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The admumstration has totally failed
to create any impression on them
whereby they will be afraid of domng
any muschief On the other hang, I
find that the way in which the Act is
administered makes the wrong-doer
further emboldened to indulge in
more and more wrong and anti-social
activities I do not want to dilate on
this aspect I am just giving a hint,
and 1t 1s for the Joint Commuttee to
ponder over 1t and find out why it
has become necessary to bring forward
& big Bill of this nature It will be
more useful for the proper admins-
tration of the Act and for bringing
about a socialistic pattern of society,
to tighten the administration and find”
out the loopholes in the administra-
tion rather than to find out loopholes
m the law here and there If only
the administration can create an im-
pression on the wrong-doers and the
antl-social people induiging in anti-
social activities the administration can
do better

This Bill has two aspects One 1s
that wealth should not be concentrat-
¢d in a few hands Government with
the aid of this company law are trying
to check that and thereby bring about
a socialistic pattern of society I
would say that Government have
totally failed m thus I find that the
hon Minister 1s taking notes since 1
have said that Government have
totally failed, of course, he will re-
ply later on and sav that Govern-
ment have not failed that they have
prosecuted this person, that person
and so on and that so many other
things have been done But the crite-
rion or the test is what effect 1t has
produced, and actually into whose
pockets the money has accumulated

There were several provisions re-
garding selling agency But can
Government tell me whether they
have been successtul in checking any
malpractzces in  this regard in the
past?

Then, again, a defimtion of ‘rela-
tives’ has been given, and so many
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restiictions have been put on the ap-
pointment of relatives, the terms and
conditions of service of the relatives
and so on. But Government have
1o #ind out how these things have been
circumvented

There was one point which was
brought out very strongly last time,
and that was that there should be at
Jeast a representative of the minority
shareholders 1n the board of directors
©Of course, the voice of the majonty
will prevail and should prevail, I do
not say that it should not prevail At
the same time, I also believe in the
principle that there should not be
any interference 1n the management of
a company or & business firm The
moment there 1s undue interference,
unnecessary interference, the business
cannot run I believe in this prna-
ple But, 1n view of the way 1n which
the management 1s being carmed on
to the prejudice of society and to the
prejudice of the shareholders, 1t 1s
very necessary that there should be a
representative of the minority share-
‘holders on the Board of Directors, <o
that at least there will be a check
and they will be able to bring to the
notice of the Government the things
that are happening

There 1s a very salutary provision
which 1s being 1ntroduced in this Bill,
that m the annual report only the
speech of the Chairman of the Board
should not be advertised, but the other
discussions that take place at the an-
nudl general meeting should also find
a place

1 said just now that Government
should find out a way so that there
can be representation  for the muno
rity shareholders They should not
interfere to the prejudice of the work-
g of the compay, but certainly they
should put their point of view before
the Board of Directors, and their views
should be properly incorporated in
‘the proceedings, so that when the time
comes Government can see when the
company has done wrong, or the min-
ority shareholders
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I was referring to companies being
admunistered to the prejudice of
munonity shareholders or against the
mnterests of the socialist pattern of
society Many a time the company
law admunistration says that the
management has gone to the court, the
books are not shown to them, they are
not allowed to mnspect the books of the
subsidiary companies where there are
many loopholes, and that they can do
nothing I do not want to quote
mstances, but I have found one
gentleman saying “Whaf can I du,
when the people sitting 1n my depart-
ment in Bombav or Calcutta do not
even care to reply to my letters and
do not care to carry out my instruc-
tions?” Similarly, people 1n Bombay
say “What can we do?” We are domg
our best here We are putting in all
labour possible here but the people
sitting 1in Delh1 are simply bossing
over us and do not do the real thing”
That 15 the state of the admmstration

As 1 have said, there are many
salutary provisions brought into this
Bill, for instance regarding the issue
of duphcate certificates, giving divi-
dends within a prescribed period, n
cash providing for depreciation before
declaring dividend etc All these
things are there, but, as I have said,
unless the administration 1s tightened
up, and unless the companies &re
made to feel that they have to comply
with the law though you may have
an Act with thousands of sections, 1t
will not help the situation

I do not want to go into details
My hon friend, Shri Damani, was say-
mng that there 1s a provision for
recovering the money from the com-
panies, but I say there should be a
stricter provision There are several
sections under which if & company
does not supply the shareholders the -
required information or the required
documents, does not give them inspec-
tion within a particular time, does not -
even send them the dividend war~
rants, does not even send them notice
of a meeting, there are penalties of™
Rs 50 per day, Rs 100 per day o
Re 1,000 in a lumpsum as the case
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may be All these things are there,
but what is to be done for reallsing
them, for getting the companies pena-
lised for such wrongs?

A shareholder holding Rs. 10,000
worth of shares has to run ¢o
Bombay or Calcutta wherever the
Company’s registered office 18 and file
a petition there, if the company 18 1n
Bombay, saying that the company has
not supplied him the required infor-
mation or document, and that it should
be punished under the particular sec-
tion I would ask the hon Minister if
1t 1s possible for the shareholder to do
that, If he approaches the company
law administration, 1t does help him mn
some cases, but in cases particularly
where the shareholder is poor, they
say that he has got the right, and he
can go to court Is it possible for him
to go to court and get the company
fined” It 1s :mpossible ‘I would sug-
gest for the consideration of the Jomnt
Compttee that the Registrar or the
central administratien here should be
empowered to impose a fine and rea-
lise 1t from the company If the com-
pany or the managing agent has got
any grievance against the decision of
the Registrar, they can go to court and
say that they have been wrongly fined
If the court upsets the order, it 18 all
rght But my submssion 1s that the
shareholders should no be asked to go
to court to start with since they can-
not do 1t

There 18 a very beautiful provision
here Whatever wrong the managing
agent or an officer of the company
may do, the company’s funds are uti-
Iised for defending hum, if any share-
holder or the Government brings any
case against him The nterests of the
company in many cases are quite
different from those of the managing
agent. The interest of the company
is the interest of the shareholders
But there for defending a wrong-doer
you are utilimng the money of the
shareholders. Why? If a sharcholder
fights, he has to find money for him-
self The company does not come to
his help But here the other party,
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the M,A etc, 13 wasting the money of
the company and goes on fighting from
court to court up to the Supreme
Court. I would hke the Joint Com-
mittee to give 1ts thought to thus matter
properly and see that a company’s
fund 15 not utilised for that purpose
Prdvision should be made to the effuct
that if a particular person or manag-
g agent is found guilty and if it is
‘found that it was done not in the
mnterest of the company but for the
benefit of the managing agent, he
should be held responsible for it and
the company’s fund should not be ut:-
hised for that purpose These twe
points are very important and I can
say that if they are attended to, it
will help a great deal m better admin-
1istration and m bringing offenders to
book

I have already said that I do nét
want to dilate on the different clauses
at this juncture I shall do so when
the Bill comes back from the Joimnt
Committee But I have made some
general observations and I would
request the Joimnt Committee to find
out where the mistake hes, what is it
that has led Government to come with
such a long Bill again, whether the
defect lies 1n the admimstration or
somewhere else

‘With these words, I support the Bill
and the Motion for referring it to the
Jomnt Commuttee in the hope that they
will take note of the suggestions I
have made

Shri Aurobindo Ghosa] (Ulubena):
The Companies (Amendrhent) Bill 18
mamly drafted on the suggest:ons of
the Companies Act Amendment Com-
mittee under the chairmanship of Shri
Viswanatha Sastta  Out of 210 clauses
of this amending Bill, the majority
relate to procedural changes covering
a8 very wide range. The provisions
generally gqim at the prevention of
cornering of shares and inter-locking
of companies. The important gmend-
ments relate to ensuring a more effec-
tive regulation of the managing agency
system and enforcing effective com-
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pliance with the provisions of the
Companies Act by public and private
limited companies.

Previously due to bad drafting and
ambiguity in the use of words, inter-
pretation used to vary from ocourt to
court and the offenders also used to get
cover under this confusion. Public
companies used to be convested into
private companies in order to avoid
the restrictions and limitations impos-
ed on public companies. Duplicate
shares used to be issued unscrupulous-

iy. This has come out Very promi-

nently in the Mundhra case.

Now, I am glad to find that under
the provisions of the Bill, the approval
of the Central Government will be
necessary before this conversion. But
I would have been more glad if the
amendment suggested by the Com-
panies Act Amendment Committee
had been accepted in this Bill. I would
draw the attention of the Joint Com-
mittee to the recommendation of this
Committee on page 20 of their Report.
They suggest the inclusion of a pro-
viso to section 3(I) (iv) as under:

“Provided, however, that any
private company in which shares
to the extent of 25 per cent. or
more of the paid up capital are
held by one or more companies,
public or private, shall be deemed
to be a public company.”

It is provided that the permission of
the Central Government should be
obtained before conwverting a public
company into a private company, but
the specific amendment suggested by
this amending Committee has not
been accepted. I would like to draw
the attention of the Joint Committee
to this. More than 80 per cent. of the
capital of limited companies are held
by middle class people. Sometimes
dividends used to be given for
pampering the shareholders. Profits
used to be liquidated by the item of
depreciation, at the cost of share-
holders, Now, it j§ well that an obli-
Bation heg been imposed on the com-
Pany managements to provide f0r

depreciation before the declaration of
dividends. Further, dividends shall
have to be paid in cash instead of in
the shape of shares of other companies
owned by the management. In addi-~
tion, the date for payment of dividend .
has also been fixed. The practice of
deferr:ng the annual general meeting .
was generally resorted to by all sorts
of companies, big and small, on differ-
ent pleas. On this ground, several.
hundred cases were flled, as we find
from the Report of the Department of
Company Law Administration.

I am glad that in this Bill, the liabi-
lity of holding annual general meeting
has further been tightened. Another
prevalent vice relates to drawal of
remuneration in excess of the limits
prescribed by the directors. This has
been stopped by inserting provisions
for taking action.

As ;egards the system of managing
agency, I would have been more glad
if the system had been abolished. But
still, under this Bill the system has-
been tried to be modified or tightened.
The Bill debars a person holding the
office of managing director or a pub-
lic or private company from holding a-
similar office in another company
simultaneously. Managing agents -
have been stopped from charging any °
commission from the company under
their management on sales made to
it by other companies under their
managing agency. The appointment of
firms or corporate bodies as managers
has been prohibited even in the case
of private companies which are not
subsidiaries of public companies. The
remuneration of a manager, whether
in the form of salary or otherwise,
shall not in future exceed 5 per cent.
of the net profits. The Bill further
empowers Government to recover
from the companies cost of investiga-
tion wunder the Public Demand*
Recovery Aci for cases instituted
either suo motu or on the report of the
Registrar, as arrears of land revenue.

Retrenchment or lay-off éompenn-
tion could not be 80 long described as.
part of wages for including it as a-
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preferential charge, under section 530
. of the Act, but now the Bill has made

a very welcome provision saying that
. compensation due to workmen under

the Industrial Disputes Act shall be

treated as wages for liquidation
. purposes.

But I have not been able to agree
-on one pomt, that is, with regard to
the disclosure of donations made by
companies to poltical parties. The
grievance was not in regard to the
secrecy of it, but in respect of the very
principle of the system. High Courts
have passed strong remarks against
the system. The issue has been the
subject of discussion in this House
also. Every time the hon. Minister
gave an assurance that it would be
locked into when the next amending
Bill was brought forward. But here 1
have been very much disappointed not
to see any change in the attitude of
Government to this abnoxious system
The Sastri Committee did not go into
the propriety of the system because
1t is poltical. They have said on
page 113 of their Report:

“Whether lobbying and financ-
ing of political parties or candi-
dates for elections should be pro-
hibited in the interests of the
public, is a broad question of pub-
lic policy. It has been the subject
of special legislation in America.
The case of companies could not
be considered m 1solation and con-
tributions from other sources, such
as bodies corporate, partnerships,
societies, trusts, trade unions and
even from individuals might have
to be regulated or prohibited by
a comprehensjive enactment.”

Therefore, they did not go into this
matter on that ground. I would like
the Joint Committee to ponder over
this and consider the pros and cons
of the system and see whether our
public life would not be vitiated if
the system is retained in our company
law and the business community is
allowed to make gifis to political
parties for their own interests.
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Now, I would like to say a few
words regarding the Company Law
Administration Department. The duty
of the department is to be like a
watch-dog and see whether the com-
panies are following or implementing
the provisions of the company law.
This Department, I think, should be
revitalised and remodelled. We know
that in the Mundhra affair no action
was taken against this gentleman for
violation of the different provisions ef
the Companies Act and all action was
taken only after his main offence was
detected in public

Regardmg the dumping of foreign
executives 1 foreign companies,
which has been mentioned by my
learned friend, Shri Mukerjee, I would
also say it is true because I know gome
of the foreign companies where the
foreign executives are given service
contracts and the terms of service
mnclude passage even for their dogs to
England. The companies are compel-
led to pay them. Not only it is so in
Dunlop but in many other companies
Iike Kilburn Meneil Berry, R.S.N,,
IGN and SG. Co etc. If the con-
tracts and affairs of these companies
arc examined many more things may
be discovered

Finally, I would request the Joint
Commuttee to weigh the amendments
seriously so that we may not be called
upon to biing mn amendments off and
on.

Lastly, the percentage of dividend
which, under section 23A of the Act,
has to be declared has been changed at
least half a dozen times. 1 hope we
may be saved from the accusation
which used to be made about the old
Greeks that they passed their laws
:‘hm they were drunk and considered

em when they were sober.

Shri Barman (Cooch-Bibar—
Reserved—Sch. Tribes): Sir, first of
all, I want to make & submission that
in a big Mill like’this, introduced only
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-a few days before, if the hon Mnister
has got to read out a hote explaining
the several provisions of the Bill, it
would be quite useful for the Members
if that note 1s circulated at ledst a
day before Today the hon Minister
has read out a long note explamning
certam provisions of this Bill But it
was not possible for hon Members
like me to be benefited bv whatever
intelligence he tried to impart to us
1 would only request through you, Str,
that in such cases the Ministry may be
asked to circulate such notes at least
a day before

This 1s a Bill compnsing of 210
clauses along with Schedules And, 1t
was not possible for us in the midst
of other duties to go through it even
<clause by clause I shall not, there-
fore, try to say anything about the
various provisions of this Bill, but, I
shall confine myself to one particular
object to which 1 want to draw the
attention of the Jont Committee also

In the second annual report for the
year ending March 31, 1858, it has
been reported very significantly how a
few capitalist owners of companies
behave 1in such a way and manmpulate
in such a way that, practically, being
in commmand of a substantial number
of shares, they can use the company’s
fund or the company’s property as
they lke and, ultimately, defraud
ordinary small sharcholders in a way
which 1s quite patent from page 43 of
this report

I shall simply mention the salient
features and say how these sorts of
things go on On page 43, 1n the para-
graph on investigation under 247, it
has been revealed by enqury that
although the shares of a company were
registered in  the names of certann
ndividuals, most of them were
Jenamidars and the true beneficiaries
vere some fat companies all of which
‘elonged to a particular group and in
vhich a single individual had a vital
lnancial interest. The said individual
vas the real person who was ultimgte-
¥ financially interested in the success
« failure of the company Then, what
id be do*
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As regards the directorate, one argu-
ment 18 that the Board of Directors
can check any kind of mismanagement
or any kind of fraud that might be
perpetrated by a single big share-
holder Here in this investigation, it
has been revealed that although the
affairs of the company were ostensibly
managed by 1its directors, most, if not
all, of them owed theiwr directorship to
the said individual and he was, accord-
mngly, in a position materlly to
influence and shape the policies of the
company  Although the company
earned substantial profits during the
period beginning from 1951 to 1954 no
dividend was declared Naturally,
when the ordinary shareholders did
not get any dividend for 5 years, they
did not think 1t profitable at all to
keep those shares and the value of the
shares sagged so much that that said
individual and his agents purchased,
at prices which were m some cases
much below their face value, those
shares If this sort of things had been
detected 1 one mnvestigation, I beg to
submit that there are several such
companies 1n which such thmgs have
occurred

What does 1t lead t0? In our mixed
economy, when we are unable to enter
mnto all sorts of production in the
public sector, we have to rely very
much on the private sector so that
production m the industrial sector may
increase to meet the needs of our
country For that we want share
capital to be invested not only by big
persons but also by small people who
can mnvest a hitle in compames But,
if Government fails in protecting the
small shareholders against the big
who manipulate matters in this way
as has been evidenced in this investi-
gation, 1t will, naturally, be no incen-
tive to any person to invest any money
m our private industral enterprise
So, was 1t not the duty of the Gow-
ernment, while coming forward with
such a big bill containing 210 clauses,
to make provisions so that such things
may not occur” What about the com-
panies 1n which these things have
occurred already?
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In the course of a statement by the
hon Mimister, I heard him gay that in
order to prevent such cornering of
shares certain provision has been
made by clause 84 of the Bill
When 1 went through the provisions
that have been framed, I found that
it » only in future contingencies,
that this clause, 1if enacted, can
operate Clause 84 of the Bill says
as follows.

“(a) after sub-section (2), the
followang sub-section shall
be inserted, namely:—

‘(2A) Where as a result of
transfer of shares in a
company, a change—

() in the composition of the
Board of directors, or

(b) where the managing
agent 13 an individual,
of the managing agent,
or’ ” and so on,

“of the company may take place
and the Central Government 1s
of the opmnion that any such
change would be prejudicial ..”
ete

It clearly means that this clause,
when enacted, can operate only in
case of future contingencies. But so
far as the mmschief that has already
been done in the past, this clause
does not offer any remedy whatso-
ever.

Here agamn, I beg to submit that
this provision may not be a salutary
one I do not know whether 1t is
a salutary one Now, in the free
market, when a person who has got
money purchases some more shares,
it wall be very difficult to say, and
it would be difficult for the adminis-
tration to judge, whether that person
has purchased those shares for
the purpose of cornering and for
having a predominent voice in the
concern. He may be an honest pur-
chaser. So, in such cases, we give
an unlimited power of diacretion
which again is a very uncertain thing
in the hands of the administration.
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m the admimstration of
the mcentives for the small
holders in the companies that are
already fhere, will not be beneficial
to them, and naturally the small
shareholders will not purchase the

own submussion 15 that as in the case
of other flelds, here also we can im-
pose certain restrictions The presént
rule 1s, one share one vote. I know
of certain companies which emsted
before, where there was a certain
gradation of voting rights After
the last Bill was passed in 1856, those
provisions became inoperative, and at
present each share carries one vote.
So, as soon as any big shareholder
finds an opportumty, he purchases a
substantial number of shares in his
own name or m the name of the
benamidars and it he gets control of
25 per cent of the shares in the
company 1t 1s sufficient for him to
dommate the affairs of the company.
Some of the shareholders generally
do not attend meetings knowing fully
well that 1t would not be possible for
them %o have any predominent voice
over one or a few big shareholders.
Naturally they do not come and our
experience shows that though here is
a general meeting, there are certaln
dignatures of atbendance practically
the business is transacted only by a
few who have got certain interests
1n 1t and who dominate the affairs of

vote, and beyond that, fo
shares, two votes may be cast, #
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& limitation could be introduced
e voting rights of shareholders,
not think that will detract in
anyway the incentive of private peo-
ple coming in to set up cempanies
and promote them.

1 have just given an indication.
‘The Government may decide, by their
own judgment, what should be the
limitation and what should be the
gradation for the voting rights, but
until and unless such things are done,
in future also the Government would
be helpless, and as in the case of
clause 88, they will try to give s~
cretionary power to the administra-
tion from time to time which the
administration may sometimes use
properly and sometimes also misuse
it. But if such limitations are imposed
m the case of company administra-
tion also, I think that will give some
relief. ¢

My friend Shri Jhunjhunwala has
spoken about the socialist pattern of
society. I do not think this Com-
panies Bill can be very helpful in
that regard. But, at the same time,
I think "that Government have some
obligation and a duty to protect the
small shareholders and restrict the
avarice of the big capitalist. I have
only submitted a suggestion of mine
to you and to the House and for the
consideration of the Joint Committee
as to whether any remedy can be
found in this regard.

S OW PO A ( TR ). I
T ARG, TN TR, S W
q¥ Wi @ ferg oY farer dur fivar wrav &,
6T 4 @ s g 1 & awwarg e
T g # faw #r agam T e o)
W ¥ fag oF w3 o et Yk
AR Wt R, RRYS § agd W A

o g Fedw duw raf off, gv &
H F wew W gee fear aar
§ MRwawa Ixfprand
fir o TR ¥ wax oHE e g |

amaw T Tww W OE
it FR 1 wwex 7g § i vt o
® o W gefafaefer sefrdr 8, wy
vl AV W afeiE g s
% ¢ & Tz w7 e [ §
W T & a9 ¥ qwe A vy fiear
g fre & fin v qae wrar & aaw
g% MR AT e g dmagdy
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fawr 3@ FFaT Ty 8, 7 T faay
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& g OT T g § W e
g fir Sawe WY 3 o< frare o o
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a9 ¥ g g ag § R Sa i
ofq@® IS W AeE s §
woat four omar @ @Y 3w g F Wk
3T Tt a1 g w Awr
gra@ et € d 1 &5 o o faw
ol A Oy ofy s A o fear v
Wik SEYNET e N a@agd fs
ot Y TR R o Wik @ R
§ o fawrfed & Y s o & a &,
g [aeifeEy & A T aEr T
FAd 7 X T R ey a1 —

«We therefore recommend that

a proviso be added to section
$(1), Part IV, in these terms:

‘Provided, however, that any
private company in which shares
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to the extent of 25 per cent or
more of the paid-up capital are
held by one or more companies,
public or private, shall be deemed
to be a public company’”
Yy 7Y, FER dwE W R wGT W
A axdfier w1 F Y @, ey
afy wrr T afer Sewr S owe
fear war & Forq ot fork G 30 T far
mry — .

“Provided that no resolution
which has the effect of converting
a public into a private compeany
shall have effect unless the Cen-

tral Government approve of the
same.”

o N xm A & A , ST WA
s 7z § fr Whegmw w da fear o
awar § WR W W 9 da
NP ar y AfeT ae § T9E TH-
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afe w3 #Y 7z T o i w fee
& Fege f difer § e S
O & TG 7 Y A%ar | ¥
oW # At wrar § fe g aoritor wY |y
AT @ wwwar g WR#
W AR & wgwr g F g am
¥t a7F o9 § Sanr s & ey
7 & i vz g e fogd &
gmY § aga @ qfemw  seEE W
WA 99 § wwae farar mar § fow
&7 A%H% 9g W ff gfems Fofw o g
i % Fgw A qrifgar s g 4,
I I | W AN § S §EE
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T frrmr sk wgr g fr
afenw: FFHIE B ATET WAR 7 For
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v we wHd R, @ fer BYwer
¥ it W faw & fir afsre et B
AT W § v 7 ey o @
W s wad fear g A 3w o
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wga arer 97 fae At e w-
A & A 7 @ W o s fear
a1 | Tt fade S fraet
& ®UT (R I F ¥ Y, J9W
TF STEAT e § wAad o e
o w1 7 wagw frmfor ey o7 o
forg %7 &% w9 $foza awQaT Ko,000
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aTH ST 37 WY age savar Sea

T aorior Y F W FAT AEen
g g & Fr s FASY 9 fedE & S avogEr
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“Section 275 restricts the num-
ber of directorships capable of
being held by an individual to.
20. Section 316 restricts manag-
ing directorships to two companies
and section 332 limits managing
agencies to ten companies.”

? rgan g fr xw fafwe ¥ 9Y &9 fear
o | ¥ fodfe 7 Y W aw o fas
fiway mar § fis o ofa'w Qar vy arar
Y ag gy T —

“There are on the other hand
complaints that the limit of 20
directorships and 10 managing
agencies is too high and that
there is a tendency for a few
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businessmen and the members of
- their families to concentrate in
their hands enormous industrial
power by virtue of their position
as managing agents of a large
number of public families.”

A FZT 5T 7999 48 ¢ f 39 g5
F1 ¥ T FIA T agd SATRT T
2 | A g9 3=q g {5 fergeam #r o
a€t a1 FHfEi § 59 T 9= a8 a9
A, 95 <t a9t A Gy =g
EE AR W % mi swasg a A
fa T @ AT A7 S it g2 g aFAr
% 99 f& =g % & W uiw fFar’
ST | 56 7 7g Y #2171 2 5 Lo Fo
AT Zo NHo To W TAXI IR dgd

“We have been informed that
in practice the average number
of directorships held by an indi-
idual in the UK. or U.S.A. is
uch less than the number
' permissible under our Act.”

i1 Q1 faamm g fF samE w9t
q AT 9% T fa=T w0 S we
s 399 & foF i Ffaat = a1
e IAFT  qFLL &1 HAT g,
TR TTRTE F1 AT FH fHET 1 o A
AT A& g | gHwdl g Ay
@ ford oY siedY g 5 =7 Fwafagt &1
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§ ffizg § w5 T &1 Ay §

I e frzart @y Y 93 |
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1% qg AT f§v 3@ UFR AT
O 3 7eEd & X Ml
el F1 AGT | WIFA qgd A
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iy fywmd gAs § g § 5
ZXE ST g3 S a9 AT g, A6

T ST § U I YA B TR

29 1 Wifasiq & a1 FFIET OFT FF AT
nfesa g, ST A T9@T T § | 39
TG T FT G Y S AT g
g fr ww faw 7 o= oFT T WY @
JT aifs s feEr FeAr &
T & faa axe qi fear sma ar
QT IF I FIAIT TFE FT qT{qq F7
qTocd 8, 4 &L IF €2 9T A THATS,
g1 T gw IEq g fF faad dav
UFCH § 9% A1 T 9 AWE A §
AfFT FIUAT TFE IT 9T AAS ARL
B | I9 9T ATIE A FA & qga A
e WTEq & T & | ST F9% QI F
Tifaer & 9 T 9T 7F9% & 98 59 I

'TIE AR TOF F g AG g | 3T

frdd 37 a@ o W 9k gmfe
@GR & fadfad § sarde #4239
e ) faar R arfs s gae,
2e4s ot i & 77 1 Z6EE TE
TATT T4 § I I AT TOATE &

=t} arq 3q fawfas @ § ag Fga1
=rear g f, sam fF oot 3R FRT s
aHa 0 fo= fen, o foege amer o
fraiE qar Y 1 oY I¥ F HeaL GRE
Y9 F Jgd I FAfedRE gF  Sq
Fr faarer WY <r SO H 9% dX 77 98
Wagrmn g

“Prima facie there were -
contraventions of the provision
of section 49 of the Companies -
Act, 1956.”

# ag A FAT A1Ea § 5 5w
% faens a7 03w fagr T | ag 3
g f& o famn ot 980 <7 g%ar 51
FfF 0 TF § F1$ CHT TS AG1 §
o %Y g8 79 TRE F 97 o9 faF -
AT I A 9 A SART T&Q .
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[t 7w wor o]
it d omife & @w W
t @ fewr Wy W N
TR g W1 I Rl § e
- ® feTre Y vty € & anfa Y ol
¥ oy B Qe W AT &
* farerss 1 forar o @@ Y ¥ aww F
s #Y o TR AR wT AT
wrd wafad & wig e fieer &
ooy oft YW O § o o fae ¥ e
't vt & faams dwee fagr oraw
A oY off R W grew F ww W
form famr a7 o1k ? gowar a1 fr o ag
fier qur fargr S @Y S F xw e
s W AW faw
Y T M & 37, dfeT qR 77 3w
T 3@ g i o § o frew o g
g Tl &
N gEd oww foE § W o
e
“In course of a recent debate
on the First ‘Report of the work-
ing of the Companies Act, 1956,
in the Lok Sabha the need for
administrative integration of the
working of the Companies Act
with that of the Indusfries Deve-
lopment and Regulation Act was
pressed by many Members of
Parliament. The Minister of
Commerce and Industry assured
the Low Sabha that the problem
was already under his considera-

tion and he hoped to take appro-
priate action at an early date.”

i@ s § ww
waAa afy awwar § fe a5 oy
® feorr § W O aorfter o Wik ag
| O R WITY HRT FAT AR
< forg ¥ fir gefeaw Adawie Tw -

Ao G & agy & finelt @™ W

AATH TAAAE WU g § & &% |
<% farer & +fy Y€ Qa7 o 1 nfgd
Wi Swed v ® agy wrE wRfeiu
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@ ok vy o afer @ @ 39 wovh
w7 LR AR R e F S e,
g wfwr g wifigd 1 o aw Jer oy
fear ardn awr o wwfaal @ e
quT 7t awfr Wi foag v & ford
g fawr Qu ey war § ag oot @
F%AT |

™ faafe® & & ag ¥ v e
g % x fiewr & arar vw Qve o gl
A fomrfeer w<@ #f frgrae orear 8
ag WY g fed o e F
o oo AT ¥y < o fear T &
TE T A AT, @ W
saraT § 1 wge ¥ ¥ Fw ¢ ot e ow
# aewE ¥ e ¥ § AfeT ag wewr
WA T o & w e da
QN g | & 7w arer g g fr g
gar fory fraromg | R fad dow
foamer & Igan g | AT Bgw-
ww #feafed § age ¥ v §
AN w TIE U HAT ATH F w7
g1 Sraww NgFE g IR fow 5@
Y A TG T AET § | R T
famm g fe s #98 oA
ferame it W gw % A g
T ¥ fom ok fore w50 faw &
TR GO oY T Y aeae & FLAG
RS QY A | WX A AR
#r fgrae farmar o

aferd & oS W ag
oY st w7 Tefafrede @ wad
t su & faufaw & o sgav wg@r g
78 1 g e A g Sw A
IHA quAT fawrat w1 Forw famar & 1
qi g famara § fir g Sl ot ot U
W T IR | IR faE @
ag ¥ fasfea § .

“The 'Registrars of Companies
went into these compisints and
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wherever necessary sought
gwudance from the Regional
Directors. Serious cases, such as
complaints about mis-manage-
ment, misappropriation of funds,
fraudulent dealings, mampulation
and falsification of accounts, re-
fusal to register the transfer of
shares, uregular constitution of
board of directors and unautho-
rised grant of loans in contran-
vention of the provisions of the
Act were forwarded by the Regis-
wars of Companies”
THR urt I« FT w7 fr qg N § e
X T AT Y ¥ AgIRTT T A
wtferw #t 7€ o g o) T3 wfew
Hared gty ofew w1 A Ao
Y uf oY a7 arfewr a8 & & wfe
T TR ® 9T B O srfaee T
& 1 % ¢, @ faw § o 5w feew o1
w4 § forg o ager W= R wig
I 6 geATE AET A A oY ag w1
F WL TTRTE & FT IT FHEATT Y
gfaa &7 Arafgwscerd g §
TN RETANR
qAT WA GT I WATHS WO AG
g ®ife g7 ag § F qT WY
Y 37 qFw Fg Y A #< fear
T | o o 70 g i d fr e
9 ) W far ey o Wk oS
F gt arra € w afer ag 99w
' T famr ey T wr A 7
frov frd & gu wrar ¥ gifaa s an
atw bz ¥ wifnvaw sgie fogm
8 foed ST )

TH T AT § 779 & T oo war
g % € awm aret 9% wamgE #¥5 fame
¥ e @ o O A g7 ¥ s
& § 5 Y e wrafaar § s
T 3re @Y | A aorelr qg oY
o ww T qrde s qw e
T, TR 7 A TaT v AR g,
Wt o ag fawr wite fr o <1
108 (A1) LSD—7

ot 39 & @I I W qE AT o
wear ¢ fow & frawm st afrwdy
soafaat & faer & o st somaAT ],
I N A A F O S AR T
TAiHe aE¥ET ®T % wfE wor
st Y firft wroeft & ot g e
&1 Y § W 39 A EEd 1R
*Y wrfare Y I § O I FH wrr awT
amar ¢ 1 g fet wwfaar st
® R & Y Wi o< fear v, oF
WX FA ) W F FT A QT
Iq § a0 © a7 & WEHA TR 1
R 19 AT gl By forer amr
A 77 ¥ W6 F AT AT A WY
fam 3 & Fom ¥ @ Y ol @
waw g A g 1 gafad 3 ag
wiiw § fe 59 3% F g9 o1 dwe
w&T g7 Mgy forr ¥ fin s ot
TR S AR A e ar sw &
faems T Rl gE @ Wi
WX 39 AT ¥ YT arfa g
IF A FEFH AR § I & fars
R foray o % 1 @ faefes & q
war § g g W@ s § e
NT FAEY TF TR AT I WE
faar w4t
Shri C. K. Bhattacharyya (West
Dmajpur ) Mr Deputy-Speaker, Sir,
I would like to draw attention of the
hon Mimister to the mususe that 19
just now being made of the Com-
panies Act 1n the newspaper world.
Parent companies are bemng frag-
mented with the result that the
employees are being deprived of their
legitimate dues and rights The
management, who have under thexr
control several newspapers are set-
ting up separate companies with ht-
tle or no capital for each of the
constituent newspapers This pro-
cess has commenced since the ‘Wage
Board under the Working Journahsts
Act announced their decision This

18 being followed with a view to
pass on the contingent habilithes of
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the old company to the mew com-
pany. The result, as I have stated,
is that the employees at a future date
would be deprived of the statutory
benefits conferred on them by the
Industrial Disputes Act and the ad-
judicators’ awards under the Indus-
trial Disputes Act and under the
Working Journalists Act. The share-
holders of the new companies, if a
scrutiny is made, will be found to
be mostly belonging to the group of
shareholders of the old companies and
if further scrutiny is made the direc-
tors of these new companies would
be found to be none other than trus-
ted men and employees of the old
companies. This has happened at
Allahabad, at Delhi, at Bombay and
at Madras. I do not know whether it
has happened elsewhere.

The setting up of berami companies
becomes possible only through
loopholes in the Company Law.
Therefore in amending the law steps
should be taken to prevent the for-
mation of such benami companies so
that the employees may not be de-
frauded of the benefits conferred upon
them by other legislation. The Com-
pany Law has been mainly drafted
with an eye protecting the interests
of the shareholders. Many of my
hon. friends here have just now
spoken about the Yrotection of small
shareholders. I am putting in a plea
for the protection of the interests of
the workers because in the running
of the company the contribution that
the workers make is no less impor-
tant and their interests also require
equal protection.

Sir. unfortunately, neither the
original law nor the present amend-
ment guarantée any effective machi~
nery through which the interests of
the employees may be protected.
Certain expenditures are charged and
showh in the accounts as bona fide
expenditure, although, in practice,
these payments are made to promo-
ters or managers. This puts the
workers in difficulty when they come

MAY &, 13t
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out with any demand for benus or
for any improvement of their
cohditions. In spite of having a wast
business, it is found possible for the
companies and the management ¢to
show a loss. In an industrial dispute
the workers find themselves pushed

:

warkers get an opportunity to aee
that the accounts of the company show
their real financial condition. That is
my request to the hon. Minister,

Then again, the workers find them~
selves in dificulty when a company
goes into liquidation. Although the
workers' salaries have a preferengial
claim on their assets, in fact, the
workers do get nothing. On paper
therr liabilities are shown, but it
transpires that the machinery dnhd
other assets of the companies have
already been mortgaged or a floating
charge has already been created.
‘What happens is this. The mortgagee
and the charge-holder take possession
and the workers are left completely
stranded. This is a position which
requires to be remedied.

There is one thing more in this
cohnection. The maximum amount
realisable is also very low, Dbeing
Rs. 2,000. This has no relation to the
present salary structure and does not
do justice to the workers or to the
working journalist under the Working
Journalists Act. The then Finance
Minister, Shri Chintaman Deshmukh
in 1956 gave an assurance that he
would come in with another amend-
ment to remedy these defects in the
Company law, but up tll now no-
thing has been done and even in the
present amendment excepting a small
provision regarding retrenchment
compensation, there is nothing pro-
posed to remove these defeots.

Sir, I have referred to the benami
fransfers which have become a great
danger nowadays for the workerw.
Under the Industrial Disputes Act
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there is a statutory responsibihity on
the employers to pay notice pay,
retrenchment compensation, etc. These
sbilities accrue from time to time,
although they might be only contin-
gent Liabilitles to be paid at a future
dste. The same is the case in res-
pect of gratwty and other retirement
benefiis for some classes of employees,
as 1n the case of working journalists
under the Working Journalists Act,
or by Industnal Trbunals in the
case of others. In order to avoid
these obligations, private enterprises,
especially those who run private
limited companies, enter into these
questionable deals which have re-
sulted in the employees being dep-
rived of their legitimate dues.

The Industrial Disputes Act pro-
vides that when a concern changes
hands, employees have to be paid
the notice pay, compensation, ete,
and other dues But the proviso to
section 25(ff) also mentions that
where 2 new owner assures the same
terms and conditions of service and
takes over all the habihtes and
assures contmwty of service, the
services of the employees can be
transferred to the new owner with-
out any obligation to pay immediately
all the dues Thus the new owners
take over in such cases the entire
past habihity in respect of the em-
ployees What the employers do 1s
that they transfer their business and
lLiabiittes to the new owners under
benam: ownership without correspon-
ding tangible assets transferred to
the new companies which may meet
the requirements of the workers at
any time that they may be due to
them Under the new Companies
Act while they take over the legal
llabilities, they have 1n fact no assets
to meet these habilities In all these
cases if the legal veil of the new
compames are torn as under, it will
be found m fact that the owners are
one and the same and the new
owners are the benamidars of the
old owners They have no fixed
assets and they acquire all legal obli-
§ations of the old business,
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These companies have usually capi-
tal much below Rs. § lakhs and hence
do not require the sanction of the
Controller of Capita)l Issues. That is
one of the loopholes through which
these companies come into existence,
Being private lmited compames,
none of the transfers of business
comes up before the Company Law
Admunistration either at any time for
scrutimsing or sanction This is ano-
ther loophole through which these
benam: companies are bemng formed.
These are, in fact, though not m
law, a violation of the spint of the
company law Being contingent ha-
bilities, they need not be shown in
the balance sheet either and hence
the question of solvency of the com-~
pany also does not arise on papes.
In many instances the employees may
not even be aware of the terms and
conditions of these transfers All that
they are told 1s that the new owners
have undertaken to employ all the
employees under section 25(ff) and
the provisions of the Industrial Dis-
putes Act would be complhed wath.
It 1s only later that they learn to
their regret that the new owners
have no funds or assets to discharge
their obligations

Sir, the Government of Indm
through various legislations have
conferred rights on the employees
and this Parhament s a party to
these legisla We must see that
these are not circumvented by un-
scrupulous businessmen resorting to
such transactions and throwing out
employees 1n such large numbers.
The new Company Law and the
amentment that 18 being proposed
should provide that transfer of
ownership or sale of a part of busi-
ness should be notified to the Regis-
trar of Joint Stock Companies and
that Company Law Administration
should also know them and their
sanction would be reguired for such
transfers Before giving such sanc-
tion the Registrar must hear the em-
ployees and if he is satisfied that a
mala fide transaction is envisaged, he
should refuse the transaction He
should be permitted to impose condi-
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tions that ensure sufficient assets to
be transferred to the new companies
t0 meet the statutory obligations of
the old company to the workers,

Sir, in cases of closure and wind-
ing up not only the salaries, but the
gratuity, notice pay, retrenchment
compensation and all other benefits
can be converted into cash and made
the first charge to be_ realised from
the assets of the company. What I
suggest is this. The director should
be made personally responsible for
these payments, even if the company's
assets are not sufficient and the arbi-
trary limit of Rs. 2,000 which as I
have said has no relationship witR
the present galary structure should
be removed. These are my submise
sions to the hon. Minister and the
Joint Commitfee that is going to be
formed should kindly go irito the
defects of the Company Law and in
the interest of the workers and em-
ployees should remove them.

Shri Supakar (Sambalpur): Mr.
Deputy-Speaker, tlie Companies Act
of 1956 was enacted after a good
deal of deliberation for a period of
about two years, on the basis of a
report submitted by a committee
under the chairmanship of Shri
Bhabha. And the Government took
steps almost immediately after the
passing of the 1956 Act, one year
after that, to set up the Sastri Com-
' mittee to see how the 1956 Act
worked. I am glad to note that that
committee has submitted a com-
prehensive report about the difficul~
ties that are experienced in the
working of the Companies Act. But
my feeling is that the new Bill that
is placed before the House does not
take into consideration most of the
serious difficulties that have been
pointed out by the Committee. Not
only that. The difficulties that are
pointed out, the criticisms that are
made in Parliament and outside, are
not given sufficient weight by the
Government while framing the Bill.
1 hope that these points will receive
due consideration at the hands of the
Joint Committee.
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I shall make a very brief reference’
to three important points which, 1
thinks, the Joint Committee may
take into consideration. My first
point relates to the public sector com~
panjes. You know, Sir, about the
development of the public sector: we
have now many government com-
panjes, and many more in the future
are likely to crop up. With the for-
mation of these public sector com-
panjes there is bound to be some sort
of competition, at least some appre-
hengion of competition with the com-
panies, in the private sector. And
thevefore the private sector has been
looking on government companies
with a little apprehension.

The Sastri Committee makes &
brief reference to section 620 and
says:

“It has been represented by a
Chamber of Commerce that
Government companies should be
Placed on the same footing as
other companies. Section 620 is
of a wide and sweeping character
and it is desirable that these
companies should, as far as possi-
ble, be put on the same
footing as other public com-
panies. It appears, however, that
only exemptions of a minor
character have so far been
granted.”

Whatever be the actual facts re-
garding the cqncessions that are offe-
red to the public sector companies,
the law as it stands should not give
an appearance of discrimination in
favour of the public sector company,.
having regard to our Constitution.

In this connection, to give a proper
perspective and to see the other side
of the picture, namely, how the pub-
lic sector companies suffer in com-
petition and in comparison with the
private sector companies, I shall
draw your attention to. some points:
that have been made by the different.
reports of the Estimates Committee,.
regarding the handicaps of the pub-
lic, sector companies and request the
Joint Committee to see if they could
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I draw your attertion to the com-
ments contamned i1n the report of the
Estimates Commuttee on the two
Shipping Corporations, which was re-
cently presented to the House There,
at page 12, the report discusses both
the pros and cons of the public sec-
tor companies, the benefits that they
derive and the handicaps that they
suffer from It 1s stated there

“The Committee heard diver-
gent views with rgeard to the
relationship subsisting between
the Government and the Corpo-
rations On the one hand, 1t
was alleged that by virtue of the
appomntment of the senior offi-
cers of Government to manage
the Corporations, the latter were
treated as extensions and parts
of Government departments and
were given preferential treatment
m varous ways They were not
allowed to function on commer-
cial lines and, mnstead, were
given full Government support,
m season and out of season,
thereby preventing them from
growmng up, on their own, into
virile, self-contamed, efficient
and prosperous business umts®

The other side of the picture is
that these public sector compames
are over-bureaucratised with officials
who have to devote a lot of time to
official business, that 1s to the busi-
ness of their departments, and that
they have very Mhttle spare time for
the management of these companies,
tnd that the rules of red-tape stand
n the way of the proper functioning
of these government companies

I may just read one more para-
graph, paragraph 37, from the same
report before I go over to the other
point

“The Commuttee feel that there
are many mis-conceptions with
regard to the nature of responsi-
bility sttaching to Government in
Telation to the public wunder-

VAISAKHA 16, 1881 (SAKA) (Amendment) Bill 15363

takings and the nature and extent
of checks and controls that have
to and can be exercised over
them by Government Ther.
therefore, suggest that the whole
question may be reviewed com-
prehensively and a sound and
well defined relationship estab-
lLished between the companies and
the Government”

I believe that the Government so
far as the legislation on the point 1s
concerned and regarding the mana-
gement 1tself, from an executive
standpoint may look to these mat-
ters

Now I come to another point
which has been a subject of keen
controversy in this House I refer
you to the discussion on the amend-
ment of the Company Law, which
was moved by Shr1 Naushir Bharu-
cha Jast year, on 18th April, 1958.
And the subject related to payment
by the companies to political funds
and parties You will remember, it
was then contended that between
contribution to political parties and
bribery there is not much different
And the Sastri Committee only
avoided giving a definite opinion on
these matters on the plea that it did
not like to enter into political ques-
tions which should be tackled from
the political standpoint, and that it
was rather beyond the scope of 1its
enquiry I would suggest, if you want
to mmprove the political life of the
country and set up a high moral
standard, we must do something in
the matter, and having regard to
public opinion we must make a de-
finite amendment that not merely
any political contributions should be
pubhicised 1n newspapers but we must
put a definite stop to political contrz-
butions and put a complete ban on
any contnbution by a company to
any political party

Now I ecome to my third pomnt
regarding the managing agency sys-
tem You will see that the recom-
mendation, the latest amendment of
the Government, 1s that so ¥ar as the
government companies are concerned,
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in future they will have no managing
agency for government companies.
Regarding the other companies, how-
ever, the Government 13 not able to
make up i1ts mind and lay a defimite
policy on this subject. In this con-
nection, may I quote from page 129
of the Sastrn Commuttee report? It
1s stated:

15 hrs

“The Government do not
appear to have laid down any
policy regarding the future of
the managing agency system The
Chairman of the Advisory Com-
massion informed us that in con-
sidering applications for appomnt-
ment or reappointment as manag-
ing agent, the Tommssion prin-
cipally concerned itself with the
question of remuneration. Fur-
ther, renewals have been granted
on a liberal scale and such re-
appointments wall not terminate
on 15th August, 1960, notwith-
standing the prowvisions of section
330 It s true that these appoint-
ments and re-appointments are
made without prejudice to any
action the Government may take
under section 324 It 15 now
desirable that the Government
should formulate a definite policy
so that by the 16th August, 1960,
action can be taken under section
824 and the present state of
suspense removed”

I believe 1t was origmnally understood
when the 1956 Act came into bemng
and then the attitude of the Govern-
ment was, let us see how it works,
by 1860, we shall be 1na pbsition to
see how it works and then we shall
be 1n a position to come to a defimte
conclusion Since the 1956 Act was
passed, we have covered practically
three years and only one year has to
go Since the new Bill hds come into
being, the Government should have
been able to assess the working of
the managing agency system and
should have been able to come to a
definite conclusion. I see that, so far
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as the Government companies are
concerned, they are 0f the definite
opinion that the managing agency
system should go. There 18 no reason
why they should not be and the
Joint Committee should not be able
to come to a defimite conclusion that
1t should be put an end to as soon
as possitble even for other companies

Shri Narayanankutty Menon (Muk-
andapuram) Sir, during the last
session, when the annual report of the
Company Law Administration was
discussed 1n this House, when a geries
of complaints were raised both regard-
mg the loopholes contained in the Act
and also regarding the application of
the provisions of the Act, the hon.
Minister of Commerce and Industry
gave a categoric reply that, to meet
the criticisms levelled on the floor of
the House in that discussion, 8 new
amending Bill wag being brought as
soon as possible The prima facie
understanding at that time was that
most of the craticisms made on the
floor of the House on that day were
vahd criticisms with which the hon.
Minister more or less agreed, and, 1n
order to eliminate those defects in the
statute on which those criticisms were
based, a new amending Bill would be
brought But, when the new amend-
ing Bill has been introduced, it 13 &
sad disappomntment that most of the
loopholes that were in the original
Act, and most of the sections on which
the criticisms were mainly based mn
that discussion are retained intact,
even though a voluminous amendmng
Bill hag bcen brought, most of the
amending sections relating to proce-
dural matters

It was said that the amendments to
the Companies Act would be largely
based upon the recommendations made
by the Sastr1i Committee, because it
was that Committee which was to
review the working of the Act since
1t was passed 1n 1957 and suggest
amendments if called for When we
read the Sasfri Committee’s report in
the light of the assurances made by



15365 Companies

the hon, Finance Minsster in 1057 dur-
g the 69 hours of discussion that
took place on the original Bill on the
floor of the House, I am reminded of
an old Munsif 1n one of the South
Indian princely States, about 100
years ago A law graduate who did
not practise was appointed as a 'mun-
sif by the then Maharaja He sat to
hear cases There was a suit upon a
pronote where the plaintiff claimed
that Rs 100 was borrowed from him
and the defendant did not pay it back.
The defendant’s counsel contended that
the money was not being taken from
the defendant The learned Munsif
was so puzzled that he consulted his
clerk whether the money was to be
paid out of the Munsif’s pocket

So much evidence has been let m
before the Sastr:1 Committee in the
light of the criticasms and also assur-
ances made by the Finance Mimster in
1956

Mr Deputy-Speaker: That must
have been a very happy time

Shri Narayanankutty Menon: It was
happy time I said, 1t was 100 years
ago when the times were more happy
than today

Shr1 Sastri, obviously with his jur-
1dical mind and hus peaceful mental
set up, decided that he should not
traverse much into controversial pro-
blems and he should give certain indi-
cations regarding innocent procedural
matters The Sastra Commattee left all
questions of serious controversy, which
were the subject matter of controver-
sial discussions and assurances when
the original Bill was discussed on the
floor of this House to be decided again
on controversies on the floor of the
House When this motion for sending
this Bill to a Joint Commuttee 18 being
considered, I wish to pomnt out only
certain very important aspects which
are to be incorporated in the new Bill
and certain defects inherent in the
original Act itself, which were left by
the then Finance Minister to be
decided by passage of time and the
behaviour of certain incorporated
agencies in the country
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We could not understand why this
Bill itself 1s being referred to a Jomt
Committee A Bill, if 1t involves cer-
tain controversial principles, will cer-
tainly have to be sent to a Select Com-
mittee Especially, mn this Bill, when
only technical procedural matters are
mvolved and only incidentally certain
basic sections of the original Act are
being touched, 1t will be merely an
elaborate process to protract the pas-
sage of the Bill that 1t is being referred
to a Joint Commuttee Anyway, the
Government has taken the decision
that the Bill should go to a Joint Com-
mittee But, when the Bill goes to
a Joint Commuttee, we have got a right
to demand from the hon Minster of
Commerce and Industry, what 1s the
position of the Government regarding
the most important controversial 1ssues
upon which categorical assurances
from the Finance Minister were there
on the floor of the House in 1857

Later on during the Question Hour
and during the discussions, once I
remember, the hon Home Minister
himself intervened to say, regarding
accounts of foreign companies, that, if
required, legislation will be brought
in as soon as possible . order that
the Government at least will get a
correct picture of the accounts of the
companies In spite of all these things,
when we see the amendments here, all
those lacunae have been left as they
are and nothing has been done to
remedy the situation

The first 1mportant point that I
place before the Commerce and Indus-
try Minster is the question of manag-~
ing agency itself A lot of controversy
was there in the House and from all
parts of the House, irrespective of poh-
tical opmnions, wholesale condemnation
came that the managing agency system
m the country has become out-dated
in the present context. At that time,
after elaborate speeches made in sup-
port of the managing agency system,
the reply given by the then Finance
Minister was a compromusing reply
that before we end thig system, let us
give it some time and see whether it
is going to behave properly and a time
limit has been fixed for this purpase
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for the managing agencies to survive,
Is it not the duty of the Commerce
and Industry Minister, when he comes
before this House to amend the Com-
panies Act, to say how managing
agency has behaved during the last
three years, since the 1856 Act has
come into force? Not only that. He
has not told the House how the manag-
ing agencies which were the subject
matter of 50 much criticism from all
parts of the House in 1956 -have be-
haved for three years. Our experi-
ence shows that not in a single case
the managing agency has tried at least
on its own efforts to improve matters.
But, we are seeing deterioration on
every side.

The Finance Minister, while reply-
ing to the debate on the original Bill,
touched at length on the necessity of
continuing the managing agency. When
we are now speaking again on this
amending Bill, it is necessary to sub-
mit before the hon. Minister of Com-
merce and Industry once again that
the managing agency system in India,
which is not existent in any other
country today, came into existence
here because of certain historical rea-
sons. They themselves said, that pri-
marily the managing agency used to
help in getting finances for the limit-
ed companies at that time; and in
order to get additional finances for
iheir business, managing agencies were
necessary. Secondly, it was stated
1hat because a single managing agency
system will have under it many a com-
pany of a similar nature, the pooling
of the managerial experience and the
pooling of the technical personnel
would be possible, and, therefore, this
would economise in the working of the
companies.

Now, when we see the picture of
the public and private limited com-
panies today, the nature of the busin-
ness they are doing and the nature of
the businesg that managing agencies are
doing, we come to the one and the only
conclusion that the managing agency
system cannot fulfll either of those
conditions. I shall guote one or two
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examples for the hon. Minister to look
into carefully and to ascertain whe-
ther the conditions which were there
for the existence and continuance of
the managing agency system were
there at least in the case of one public
limited company. I know the instances
of two or three companies in my own
constituency, a cross-section of which
gives a glaring example of how the
managing agency system is not only
not functioning for the advantage of
the industry concerned but is func-
tioning for the utter disadvantage of
the industry.

There is a company called the Ferti-
lisers and Chemicals Limited, Travan-
core. That company has a capital of
about Rs. 4'25 crores, of which Rs. 8
crores belong to the State of Kerala.
The Madras Government also have got
a share. A company from Madras was
given the managing agency of that
company from the very beginning, and
the managing agency firm has a sub-
scribed capital of Rs. 60,000. The
Industrial Finance Corporation has
given a loan of Rs. 2 crores to the
Fertilisers and Chemicals Limited,
Travancore. At no stage in the com-
pany’s history, ever since the manag-
ing agents have come into power in
the company, will you find that even
Rs. 2 lakhs of additional working
capital have been supplied by this
managing agency firm. This company
with a capital of Rs. 60,000 acts as the
managing agency for the primary pur-
pose of finding out capital for the Fer-
tilisers and Chemicals Limited, Tra-
vancore, with a commission of 10 per
cent. on the overall net profits of the
Fertilisers and Chemicals Limited,
Travancore.

As regards the second. condition
namely whether the technical person-
nel and the experience of the manag-
ing agency firm is available for the
better advantage of the Fertilisers and
Chemicals Limited, this company has
under its management no other ferti-
lisers company; it has got some other
little companies in Madras, but no
fertiliser companies at all. As a result,
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dhe managing agents could appoint
only raw hands to the Fertilisers and
Chemicals Limited, Travancore, The
raw hands have to be trained at the
expense of the original company.
Because of the non-availability and
non-existence of properly trained
technical personnel, this important
«company, almost in the public
sector, which is so vital as far as the
Plan is concerned, had to suffer to the
extent of 50 per cent. in production,
for the last ten years did not also
make any profit till the year 1955.

As a matter of fact, till 1955, the
balance-sheets of the company disclose
that the company was absolutely los-
ing. But in 1956, you will find that
it made & profit of Rs. 8 lakhs, because
it got .subsidy for the fertilisers pro-
duced for the Government of India.
Actually, the Government of India
paid the profits, and because of that,
profit was shown. In 1957, extraordi-
narily, on the eve of the application
to be made for the renewal of the
managing agency system, you find a
profit of Rs. 40 lakhs being made; for
the first time in the course of 11 years,
the company has made a profit of Rs.
40 2akhs. And how is the Company
Law Administration or the Govern-
ment of India or any other Govern-
ment competent to look into the matter
as to how this company made Rs. 40
lakhs profit? It is by manipulation of
accounts, by adopting a new system
by which reserves, depreciation and
provision for rehabilitation etc., were
calculated, just on the eve of the
application being made to the Govern-
ment of India for the renewal of the
managing agency system, that the
company comes and shows a profit of
Rs. 40 lakhs, with the net result that
as per the agreement, the managing
agency company with an invested capi-
tal of Rs. 60,000 gets 10 per cent. com-
mission, that is, it gets Rs. 4 lakhs as
profit in 1857, and that too, by mani-
pulation of accounts and by cutting
down the depreciation which really
ought to go into the accounts of the
company. There are so many other
thingg left to be-said about the com-
pany. But I was only pointing out
how a managing sgency company,
which had no relation to the
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fertiliser ‘industry, which could mnot
pool any technical personnel because
it had no technical personnel, and
which had absolutely no advantage in
working a fertiliser factory for twelve
years, and which was a managing com-
pany with a capital of Rs. 60,000 was
making enormous profits at the
expense of the original company. The
Sindri Fertilisers, which started eight
years after the Fertilisers and Chemi-
cals Limited, Travancore, could run
with 1.C.S. officers and newly trained
technical personnel and could make a
profit and fulfil the quota of entire pro-
duction within a few years; but we
find that this company even after
twelve years did not produce even 50
per cent of it capacity, and that too
at the cost of the foreign exchange of
the country, because this company
which can manufacture such a lot of
material as fertilisers is not manufac-
turing it deliberately, because the
managing agency company did not
want, in their own way, to fulfil the
production target. This example shows
how the managing agency in that com-
pany has certainly failed; it has work-
ed to the detriment of the sharehold-
ers of that company. Now, after
twelve years, this managing agency
has made only one contribution, the
contribution of manipulated accounts,
and at the cost of production and also
loss to the shareholders for all these
years.

Then, there is another company,
called the Travancore Rayons. The
Travancore Rayong company with a
capital of about Rs. 3 crores has got a
managing agency called the M.C.T.
company. The invested capital of the
M.C.T. company is very small. The
M.CT. company has got no experi-
ence in the rayon industry. As a
matter of fact, rayon was a new indus-
try at that time. The M.C.T. company’s
directors, acting as the managing
agents of the Travancore Rayonsf with
a.small and little investment as com-
pared with that of the Travancore
Rayons, have sat tight for the last ten
years as the managing agents of the
Travancore Rayons. And what is the
total amount of profit that they have
made for a negligible investment of
Rs. 50,0007 The Travancere Rayons
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purchase the entire pulp from the
foreign countries, at the expense of our
foreign exchange, and the M.C.T. com-
pany has got enormous commission for
the purchase of the entire pulp in the
foreign lands, And what happens
really 15 that the entire commission
that has been paid on the purchase of
the pulp is remitted in the foreign
lands in the banks, in the name of
the directors of the managing agency
company, namely the M.C.T. company.
And the directors of the M.C.T. com-
pany go to America and to Western
Germany every othet fortnight with
family, and spend money there on
business trips connected with other
business, and spend the foreign ex-
change, also not showing actually what
i3 the gotuui credit of gt xRy
that they have got.

The same M.C.T. company, under
different names in Bombay, Madras
and Calcutta, gets the sole agency for
the entire rayons produced in the
Travancore Rayons, and gets an over-
all commission of 15 per cent. on the
same. Therefore, this company which
has not got any experience in the
rayon industry, with a very little
invested capital has got the entire
monopoly of importing rayon pulp for
the Travancore Rayons, gets & commis-
sion in foreign exchange, remits that
commission, not in the records, but by
secret accounts in the banks of Ame-
rica and Western Germany; and the
directors of the M.C.T. company are
going there and staying just like any
other industrialist, with family, for
business connected with the managing
agency firm but completely unconnect-
ed with the Travancore Rayons. Their
application also is coming up before
the Government of India, and they are
confident that the application will be
favourably considered.

These are the two classical examples.
If you go into the details of other com.
panies, you will find the very same
thing, a small capital investment, sit-
ting tight over the affairs of the com-
pany, draining out the entire profits
of the company, lack of technical per-
sonnel, as far as the managing agency
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is concerned, and 80 on. They train.
thege technical personnel at,the cost of
the company; they send them to
America or t0 Western Germany or to
England every other fortnight, to the
avantage of the managing agency
campany, because the employees who-
ake there belong to the managing
agency company.

In 1956 hon. Members from all sides.
o the House maintained that the
mManaging system had become outdat-
eq and that it should not live for one
mMoment more {0 the cost and detri-
ment of industrial progress in India. I
therefore hope that the hon. Minister
Will reconsider the position and bring
in a provision in the Joint Committee
Whereby managing agency i the pab-
lic and private companies ceases by
15th August, 1960,

The second important point is re-
garding the foreign companies. It is
a pity that in many instances, this Min-
istry as well as the Ministry of Steel,
Mines and Fuel and the Ministry of
Finance, have come to a very difficult
Possition. I myself do not undersiand
what the real position is as far as the
accounts of the foreign companies are
concerned. From direct experience I
can say that the foreign companies are
not bound by any law to give a correct
accounting to the Government of India
itself. The hon. Minister of Steel,
Mines and Fuel at least seven times
hgs told me on the floor of this House
that the detailed accounts of the oil
companies in India have never been
khown to him, and one day when he
said that some sort of legislation would
be required, the hon. Home Minister
iitervened and said that if necessary,
logislation would be brought forward

Today the position is this, that the
Ok-iginal investment of the oil compan-
i6s in this country is completely un-
known to anybody. The figures shown
in their balance sheets which are filed,
if at all filed, do not bear any relation-
ship to the actual capital invested
These companies are keeping certain
8ccounts which have absolutely no
Teality as far as the circumstances as»
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concerned. I will point out only oie
or two instances where the company’s
accounts do not show the real position
of the invested capital to the detriment
both of the Exchequer, and also, as
pointed out by my hon. friend Shri
C. K. Bhattacharyya, of the workers
who are said to he real partners in the
industry by the Government of India.

The Burmah Oil Co., had an invest-
ed capital of Rs. 16 crores in 1848, No-
body knows whether it was brought by
them. In 1956 the invested capital of
the company had increased to Rs. 57
crores from Rs. 16 crores. It is an
agreed fact that not one pie has been
brought by the company either from
Burma or Great Britain or any other
place where its associated companies
are situated. How did Rs. 18 crores
multiply to Rs. 587 crores?—by the
simple process which the company
adopted last year when the new refl-
neries were going to be taken over,
namely, revaluation of the entire stock
of the company. When these people
are adopting this process of revalua-
tion, and inflated capital is shown in
their balance sheets, I ask the hon.
Minister whether the Government has
got any power to control this process
by which they get more and more
returns in the matter of income-tax,
bonus and many other advantages.
What is the power with the Govern-
ment if a company todsy with a capi-
tal of Rs. 1 crores, revalues its entire
assets, which is not subject to audit,
and say that their capital now is Rs.
25 crores with consequent return on
that capital, interest for that and all
other considerations?

The Kanan Devan Hills Produce Co.,
a mighty plantation company, which
had been in the news some six months
back, is controlled by the Finlay group
of industries, and is a glaring example.
In 1958 the capital of this company as
disclosed by the Finlay group of indus-
tries was £11 lakhs. This is not the
original capital, but as valued by the
company. In 1955 this was £37 lakhs,
How was this achieved?—by: the sim-
ple process of revaluation of the land
of the company. By this process the
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company has increased its capital with-
out actually bringing in any capital at
all. We find there are certain cases
pending in which the workers wanted
the accounts of the company, and now
the High Court has said that the com-
pany is not bound to produce any
accounts.

In this company the General Mana-
ger gets an overall cash payment of
Rs. 17,000 a month; the Deputy Gene-
ral Manager, with his responsibility
allowance, gets Rs. 17,000; 28 other
foreign managers get Rs. 2,500 each
with enormous paraphernalia; 1,500
managerial and supervisory staff come
within the pay group of Rs. 500 to
Rs. 1,000, This is the establishment
maintained by them. The General
Manager gets sumptuary allowance,
car allowance and so many other
allowanceg which are not subject to
income-tax. This is the way in which
they behave. What is the power in
the hands of the hon. Minister or the
company law administration to prevent
this inflation of capital and expendi-
ture indulged in by these companies?

‘This morning I read a judgment of
the Supreme Court which is certainly,
as far as we are concerned, most dis-
turbing. Shri C. K. Bhattacharyya has
referred to it, and it is regarding the
guarantees as far ag the private and
public limited companies are concern-
ed regarding the claims of the workers.
The learned Judges have said that as
far as the balance sheets are concerned,
in the case of public or private limit-
ed companies the industrial tribunals
have to accept the figures shown in
them, and unless extraordinary cir-
cumstances exist, the industrial tribu-
nal has no business to look into the
accounts of the company. That is a
very disturbing state of affairs, espe-
cially in the case of companies which
inflate their capital and expenditure,
and have so many hidden expendi-
tures. I can bring many such cases
to the notice of the hon. Minister, Com-
panies make lakhg and lakhs of rupees
as profit, and ultimately the workers
ask for bonus, and the balance sheets
are to be accepted as prima facie evid-
ence of the correctness of the state of™
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affairs and the trading results of the
company, and the workers have to go
back from the court without getting a
single pte as bonus Therefore, some-
thing will have to be done, and the
company law admunistration and the
statute should have control over infla-
tion of capital end also the éxpendi-
ture of these foreign companies Un-
less that is done, the workers will not
get their share, the Government of
India will not get their share, and
these companies will go on making
profit, subdued profit, without the
knowledge of anybody concerned

I make an earnest appeal to the hon
Minister that considering all  these
pomts, he will have to review the
amendment that he has brought for-
ward Unless the amendments are
reviewed 1n the lhight of the realities
of the situation, apart from the re-
port of Shr1 Shastr), the purpose of
this amending legislation, and the in-
tention with which 1t 1s brought by
the Government, will be defeated I
therefore hope that in the Joint Com
mittee the Government will itself take
the mtiative to plug these loopholes,
so that the rights of the workers and
the Government will be guaranteed
and the thorough mismanagement of
these companes will be prevented

Pandit Munishwar Duit Upadhyay
(Pratapgarh) The company law was
overhauled only two or three years
ago ‘The old Act agamnst which there
were a number of complaints was re-
pealed, and we took qute a long time
in preparing the present one But
even then 1t was considered that if
any defects were found in the work-
ing of this law, steps would be taken
to amend 1t It 1s according to that
stipulation that this amendment has
come before us

What I want to submit especially
in this connection 1s that the report
of 1958 has given us almost up to date
all the drawbacks in the working of
the Act that have been found either by
the Committee that was appomted or
by the administration I do not think
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any hon Member here could go any
further in pomting out these defects,
because on the most serious defects
that could be expected from the com-
plamnts that we had when we were
considering the law three years back,
the Report 13 very emphatic I would
simply read out & few instances and
you will find that nothing has been
left out that could be said agamnst the
working of the Act.

The mam point to be considered
was whether there should be any res-
friction on the income of the manag-
mg agency which used to increase
somehow or other, by hook or crook
This has been accumulating at the cost
of shareholders There was no check
Even the checks that we provided
could not work successfully Attempts
were made 1n the Act to see that
these checks could be effective, but an
spite of those attempts and these pro-
visions, we find that even now breach.
es of these provisions are so frequent

They have saixd that even now com-
mussions are being charged on bank
overdrafts In order to increase their
remuneration indirectly, some manag-
g agents and directors of companies
have started to receive commission
on bank overdrafts and other loans
guaranteed by them Then they have
emphasised that instances have also
come to light where relatives of direc-
tors who, by and large, were rcported
to be men of no substantial means
have acted as guarantors and received
relatively high rates of commission in
lieu of the services said to have been
rendered as guarantors to the loan

These complaints were made at that
time and 1f they are being repeated,
although we have made provisions to
check these tendencies, it only shows
that there 1s some loophole I do not
know how far the provisions made in
the present Bill shall be adequate for
this purpose I shall just refer to some
of the drawbacks pointed out in the
report One relates to contracts with
associates of managing agents This
is a contrivance to increase the income
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of the managing agents. Section 348
of the Companies Act restricts the
managing agents’ remuneration in any
year to 10 per cent of the net profits
of the managed company and section
198 restricts the overall managerial
remuneration in any year to 11 per
cent of the net profits of the com-
pany. Sections 356 and 358 prohibit
the appointment of the managing
agent or his associates as buying
agents of the managed company or
as selling agents of the goods produced
by the company. Section 360, how-
aver, requires the approval of a com-
pany to be obtained through a special
resolution in respect of any contract.
etc. with the managing agent or his
associates in lieu of the rendering of
any service other than that of the
managing agents. In one case, it has
been found that two associates of the
managing agents were appointed on
substantial remuneration as attorneys
for the managed companies and en-
wrusted with the purchase and sale of
goods for the company. So they were
attorneys and they were also appointed
as buying and selling agents. The
arrangement was approved by the
company by a special resolution under
section 860 of the Act. This device
seems to have been adopted by the
managing agents apparently to aug-
ment thewr own earnings.

So in spite of the fact that we have
made a provision to the effect that
there should be a special resolution to
approve these proposals, still there
has been absolutely no effective check.
Sometimes the resolutions go even
further than what the managing agents
or the managing committee suggest.
We have seen 1n certain cases here
that the managing committee has sug-
gested only an emolument of, say,
Rs 850 for a particular person related
to the directors, but the shareholders
In the general body meeting have gone
to the extent of saying that he should
be given Rs. 1,500 per month, although
he probably did not deserve even
Rs 850.

Shri V., P. Nayar (Quilon): What
Percentage of the shareholders attend-
ed that meeting?
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Pandit Munishwar Dutt Upadhyay:
1 do not know how they passed that
resolution giving something more than
what was suggested. So it appears
that even this check made in the Act is
not effective. How it is manoeuvred
by them, it is very difficult for me to
say. But these things are being done.

Therefore, we have to have better
checks; otherwise, I do not think we
can in any way restrict the income the
managing agents are even now trying
to make in spite of the Act we have
passed,

Again, in one case, the resignation
of a managing agent was accepted:
and he was appointed selling agent.
Probably the income from beng
selling agent was much higher than
that obtamned by being managing agent.
on account of the restrictions we have
placed. We have not placed any
restrictions on the income of the
selling agent; therefore, he resigns his
post ag managing agent and 1mme-
diately becomes selling agent.

Then employment of relatives has
also been mentioned This was also
complained of before and 1t was then
considered that some provision should
be made 1n the Act to prevent it. But
it has been found that relatives who
do not deserve to be in certain posts
were appomnted The instance that I
cited of a person who was recom-
mended Rs. 850 and was appointed.
on Rs. 1,500 1s one in pomnt.

There 1s another instance which I
find. Some shareholders who were
probably relatives of managing agents
were allowed to have a tour abroad.
They were given travelling allowance
of quite a large sum I do not know
how they could do that. These peo-
ple were neither officers of the com-
pany nor directors, nor had anything
to do with the management

Dr. M. S. Aney (Nagpur): They are
the masters of the officers of the

company.
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Pandtt Munishwar Dutt Upadhysy:
“They are the masters In spite of the
provisions made, somehow or other,
they find some loophole and through
that increase their income

The defintion of ‘relatives’ was dis-
cussed 1n the Report of the Committee
that was appointed and the suggestion
made 1s that 1t should be restricted
It may be that there may be a restric-
tion of the term ‘relatives’, but I do
not know if any kind of restriction
would be helpful Unless you try to
cover all possible relatives, there would
be some loophole through which they
will employ people again to defeat the
provisions we make in the Act

Some hon Members were making
complaints, but then very serious
complaints have been made in the
Report 1itself I think the amending
Bill has tried to cover most of those
complaints, although I am not sure
how far it shall be an effective check
on the tendencies that we see among
these managing agents to increase
their emoluments, still the provisions
that have been made do really intend
to have some sort of restriction on
the increase of their income

Only one more pomnt and I have
done As regards the Companies Act
which was passed only three years
ago, the main thing that was discussed
was the mcome of these agents and
also the manner in which they were
trymmg to become managing agents of
a number of companies By that also
they increase theiwr income

Some cases were cited by another
speaker 1 thunk I should not take
much time over 1t I should say that
the number of companies allowed to be
meanaged by a particular managing
agent should be further decreased
The number that i1s there 1s such that
somehow or other, by direct or in-
direct methods, a man may have a
number of companies and earn lakhs
although that was not the intention of
the legislation that we conmdered
when passing the Compames Act last
time So, I would submit that there
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should be restriction on that Let us
have these amendments and agam let
us see how far we succeed in imposing
the restrictions that we want to have
in this legislation
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Shri Lal Bahadur Shastri: Mr.

g€ WA weew : Foar gl |
AT
Shri Lal Bahadur Shastrl: May I
speak in Hindi?

An Hon. Member: No.

Mr. Deputy-Speaker: It is for the
hon. Minister to choose any language
he likes.

Shri Narayanankuity Menom: We
can understand English. That is the
reason why we want you %o speak in
English.

Shri Lal Bahadur Shastrl:  Mr.
Deputy-Speaker, Sir, my ocolldsgue,



there is no provision which he con-
sidered to be important enough for
this measure to be brought before the
House. From his point of view he felt
that it was not necessary at all for
this measure to be brought before this
House. To an extent Shri Menon also
said the same thing.

As I said, I am somewhat surprised
over that statement because it they
wil carefully go through the
Bill they will find that we
have made important provisiong in
the amending Bill so far as the cor-
nering of shares is concerned and so
far as inter-company transactions and
loans are concerned. We have also
made provisions to see that private
companies do not convert themselves
mto private limited companies with-
out the approval of Government. We
have taken powers for inspecting the
papers and documents of the com-
panies. All these steps have been sug-
gested through the amendments which
are placed before the House. The
amending Bill containg all those pro-
visions. In the circumstances, I feel
that this Bill deserves a more serious
congideration by the House as well as
by the Joint Committee.

I am indeed thankful to Shri Muker-
jee for having made a very construc-
tive speech, although he was fairly
critical of the working of the com-
Panjes, specially of the foreign com-
Panies in this country.
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{SEx BanmAx in the Chair]

I must say that I am not fully satis-
fled with the way in which our Com-
pany Law Administration has been
able to function during the last few
years—I am not talking of the last
one year—and specially since the last
Companies (Amendment) Act was
framed, that is, in the year 1956. After
that it took some time to put up the
Company Law Adminstration on a
sound footing and preliminary work
had to be done. It was, therefore, not
possible for them to take immediate
action in regard to various cases of
maladministration which prevailed in
different companies. But during the
last one year and a half I think ade-
quate action has been taken, which
was conceded by Shri Mukerjee him-
self. Large number of cases—more
than 1,200 in one year were looked
into and prosecutions were launched
against a number of companies. But
this Bill is placed before the House
because—one of the main considera-
tions of bringing forward this amend-
ing Bill is that the administration is
not adequately empowered at the
present moment to look into the mal.
administration of companies or even
inspect their accounts and other docu-
ments fully--the power has to be
further given to the administration so
that they can examine papers and
documents more closely, At the pre-
sent moment the Registrar has got
very inadequate powers. He can in-
spect the balance sheet and the papers
connected with the accounts; he cannot
go beyond that. If he wants any
other papers pertaining to the balance
sheets or accounts, he is not entitled
to ask for them, unless he gets special
authority from the High Court to do
so. In the amendment we have sug-
gested that the Registrar can go into
the papers concerning the balance-
sheets and accounts and some other
document, if he finds it necessary to
look into them. It will not be neces-
sary for him in every oase to go to
the High Court. He can approach the
magistrate and the magistrate will
give him the necessary authority. The

1
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magistrate hinself can make a search
and find out the papers or the Regis-
trar can ask for those papers No
extra action may be called for, if the
papers are submutted as 1t will suffice
for the purpose of the Registrar

I am merely putting this as an
example that we do not have adequate
powers to deal with compames in
many matters, especially in regard to
the production of documents, etc. In
fact, there have been considerable
delays Papers have not been submut-
ted and the Registrar went on wait-
mng So, we thought this situation
should be remedied. If there are
delays and f the Registrar has not got
adequate powers, practically the ins-
pection comes to an end. Not only
the Registrar, but we have in this
amending Bill authorised the inspec-
tors to look into cases and make neces-
sary enquiries and see to it that the
documents needed are submutted to the
mspector or to the Regstrar I
therefore feel that the amending Bill
now before Parliament will help to
remove most of the admtted defi-
ciencies 1n the present law and the
further steps we have taken, and we
propose to take, if necessary, in future
will help us 1n strengthening and remn-
foraing the admunistration

The main pomnt that has been raised
by any hon Members of the House 1s
about the managing agency system I
would like to make it clear that the
law does not enjoin any abolition of
the managing agency system It 1s
true i1t empowers Government to
abolish managing agencies in parti~
cular industmes, if 1t so desired It
Government come to the conclusion
that the managing agency should be
abolished in a particular industry the
power is there provided m the present
Bill But there 18 a regular procedure
also provided for the same I think
hon. Members know that there has
been some confusion about the aboli-
tion of the managing agencies by a
particular date The Bill merely pro-
vides that by the 18th of August 1980
all the managing agencies will come
to an end, provided they do not seek
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for remewal of the terms of their
managing agency. So on the 15th of
August 1960 the managing agency of
those companies who do not come
forward to renew their agencies will
naturally come to an end. But those
companies, or managing agencies
whuch will conform, or which will sub-
mit or apply to Government for
renewal of their agencies, their cases
will have to be consudered by the Com-
pany law Advisory Commission and
ultimately by the Company Law
Administration and Government

Shri Supakar: Why was that date-
line fixed?

Shri Lal Bahadur Shastri: That
date-line, as far as I think was fixed,
because m between 1f Government
considered 1t necessary it mught look
nto, or investigate into any particular
one, two or three industries or any
number of industries If such an en-
quiry 1s held and ultimately Govern-
ment feels convinced by the recom-
mendations of that enquiry that the
managing agency in those particular
industries should come to an end, it
will come to an end, it will have to
be abolished

I might make 1t clear that this
matter, as I saud during the course of
the discussion on the Demands for
Grants, 1s receiving our serious atten-
tion what shall we do, what are the
mndustries m which investigations will
have to be started—all these things
have to be carefully considered But
I might tell Shr1 Mukerjee that even
i the case of renewals, where we
have given renewals to managing
agencies, we have taken care to see
that even if the period has been
renewed by ten years, 1t 1s subject to
the condition only if the Government
does not review the position regarding
the managing agencies betore that
period The proviso is there If we
have given renewal to a managing
agency in some sugar factory, or sugar
mdustry, and after two years we come
to the conclusion that the managing
agencies in the sugar industry sheuld
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comng to an end, even if we have given
them ten years' life, the managing
sgency 1n the sugar industry will
come to an end. We have made it
quite clear m the terms of the renewal
that the managmg agencies will come
to an end when Government have so
decaded We have taken that care

Similarly in regard to commussion,
to which Shr1 Mukerjee made a refer-
ence, It 18 true that in the past gen-
erally 10 per cent was given ‘as com-
mussion {0 managing agencles I made
an announcement only a few days
back—1t 18 true. But even before that
we had taken some action in certain
cases in which the commussion was
reduced to 6 per cent instead of 10
per cent I personally looked into a
case 1n which the profits went up from
a lakh and a half to about five or six
lakhs The remuneration of the
managing agents was therefore rismg
up very high 1 asked’ why should 1t
be necessary for us to agree to the
10 per cent limit being sanctioned The
Adwvisory Commission also looked into
the matter and ultimately we reduced
the profits or the remuneration from
10 per cent to 5 per cent So, we have
been taking action I do not wish to
mention the name of the company, but
I may tell the House that it was one
of the big concerns ;n India It 1s true
that the general practice has been that
of giving the maximum commission as
well as the maximum period In re-
gard to both, we have taken the neces-
sary precautions, as I have told the
House before

As regards remuneration m future
we shall have to depend on the advice
of the Company Law Adwvisory Com-
mission The Company Law Advisory
Commission knows the policy of Gov-
ernment, and I am sure the Com-
pany Law Adwvisory Commussion wall
function in that context, mn the back
ground of the policies announced by
Government.

Well, Sir, as regards foreign com-
panies ¥ need not say much. But when
Shri Mukerjee says that we have
Some soft corner for them or that we
are somewhat lenient to foreign com-
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panues, I do not think he 13 fully
justified in saying that. I shall mere-
ly tell him that one of the amend-
ments which we have suggested will
g0 to show that we are trying to put
the foreign companies on a par with
the Indian compamies This 1s sought
to be ensured by the exercise of
regulatory power by Government.
There 13 an anomaly at present which
18 sought to be removed by an amend-
ment in clause 3 under which 1t is
proposed to place a private company
registered in India which is a subsi-
diary of a foreign company at per
with similarly placed Indian private
company. There has been a distinc-
tion and the treatment has been
different between the subsidiary com-
panies registered m India and the
subsidiary companies of a foreign
company, that i1s one which 1s regis-
tered outside India So, now this
anomaly 18 bemng removed And this
will prove that we want to deal with
them on an equal level, we do no}
want to make any distinction

As regards o1l companies, I cannot
say much at the present moment It
was said that these 011 compames do
not file their accounis before the
Registrar, that they do not, as the
hon Member said, properly file therr
accounts As far as our information
goes, they have to submit thewr
accounts to the Registrar, but under
section 594 of the Act, only the
accounts relating to their Indian busi-
ness will have to be filed in detail mn
accordance with the provisions.
Simultaneously, for i1ts world business,
the accounts filed with the Registrar
m the country of origin of the parent
company are also filed This 18 also
in accordance, it 18 said, with the
provisions of other Companies Acts
Iike the UK Act Well, the complaint
that the o1l companies do not disclose
other details, about profits etec, 13 &
matter to be settled by agreement
with the companies where Govern-
ment participates 1n  therr business;
and the concerned Minustry, I hope,
will take steps to get the information.
required

Shri Menon also referred. .
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the accounts that mﬁledundu' the
statute with the Registrar of Joint
Stock Companies the actual trading
remluottheeunpmi could not be
ascertained, and the details cannot be
<alled for because statutorily there is
no provision for it. That is what he
said, and he said that he will consider
enacting legislation in order to have
power to call for the informsation to
know the real trading position of the
companies.

Shri Lal Bahadur Shastri: I do not
know. I will examine that. But some
reciprocatory provisions may have to
be made with other countries, Com-
monwealth countries and other coun-
tries. There might be certain intrica-
cies. But, as the hon. Member has
said, we can have a discussion with
the concerned Ministry and this
matter can be further looked into.

Shri Menon referred to a company
of Kerala, the Fertilizer factory. I
have had some discussions, about that
factory and its working, with the
Minister concerned in Kerala some
time back and also with some of the
officers of the Kerala Government.
‘Well, there has been some dispute,
some difference of opinion, which
gradually increased, between the
Government as shareholders and the
managing agents. When they came
here they themselves felt after some
discussion, and I also emphasised, that
if these differences could be patched
up it will be helpful for the industry
so that it may grow up and expand.
But it seems that the differences have
furher widened. I am not aware fully
of the latest position, but I got some
paper only last night in connection
with this factory and about its present
working. However, I would like to
tell Shri Menon that the Kerala Gov-
ernment has got a majority share and
they can in the meetings of the board
take any action they like. As majority
shareholders they might do what they
think proper, but, of course, as Gov-

Shri Mukerjee said something about
sole selling agents, and he said that
the provision is good so far as it goes.
When the Bill was drafted I had also
looked into it, but just now I also felt
that this matter in so0 far as the
appointment of sole selling agents is
concerned—because that word “sole”
has been used—deserves further
examination. Because, it might, toan
extent, be misused, and instead of
having one agent, there may be two
or three and they may distribute the
profits among themselves. So this
lacuna perhaps has to be avoided. But
T cannot make any definite suggestion
at the present moment. However, I
agree that it should be further looked
into. And there is a Joint Committee
which will certainly pay attention to
this matter.

I might also tell him that in so far
as the delay in the presecution of
compames is concerned, there is an
amendment suggested under section
166 of the Bill which will help us in
expediting taking action against com-
panies or launching prosecutions.

The intricate questions of cornering
of shares and interlooking of shares
have also been dealt wmith in the Bill;
and, as Shri Mukerjee said, there have
been recently some cases in which
cornering of shares or inter-company
transactions have created a difficult
situation and action had to be taken
against them at a later stage. How-
ever, 1 agree that it is necessary to
prevent them and therefore thele
amendments are being proposed,
thltwecanhkeuctlonltammtm
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stage. I may tell Shri H. N. Mukerjee
that at the back of my mind I also
have an idea about the amendments
regarding interlocking and inter-
company transactions to prevent con-
centration of economic power in a
few hands.

I need not say much about the
question of companies giving political
contributions. I have said enough on
that subject and I need not repeat the
arguments that I advanced on one or
two occasions in this House as well
as in the other House. Shri S. M.
Banerjee has given a nice sermon or
lecture to us. He is entitled to do so.
He sgid, what has happened to us, we
are taking money from the Tatas. I
do not know. Of course, money is
contributed. But, he perhaps forgets
that we used to take funds before also
from these people, big or small. We
were not polluted then. I am talking
of the British days. pre-Independence
days. Then, according to Shri S. M.
Banerjee’s view, we were not polluted.
But, now, he thinks it will have an
adverse effect on us. I am not, I must
say frankly, very much enamoured of
getting political contributions from
companies. But, as recommended by
the Sastri Committee, I have agreed
that there should be disclosure of the
contributions made.

So far as the maximum amount of
Rs. 25,000 is concerned, from the com-
panies’ point of view, it is not a very
big sum. But, it is necessary that
there should be no underhand dealing,
no contribution which is not put
before the public. The public should
know that a particular sum has been
given by a particular company. It is
for the public to judge merits of the
members 6f the party which agreed
to take that contribution. Once it is
made public, whatever grievance or
complaint there might be, practically
comes to an end. Therefore I felt, let
the old provision remain, but a pro-
vision for disclosure should be made
8o that there remains no secrecy about
the contributions. I would, however.
say 'that I have an absolutely open
mind and I am not committed to any
particular thing, Let the Joint Com-
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mittee say, let the House consider this
matter and if they want to make any
changes, I shall, of course, not come
in their way.

I do not want to take more of the
time of the House. I hope that the
Joint Committee will give thought to
these matters and perhaps the Bill
might come back in a form which
would be more acceptable to the
Members of this House.

Mr, Chalrman: The question is:

“That the Bill further to amend
the Companies Act, 1956, be
referred to a Joint Committee of
the Houses consisting of 45 mem-
bers; 30 from this House, namely-
ly:—Sardar Hukam Singh, Shri
H. C. Heda. Shri Satyendra
Narayan Sinha, Pandit Dwarka
Nath Tiwary, ShriShivram Range
Rane Shri Radhelal Vyas, Shri
N.R.M. Swamy, Shri P. T. Thanu
Pillai, Shri M. Shankaraiya, Shri
Jaganatha Rao, Shri Ajit Singh
Sarhadi, Shri Radheshyam Ram-
kumar Morarka, Shri G. D.
Somani, Shri Feroze Gandhi, Shri
C. D. Pande, Shri Mulchand Dube,
Shri Rohanlal Chaturvedi, Shri
Arun Chandra Guha, Shrimati
Sucheta Kripalani, Shri Narend-
rabhai Nathwani, Shri K. T. K.
Tangamani, Shri S. Easwara Iyer
Shr1 M. R. Masani, Shri Yadav
Narayan Jadhav, Shri Tridib
Kumar Chaudhuri, Shri Surendra
Mahanty, Shri G. K. Manay, Shri
Naushir Bharucha, Shri Lal
Bahadur  Shastri and Shri
Kanungo, and 15 members from
Rajya Sabha;

“that in order to constitute a
sitting of the Joint Committee the
quorum shall he one-third of the
total number of members of the
Joint Committee;

“that the Committee shall make
a report to this House by the last
day of the first week of the next
session;

“that in other respects the Rules
of Procedure of this House rela-
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Mr Chairman]
ting to Parliamentary Commuttees
will apply with such variations
and modifications as the Speaker
may make, and

“that this House recomends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of members to be appoint-
ed by Rajya Sabha to the Joint
Commuttee”

The moton was adopted

1645 hrs

COST AND WORKS ACCOUNTANTS
BILL

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
Sir, I beg to move

‘“That the Bill to make provi-
sion for the regulation of the pro~
fession of cost and works accoun-
tants, as passed by Rajya Sabha,
be taken into consideration™

This Bill was discussed mn this
House 1n the last session and referred
to a Jont Commuttee of the two
Houses The Joint Committee looked
into every section very carefully and
after detailled discussions made
certain amendments in the Bill The
Bill as 1t has emerged from the Jont
Committee represents the greatest
common measure of agreement among
the Members

Some amendments have now been
moved 1 the Bil] as emerged from
the Joint Commuttee and I find that
out of six amendments, notice for
which has been received, five are
from Shr1 Prabhat Kar who was a
Member of the Joint Commuttee and
took a very active 1nterest in 1ts
proceedings All the pomnts that have
been raised by him in his amendments
were discussed at great length and
wWe were unable to convince him in
the Committee It would be difficult
for me now at thif stage to convince
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him when the
wisdom of al] the Membhers of the
Jomt Commuttee. could not do so dur-
ing the long discussions that took
place there

I do not wish to state in detail the
object of the Bill It was stated by
me when the Bill was discussed
origwnally It has also been discussed
thoroughly m the Joint Committee I
only wish to pomnt out some of the
important changes made by the Joint
Commttee In clause 2 of the Bill.
the defimition of the expression ‘cost
accountant’ has been amended and
thus designation 18 now available to
all persons who are members of the
proposed Institute of Cost and Works
Accountants, irrespective of the fact
that they are actually m practice or
not It was demanded that the pror~
vision 1 this respect should be
brought 1n line with a similar provi-
sion n the Chartered Accountants
Act and 1t has been done

The Joint Committee was of the
opinion that the Central Government
should not have the power of hearing
cases 1n regard to misconduct of
members of the Institute and the pro-
visions contained in clauses 21 and 33
of the original Bill have been amend-
ed so as to vest the power of final
disposal on matters relating to mus-
conduct, in the High Court The High

-Courts will now be vested with power
to hear appeals 1n the more important
cases Some of them will, of course,
be disposed of by the Council of the
Institute of Costs and Works Accoun-
tants Appeal In more important
cases will he with the High Courts

Another change made by the Joint
Committee relates to clause 12 m
which the tenure of the office of
Pre<ident or Vice President has been
reduced to one year A longer tenure
was provided in the orieinal Bill But,
there was an apprehension that it
may put some men i the saddle in
the Institute and they may exercise
their autheritv in arbitrary manner.
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There was a lot of suspicion about
this provision. We, of course, wanted
to avoid elections and to keep them
to a minimum. But jn order to meet
the wishes of the Members of the
Jaint Committee. the fenure has been
reduced to a period of one year. This
has also been done on the lines of the
provision in the Chartered Accoun-
tants Act.

Some Members expressed appre-
Sensions that the proportion of the
elected members to nominated mem-
bers in the council of the institute
was rather small. The Joint Com-
mittee recommended that the number
of elected members on the council of
the institute should be increased from
eight, as originally proposed, to 12;
and this has been accepted, and the
Bill as passed by Rajya has already
incorporated that amendment.

In clause 25 of the Bill, some
amendments have been made. Fears
were expressed that this clause would
prevent the holding of examinations
which were heing conducted by some
non-official bodies like the Indian
Merchants’ Chamber of Bombay. In
other words, if this Bill was passed,
the provision as originally worded, it
might disqualify those non-official
bodies from holding such examina-
tions. Clause 25 does not apply to
examinations of a lower standard, but
the amendment effected in this clause
seeks to vest Government with power
to declare by notification the examina-
tions which do not purport to confer
any competence similar to that of a
member of the institute. No further
proceedings against the particular
institution can be initiated by either
Government or the council of the
institute. This has been clarified by
an amendment which has been now
incorporated in the BfllL

I do not wish to go again into the
object of the Bill—the importance of
the profession of cost accountancy etc.
but I shall refer briefly to the demand
that the chartered accountants ghould
be made eligible for automatic enrol-
ment as members of the Institute of

Cost and Works Accountsnts, in view
of the fact that they are qualified to
do some costing work., The difference
between the functions of a cost
accountant and those of a chartered
accountant and the necessity for a
chartered accountant to have proper
training in cost accounting before he
could undertake purely costing work
have all been explained, when the
motion for reference of this Bill to
the Joint Committee was considered
by this House: It is well known that
the training and equipment of the
chartered accountants, and the syllabi
and curricula are not the same as are
required in the case of a cost and
works accountant. Little or no atten-
tion is paid to cost accountancy at
present by the Institute of Chartered
Accountants; it has been designed to
fulfil a different purpose and for a
different body of persons. Chartered
accountants study at present cost
accountancy as a subsidiary subject
just as they study some commercial
and taxation laws; and the question
of their automatic admission to the
Institute of Cost and Works Accoun-
tants will create complications.

It has also to be appreciated in this
connection that the Bill does not
affect such chartered accountants as

- are engaged today in the practice of

cost accountancy, and does not debar
them from continuing to do so. It also
keeps the door open for membership
of the Institute of Cost and Works
Accountants, to chartered accountants
on fulfilment of such conditions as
may be prescribed by the council of
the Institute or by Governmerit. There
may be some senior chartered
accountants who already have suffi-
cient experience of costing work, and
on that score, justify enrolment as
members of the new institute, without
being required to pass more examina-
tions. The precise nature and
quantum of experience required, the
extent of reciprocity in this regard
between the two institutes are matters
which require further detailed
examination in consultation with the
councils of both the institutes.
Personally, it appears to me that
it would be ‘an advantage to the
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entire professian of accountancy if
some suitable reciprecal arrangements
could be arrived at between the two
Institutes in the near future, As I
indicated in the other House, it should
be possible to deal satisfactorily with
some categories of chartered accoun-
tants and to admit them to the Insti-
tute of Cost and Works Accountants—
firstly, the senior chartered accoun-
tants who have costing experience or
who have been practising as cost
accountants for a reassonable number
of years, and secondly, the chartered
accountants who may have no costing
experience but who may pass
examinations on subjects which are
not common in the syllabi of the two
institutes. Some concessions in
examinations might be considered to
be justiffied. These arrangements, as
I have said, will have to be worked
out in consultation with the two
ingtitues on a reciprocal basis. I may
add that these are tentative views
and may not be constryed as an
assurance. Different viewpoints have
been expressed regarding admission
of the chartered accountants as mem-
bers of the Institute of Cost and
Works Accountants, and we have to
wotk out a solution in consultation
with the governing bodies of the two
institutes, These questions will be
carefully examined as early as possi-
ble.

Severa] Members expressed, in the
course of discussions, misgivings
about the inadequate and unsatis~
factory manner in which training is
imparted to the studentsby the exist-
ing institute. I can only say that
Government are fully alive to the
need for improvement in this regard,
and will give due attention to this
aspect of the working of the institute,
once it is put on a statutory basis. The
House is aware that the present
Institute of Cost and Works Accoun-
tants has been working as a private
body, receiving some grant-in-aid
from Government; and it has made
its own arrangements. The very
object of this Bill is to give a statu-
tory recognition to that institute, so
thit it can by itselt improve all its
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I have nothing much to add. I may,
however, say that there is mnother
amendment of which we bave received
notice, namely the amendment by
Shri Shree Narayan Das and Shri
D. C. Sharma that all the regulations
made under this Act shall be laid
before each House of Parliament fer
30 days. That is the only amendment,
apart from the amendments of Shri
Prabhat Kar.

17 hrs.

Shri Prabhat Kar (Hooghly): There
is another list, List No. 3. I do not
know whether you have got it.

Shri Satish Chandra: I am sorry I
have not got it just now. Is that also
form him?

Shri Prabhat Kar: No.

Shri Satish Chandra: I will find it
out, but there are two lists before me.
One list contains many amendments
by Shri Prabhat Kar which have been
fully considered, as he knows, in the
Joint Committee of which he was a
Member.

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):
Which he will withdraw,

Shri Satish Chandra: There is
another list in which I find one more
amendment.

There is a practical difficulty in
laying the regulations made under
the Act before each House of Parlia~
ment for 30 days, because they are
published even before they are passed
by the governing body of the Council.

Mr. Chairman: He may deal with
them after they are moved.

Shri Satish Chandra: T am finishing
in pne sentence.

These regulations are published
first, then they come ‘for Government
approval. If a provision is made
requiring them to be laid for as long
a period as 30 days, and the Howse
may not be in session sometimes, it
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will hold wp the working of the
Institute, and may sometimes defeat
the very object for which they are
made.

ghri Narsyanankutity Menon
(Mukandapuram): He is prejudging
the grounds on which the amendments
are moved.

Mr. Chairman: Motion moved:

“That the Bill to make provi-
gion for the regulation of the
prafession of cost and works
accountants, as passed by Rajya
Sabha, be taken into considera-
ﬁm'" ’

17.02 hrs.

MOTION RE: REPORT OF SANS-
KRIT COMMISSION—contd.

Mr. Chatrman: The House will now
take up further consideration of the
motion moved by Shri Supakar on
the 5th May, 1859, namely:

“That this House takes note of
the Report of the Sanskrit Com-
mission, 1956-57, laid on the Table
of the House on the 28th Novem-
ber, 1958

st atw we (wetag) i,
sgfer wtfimt) : aamfr  wgea
dopr vt B ol v § @R
W T W § ) g gEw
et gy forad B wfr o gft
3¢ I aw ¥ dory arfg v TR
v T ff il wig o A
T agr Ivek fmr &1 gaTo dfew
TigRY W@AT YT AT Fpe§ e
ur fageft W saw wr A fag WY
9 % frg ety § 1 ST @ aaew
¥ oud dy & A% 8 wiar fke
st R wfew arerd sep A §)
i g § fir o 58 gerw T
® W fr qrd wreret o ot §
WIT % N7 T At AT Rerar
fe frddr wrdt 1 oo @ v
I, iR am @ qeg ot
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Y & oy & fedt TR WTA
FTHIT WY ATH § WX T AT W AL
§ sverer e €1

g QTaRr ¢ WA & ek
W e guT W AT FWHWH
fafasr e} 1 <o fear A A
gfoss & wrg 384 wot funé wer
® A TegE W &1 9@ ard fedd
Wrimd § amgragvgana g fe
wratr & seedt & qfesw foay § A
wg wifer ¥y & o Hug @ wweny or
X Fw & oY A ST S g F
AT S #Y

g 9 § f& gfvn F qepn
% vigag ¥t aft wfgn § | o
o wrer § SR WaaT A Ay
Fdm fr v e

TRAT WA ETTRAA:
wy & wfod eyt gfasat & s cip
o O B A e WA AW,
fawrr it awrar o A} & fag
wid 4, 7oy gt § feamoraw gex
Wt Mo g W wenfow @
ol gt & F wwc g A
fawrr o< smaat ¥ farar &9 &)
W frer aeger R AR T At o ol
ot & WX wly S wd WY ar
ot § vog g i o fawr ampew
N arrar ff ag Raw AgeAr aw &
dfra afrdr | quil  a% Y IEH
wfrrfae  fapar s ar )

faad @ wgww
waiy, @ & ard w7sw Wi e de
@ AN TE® TEMT WY wRAT
R ¥ & ity

iy R § e 5T § e WY
oY Iufawdl &y W wr ardr
ghrt e oy § 1 R g ATy T
fuinfar % wew s quagy W
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[»fr et emmene]
frar & W war § e W RO ST AT
wifgew e § o e fef
® AW T IE WE
tureafg wd st wreat orrey
a1 wdw e W W wefen
Lol
9y | 7 AN e wh IIT AR
uifger Mo wft W o awdr
£ T g o w1 Wi Sofred)
STEET AT X § wH A { ey
off §f & afr afew  wwmge Wk
o foeg A9 fxfey ey &
of woeft woEr v o § W TEwY
e wh Y TR W %
wM % gy ¥ gg ward fe ag faq
o Fay miqr gy &, R d A
A § i mfw &R aem & dEr
2 TR SUfIeURY  #7 FAeT 1 WK
W A ¥ IfAET  wT AGT FH
afrar & &1 § Igwr Fafra fawren
& fore A F wgroman §
gafafaegl a4 S, AT
WA Fr 7 fiar o7 ST T A
Sxawrar AR e fear g afer gk
e & am w7 e v 9w
qfewslt sam T o § @
| far &1 aEAw TN AT )
afew WaE sThar w1 9@
49 ¥ gad s W o @
W &1 %9 AW wTgE T aw
s R WM fra  wgwly
¢ &1 WY aeha, wor
Fiqraw, azearE W] wgrefy wifeere,
7 wer afger & o xg s
fear & qg o g ® ured 7 K
qATIATTE | X7 wgrefaal & W
N W For § g ¥ oY 54
for & w9 "ar ® W
afgm Wi wrfrr TRar w1 oAy
TGN | WERw A TR

umn; 1950

.Report of Shwmakrit 15416
Commission

& TF W ¥ T AT wrmenh
«& wTwwar fowr @y et Ow
& Twor qufgog s o Wi o
LI AT T AW wew o W@
«F g W e e e
faard & g% awarw faay, s s
¢ fwer for, fomg wmor oW
A 7 AT WrATHET N Y wr
Hadr §1 WA T 7 I qEw
fror @t qu W @ A www
1 7 I famr fs vrad o7 wY frar
g W wd T w7 odw A
ATET yemadft a1 daefa apn
wWhe # gu g1 58w wmm
IR A &Y .

ufy evigdt W AR wEw Qud
st sewfaee wrrife il o

7R FET, AEAN T AT A AW g0
A<t wedly A wdr faalt B @
AT wraT swear Wl St
sovear sy Wt €, ag DA A
q& @i & ft wfew sy owedfrg
9 IFTE TAE™ g W
dga afga q faad §

Wy Ao ww w1 wgwla
wayfa F wm sfeg gax T
ATHE ATEEH A A H A H OF &
e
g 1 ¥ 9T ¥ 7%aT AARTATY,
WIIEATY AYeq == ATl | am

FTATR AN F2q & W@y, @ 6%
ga ag AR Ny @ § W
ardt wgradr dar Y o afe g
9 Nd owa & Wi & fag
T & oY wrafe Al wear

Mr. Chairman: Members go on re-
citing slokas from Mahabharata and
famayana. There is no end to it. The

2} hours fixed for this discussion’ sr®
pow practically over. .We have carn-
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ed over the discussion to today for
further discussion Even at present,
there are I3 Members who are very
eager to speak. I do not know how I
could accommodate them. So I would
request hon Members not to exceed 1n
any case 15 minutes I hope they
will try to finish 1n 10 minutes It
is the Report of the Sanskrit Com-
miassion that 1s under discussion, not
Mahabharata or Ramayana or Gita

Shri D C. Sharma (Gurdaspur):
We are saying very interesting things,

Mr Chalrman: We propose to sit up
to6rmM

Shri Radhelal Vyas (Ujjain) It
was decided that we would sit tll 8 30
M

Mr. Chairman: All right But Mem-
bers should be brief Also, may 1
know from the Mimister how much
time he wants?

Shri Narayanankatty Menon (Muk-
andapuram) He agrees with all these
things

The Minister of Education (Dr. K.
L, Shrimali): I will need at least 15—
20 munutes

Mr. Chalrman: So let there be ten
minutes for each Member Shri
Nardeo Snatak should conclude now

= AT wrwe  TATIfa AERA,
¥ w97 57 IO HET I TATH 6T
R w o ar fe faw wepe
AT ®Y AT & AT AR FEI AN
qANY EWRT §, qg OO AW w¥
oY 1 ¥g W @, SR S
vy (fomw  dafasr) sa
frreft g€ 8 wra it IRy AW
& faore & wfvere  fear Eoad
frtt gt &1 Tt ae @few W,
Wiz wEw M Y g AT -
fag & ag wgv wEmg fe T
Fuw ® AW { GO KA
frareras & | O WAl §
108 (A1) LSD—9
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ok SeEr SEet aXw agw wies
ot Al 1 s a ag fewifor
W ¢ fr afs gardt T @A
T Yo, arged Wik e agr
2 R g v T g
oy &% Ay oy @ AW
oo W wea B TR
aw gy @ W ¢ gafy a4y
My w1 e wera wy faean TfEg
mw’rﬁruzﬁﬁmﬁm
!mgmw w8 § T gem o faem
!’im # w3 fawfed

weaQ T a1 farr awra w0
93 g EW WG WINTHY Y Sqrer
IAFTY AT T FT GG § ) W
A g 5 oo g ww T ®
FRTHT o & fag o faaft ey
® urqg foar o @ € @R
SRy W Y v W g, A
T V9T, | qEAr AT g, WA
o A femm o @ &

} it wfew § ag W A E
fr foret ot T, frords Wk
T W AT QAR §, IR
wit am feel s @ sfes ag@an
@ g wich T &SI
wifes  wgmar e @ dr
TR I WO T ) T, e §
W, W g W oww 6
fis g0 WewR fHaw & wfew
agra ey, ooy gt § fewlt
o ¥y A frer g ww A e
R fggem & & @ «t
ko R A
= Wik agieaey,  wEgT—
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[sft wxdx ] ubrifirefe afvsafy grand
o fr depa feemwrwee s fyex wrearpieafe gfesfe  dwwnd: o
W) TR sk o aten T fferafiy e RS

agrre Y o | IR +frer wiv i A
T O dT ST wIh ag wifo oY
fe ramml W wr @ o)
depa fagr o srare it farmre fem
ard | et T i foreedy g8 g
ff, oo #ff wfaw & g
aa &

To wto Wro shwreh : 7y AW
aft 7 & 1 TEEE W gh e @
& wgr @ @ § W pepe wgrfaare
A d g e sr @ # Wl aTR
A ¥ Hifer o o o & e ot
Wt egw ¢, S e wOER AR
AW FEEAT ST GE |

oY wedw e - S o @ e
v & fe gl & awew # T
s % ot § W I s agraa
g F AR WAy age
9AE ST | & fe gg wdey
we o o dearaY Y foreeft s
agar for e wg fromd

s @ wEAr aforw s WY
fi¥e dug % a9 3w §, sud fog
# TR AR WX AR e g
ok g s g Sopa W
qaNg A 7 g A W o,
ufoy o) wad 91 e
wifgq | & & W wwET A
T w1 v oY woefr wesfa Wi
REAT W W § | R WS T
# frdey wor &

gawfe agea, 7o W ffag
wft % o wg et §

ot e (xwTenge):

¢ g afedt aw v o
g WV T W R w9 Shvder
# ey fear & o 2owrfaat o s
N e w W@ ¥ fog, o @y €
sERE @ qery W s W site
wofy gepfa ® faere & STrET#Y
o e A weewr F &0
AT @ O S e WY st oy
arfr drfe fog ‘& w1 avereeT
g AW ¥ WEw & wEfaw
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ot wwRdt : ot arwfaw @
qedfr wrTeT Wy wger W g
oF ST, gE% sl et el
iy | s e dep W wivamt e
AT AT A ay W wr gefr
ag o firar arvan § fie averet w1 e
sfeqes T WY &7 AW G
At R
W fugm e IR af
TR W AT W g & fe asat
w1 Aferss  ATOTE g HA ¥ wivw
9T @ar &1 SR fewte w
g far a1 W w7 fe agh
fofrr ot «fifeg et & wiafe

tmimﬁ T ® T faee z
YT gt gfassar ® a9 & U

®F W7 fag &qIRAd g
et Wk ww ow dw W
T FT § AR § A I WO F
§ gt wr e owd &1 iR &
wTaEEaT 7 & @i oW awa

s g e feaet iR amgr 7 T
e wrsgfas @x 9x sael - wfaed
T § o wreafaw @@ fwer gew
WY oY zwad A oftaw Fyw #
T wuw AT aw it v dur fY
N @ dar w7

it wererw Tz (fadronang) : wfaw

-~

W oW Y @ e
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ot wwddr: ¥ T W
fomr sl ot aegr: ot ot Wil
w1 oqr figlt ﬁhw@(aﬁm
uTow wgl & AT wfgd fe msafin
wreqe Wil wfed 9 @ o wd
WAow qurr 2R W&y feay
g fama ¥Y g sy AT TR
t arumr wifefaw fawn w1 wsmw
s 9Ed &, ag afs wig oy s
Nufd w1 & W@ oW W
aewy aifgr @, A wdawT @,
Tt arer §, o weqaw @ fag
i wF  wfrad @l aifed

swagr og W o fammm g fe
wift AgAwr ) femd wR-
wrer §7 g wgramar § e oAt
T & ey Sfemw ovr @@ ¥, Aol
I Aalaer § ) aAwfa wge,
qf wwaw § qg s g fe
Ay gfawrA | der §feae Ay oY
sqreqy £ 78 § Ik wEre Gy gfeaw
7z § fag 1 faar oY waw § w< ATaw
qrrg ¢ | aY A =afew A [y
wadY T & gt ¥ AR W @ W}
fe widt oy fopamer & ot ag o
¥ goa § Wy wwar § 1w fag
¥ 7 § W17 wAAY I @7 gy &
ar wré srafa o a7 & 1 Hfew
QFA T AT HY F0T F A vl )
NAA Y AT AT &7 w7 21 & fog
T waw & ag A oF faqr v fr wddy
& faalt 7Y @ afew depa A fadeftr
¥t fadet § X § vy wr fe
wife wid argT & Wik, ¥E e fadet
¢ 1 3 faar< gy A o aw gr YA
¥ T & Aaw gitas &Y Je € fag
wregfos  fafgom Y woem @
wirqm €1 ®T gl 7, fadfedl &
wreh Afe™F 93 ¢ AW WY ATRA
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[#r araddy)
N Yz M 5 § qrea & o Fraelt
agt ¢ 1 3w o BT wE § SR
A w1 w1z @ feur ¥ owe wid
I ¥ F ¥ ar A |, I AN
w1 d a2 ¥qT T 9, IEwr
9 A QN gew ore frard &
It T2 7 w1y AFTRY wr aviw &, v
qfaY 71 7007 @, & A9 AT@ F AT HA
£ 1 wsw oy, A afa # egf gadt
AR TE) § fr ag & F 9 wfem
T &7 707 farg § wrd i} aad A &,
T FTY | TTFT Jg wwTEy v § fE
ot arge ¥ 4 od, § g dewa ¥
el 4 @ o R QT
wTe1 & 9 § ol A, fore o A
aif ®WT /Y A7 F qA A s 9
AZ Y IATH T FTENT F I A AR
21 wd aa & g fran 9, ;fz
frart ], senfe frart @ e 9
AT AT #T AW 47 | §F A F
AT ATgAT § f WA Wi qEFT A
gAAT AGT F wwar & |

garafa 7@y, ot ¥ a9 9m@-
A1 et § WA & g et
€ g¥ ) W worar w7 A fomr
[T § 1 R T wuR qTHT @A
ATEAT § | TF HAAC | AT T HoAA
qRae & oF fafreec &, o1 A a@
Ry gegfa #) gud fagz w7 3 fear
Ry § fe Ag fragw ag & fs ware
farardt aepa 7@ saT & o 77 gesfa
¥7 Wi AgY ww goav § | wepfa “F”
q1g ¥ 741 § g o7 w9 ‘v QAT G,
fwe ofa grar &, fx wgfa Qrar @, foe
sty ax fint wepfa | qo @ s
KEFT &1 7 AGT e § aY €@ A Y
FAAT TEY AT THAT ¥ | FEAL A} AHAT
AT Erar § Iaw? wewd AT wg¥ & )
A wEHT oY AW w7 AT A WAy F o
¥ fad o 21 wor ) & 1| W g

MAY @, 190

Report of Sanskrit 1
Commission 344

W & gt § wamew &R & fald Ay
dvrey W R F fold ware Wy
fiver 37 o, wifers fgar 33 o wd
ot Mg A ad ¥
N & wifie TR ARA AL | T
#a § fis wst avelY Fefaom, fefaarm arft
9T 975, FHETOT, TEETT | SfET q9
WY o 1 AGY § 1 SO ey
¥ qfez Y oY ST Fea §, A e
ok Ay w1 quiwes s<ar § @
o9 ¢ 1 Sfew ag wd Wiy & v &
AT W AT AT § | WL W AT
AN gepfa £ JomT A1A A X www
a7 anfed fr aeem A fawg 7@ &,
dg Ay fam Araogfr &

& Sie {@AT & A9 HT 47 gar
T 39 ¥ IET A aFT WA
w1 a5 foan, ow ¥ q@ «€ el ok
oAz g, S o7 agga wY afvand
favg TR 1 W wrar A ¥ 9aX
9§ gz 1 | & FERT FAT wgaT g
s gega & A & T ¥ deFa &1
r FE g awdr 8 1 W Y weA
q3ar ¢, Y AFTH FT g WA UTATE,
Ja% AN w1 wvE afear @ &
duror F 39 sfaest @ &1 A g
& ®Yq gvpa @ ? A qw wiwT
form & g%z grar § e qega q@d 1A
oy e & A a1 @ L agEw N
@7 ow gafed & & T
dg fae a7, ag &g AR 91 "W
g7 AYE 92 GG £7 FFT HYT 91 /AW
a1 7Y, ¥ I favary ag) &) #fw
Al fadeit Y, o 2 avpd 0E
FmaQ 1 s as gera ¥ T @
deg §, 9% q41 GO & AT
g gdm wrewm wr owac !

17:28 hrs,
{MR. SPEAKER i the Chair]

ot dera qaar § wg Sfer qwar omar §
o< afeq wrsrwe qafgardy gex 8 7
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§ fs ag 38 L & | Ty T A
grit « ey ag ow aw aft weet o
Tt w% TE G A & g
qEFS W WA WFTAE Ay w20 1w
FARTAAY ¥ gEFa & fogm o W
wrdR, @ § Yy @ WAR | W
afeer dae< a§ T &, WX 99 & IO
faar vt T8y § | aeEa fr o9y
grawa® §) a5 §, ¥ d wefnfedfen
dfra, w1 afqw, g A Wit
 |§ depa w1 A qfvad w1 T
st wiEd o

wire ey wfY wdlaw xw feafa F
7% g fs aepa ® arafaw foar &
e g wiary fawq a=r faar g @
% fadaw wTaT gan g &6 gq g Y
wrefry Ay &y fer & @
T F w9 § w9 9 waw foqr g Fe
I W ATATHY & §TY ATG AEFA 1 E
it sferard £ fear g, 7wy, e,
Taoeft gt qad ey faardt Ao
- frofed ST O IR I A A E
YN WT 9 O SRET Y AT
vz oY gz it e ¥ sy g 19
T T AT | T 3w Y o W
afiar o wfwgg ol e 2w &
. SRITEaT W, TR &, WARH-
fresfa w1 arraor s« w@r § g W
T & 1 )

qeFa WEAW & @Wiw F o7 gy
feod g g @ &
v § e R ¥ W HomEw ¥
W ®Y JuTE W %% fagr, ag gt
o 7y &, Tadefraar w, wdfaww @,
waTefraaT wr, wrerfaegfa o1 griv o
marrnfE A eI A &
TR e S AR w A e
e g Ay W famior R el 0
Tfragrawd e @ gl ¢
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ST A W I Tl § 1 4R wewy
&t § T sepa #Y st avm W
fadty wYE fra e ST wwar 30 &
g Ch Ffeargar wAw wear g o
ag o7 o faea §, g f & wrren g
f e W 7 € qav Wt frwrer
wrfgg forw & aepar 7t famtr wiffrard
& R | F T AR ¥ T gETr
¥ wgna 7 g e widlt WY o o
ST | WA B AT Y g
Qi w1 g d n, wadr 8 oy
ot &Y 78 | wadY fry w |7 fi
QI & | 3 FT qravaTw a8 4T, gofry
qqH T, WIS qTF TG, T qAA
& qraagy Wl 99T I Q@ & ) Wi
T T R AR BV 77 § | Sy
g wbar AR Freely + & wg g B
o7 2 F TAET AT GHF | WX
g i ¥ fasdwFar o ¥
O FN H T T e wAT §
oY fF ®F ¥ w1 7 W griwair &
oSt § w9 Z &7 9% QY 39 F fAa
THT w@AT wn g, ad
HEFTL RS F<7 419 | 99 7 frgfaar
w1k € 3% &w Fawrdi

oot 98T ¥ & ST ¥ frarc wae
faed o « A Forw of T wgramy ofr & gy
o e &1 TR wra AT frar oy
T g SBaR € AT wewd Y
siferard ATeT T & fordr ofy dare Ay,
o QAT & vy & 1 A fad o)
a2 § W fiw & = G
AGATE | TEEHT KT g arsuios T
wfd 9 | W wivardar w1
¥ gY, a8 farear 7ofr o=y & TowE &
Y T L | TR T F AW TG R
A F W A F PR AT R
¥, WY & wawar g f g g0 wrrAr
FATRR W7 WTTEd | e Y Y e
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[sfr 7z 3101)
o off §oxg Wk w o wfawt &
v At § 1 g T ¥ Frafo 7 ot
arwe § T wa W § e g aepn
& W ¥ a gfewtr § anqw
qfcadx w¥ )

€ fieeett F oo fasrrer ST mmar
oy fore & gepe & ot wrefier gt Y,
X wrx w e aff §, gwr fer
g | Wt faefy agr i § 5 W AW
oY frard §, e o Y I & gt o
wgaad § 1 prtdw e e wny?
g war § 7 A €W W AT WK
I WY feard | wrer xfemr ey A
¥ wayrs & erd dm Wt ) L ER
w3 g gy Y R, TR AT AW
g af g | ol e ad,
W XE W N g« ALY WX GE
w7 far AT & Jf oy
o b ra W G § oW
arpw § v gt afcrfrr aeqe
fereran ¢ fs wrefte w1 F 9+ aea
a7 & Ot rar | ag el g€ W AT
ez awr 9 & fog s
& worygEra fec gw amar §
X9 2 § 97 *Y §epq A qeq fmar
war | &« fod wrer gera o Wi 3@
ST €76 A & | TEF qT AT TR,
I WY qaAT A1fgH | THE W wGT ¥
fi STt wravwor o WIT THAR A IR
F § av grarast 9 ¥ faed W@ )
7 g firer oo 4 77 A oA 7w A
FAAN A HET . IA A 2T, PR R
SR wEpa A § 7 ag wehifn
T s RET | @ wad ag
gepa wYk garT A € qrar gy
e IR et o | qeFw & A
MR ENTANE IR 2
qops TRd e § | e qoft ey
g maaga A v gl
e ¢ | I AT A W A vk

MAY ¢, 1959
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g 1 dpr g ¥ ar gl g,
e gi Tk qw d e gk &
dapawrad arary denrardepa
(Interruption by Pandit K. C. Sharma)

aaf N g fer R 1 T &
wower § fs ag vdat sToEc 8 0y
@A g7 v o+ v oA g
o & qawar § fis g orivT 2
T § N frwiol W § I w
wefrar § goere fawre wbft | wdwar
& 3T af & ag ww g ¥ ATy
it § W & gwwmar g fe v R &)
g § W W g g R s

o gEpT AT ¥ §T9 q HAR A
YRR & W ot aww gt |

S OF A v (IAT) s
wgYed, ArET & gewa wrawr o frgfer
wC ¥ oF gy @ g v fear Wk
gepa & drg Wiz frarg .

Mr. Speaker: There is not much
time. By the consent of the House, 10
minutes were allowed for each Mem-
ber That was the announcement
Within these ten munutes, I would
vequest hon Members to indicate
whether they support or oppose any
particular recommendation. Fvery
recommendation need not be taken
up Some of the recommendations
may be referred to as to whether
Sanskrit ought to be made compulsory
or otherwise in the secondary stage

Shri Braj Raj Singh: Some slokas
have got to be recited!

Mr. Speaker: It 15 not necessary
though I would myself hike to hear
some slokas There seems to be excess
of it, and they may be reserved for
another occasion

Shri Narayanankntty Menon: They
are all interested.

Mr, Speaker: VYes; I am only an-
xious 1o see that hon. Members sho
try to mmpress on the House as
whether they agree or do not agreé

sk
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for one reason or other, with the re-
commendstions.

off ot wrw wrw : gz w
T ol dearht e s o) 3w
& faary et & ago f v § fe
T N farrg w7 HTR Mg W T
¥ o @ vl fod gk amR
sty oY § 1 depe W F wadt e
# o w § g v wgAq fewiiw
ot ff ag g f fr s whvae &
fiRwwwmr fmea @t v &
v Y 99 o e d § s
&7 % g At xwifae fear oag o
# aerfta wofr wgew & arT g
G W dery wparE fea s ar A,
s ufe oy frar war ot 4g gow Wl
o i wmfs@RIRIswE
fowfar & o & @ 39 &
i Wy Ty

T frdee & qg wAT AT

Mr. Speaker: As 1 understand, the
main thing is, whether at any parti-
cular stage, Sanskrit’ should be made
<ompulsory or not, and if it is to be
made compulsory, in what places and
stages. Objection has been raised to
having four languages; shat a student
has to read four languages. Shri H.
N. Mukerjee spoke in favour of Sans-
krit all along and ultimately said
that so far as the question of making
it compulsory is concerned it is
rather difficult. It may be s0 in West
Bengal and other places where they
will have to learn four langauges and
where Hindi is not the mother-tongue.
Possibly, where Hindi is the mother-
tongue Sanskrit may be made com-
pulsory. These are the things on
which hon. Members could make some
suggestions. There need not be one
rule for the whole of India, though
in some shape or other Sanskrit may
be introduced. It may be part of the
<ourse. Some marks may be allotted
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most of the languages have derived
most of their words from Sanskrit;
and that our cultural ard tradition
etc, are enshrined in Sanskrit. Each
country is proud of its own language
and its heredity. All these are com-
mon., The point is, how best can we
give effect to the recommendations,
consistent with the latest develop-
ments in the world. That is tbe
only point. Whether to load the
children with too0 many languages or
not is alsoc 2 question. How to solve
this problem? Hon. Members will
think on these lines.

Shri Sinhasan Singh (Gorakhpur):
The Speaker has taken part in the
debate!

Shri Braj Raj Simgh: In continuat-
ion a sloka may be uttered by you.
Mr. Speaker: Shri Radhelal Vyas.

st Tee s foE q g
s wr g, A g aa A oraa &
FTRT Tt § ¥ 98 § ey fod
iRt Mgt &
syt wr o 1 qar A e
I fawifeat ¥ art § fax oF wHE
&7 Wi 7z St fawifa @ 97 R feeaw
A 77 | @ vafeqy ¥ ww § A
fowifaat w swifeae fiear o §
37§ fawrx 7Y finar o sinfigd
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(= T erw sww]

HpT ® 95T TR & gy
wfaw wga O wreswEar A § | s
IR sfAm A s e vt d 1w ¥
o o oY 310 TuTEFO ¥ ghrafdy
oyt P o 59 # o Al
v fE, fre & wsaw w0
qofem 4, 9% &, W I ¥ @
wftemrer dedor sfae o foid, forg &
W oY @3 4w 4, ¥ aw § wr
oire ¥ w7 wgy way §-fn dery W e
wT A &y 2w ¥ fgw ® o Wi
I Y I W G A ¥ dAw
R ot & 7@ & o & aw wrg
wr Aff @ ¢ 9 s
*T gt & 75 dwp 7 q@rg 9w
Bfien warer 7% § W W A § oy
e a0% & v fear o | O @
e ¥ fa s oifgg o

AL firy off aTo¥dY F 57 & qaT
wg fareger Tz § 1 oy s A s
wy, 39 & arar f A o i §
fe s W o o @ A W
woFa & Jom ¥ fad, avga W 8
AT ¥ FE A TG W w2H IoTT
o | STERT & Wt for & g @ F ey
wgr § fr @ & I g e
%Y ATF T FTH AT AT § A/ 59 F
arg S agE g D s N
T T T & S senge e iy
ag 7 faer T g forwram oy &
oy g W A Wgd | v 3y
W ot wfwee 7 Y § guh
ag & f qeem o g el dep
T %t &, qreuTr qfgfa ST & SEer
ot ¥ ot ErF I ¥ WK ST
w7 ¥ @@ AT wifgd $K W 9re-
aremit Wi sera fageat § gopa &
Ty #r ot sy amie & wfrey & sraar
ga favr § @ A g o wfed o
T 2% Ywd § i g ¥ o
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aven & fagr, samwwrad, afigresdt,
wiffeererd st SqEd Ko, g0
v 9o, wo Td T Frzwey fiwar v &,
i W wr T won o derd
faareaY ¥ A 9y % fwwy § TTRY
wft Nedw ¥ vorr o Fowar & )
wid g as  fr N wd qoaremy
wifs & qyrr o 7y R @@ w7 @
o 3a § ol arfier W frew qgrd
o W Agt & T g Pt ary
et Y Frrqay #re go W T go
¥ TEE AT T W A fafayer afew
& Ty gt & I F Sy g e
fea oy Wi afy G =aeqr S awEfr
dr & s ¢ e Sepw 9 aew wfes
¥ wiaw s arig g X S9 Ay

1

O ST T NG GF qATH
& 38 firlt 7 w7 & e agr it o wredly
A FY, I w g FY o
feeeft & oF af ST @, o ¥
AT WTh TRYEN g W dega
gfrarfedts &Y | e Farer ag § fr g
g1 &) W1 T ford ST var T
Y e Y I 1 R Frdaw s
fy 59 & frquagaa earq feeat g
& awt &1 S wErsge WIS SR
¥ fordt ooy SO e 2@AT g |
ez o s g4 wivs wgn gur W
Fa% ford w1 @ IR A g ?

q WA e I § )

st ToieTe e o g ST
o T § gy I oft 1 sEE
oG], W WX WEEE A g
awdt § ot Tt & o Y T §
= § WY depa qroRTenq §Y W
g

e WERE, I W R
T Fvoraw § fie e A & vy
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wr FRTr we | awTger Wi AT
wrer F oY Iwdfadr o7 aviy wmar &
qg A AT § orgy 9T AErATE WA §
arret g & are g W aETw R
forereir firay S I forsy ooy 3 ot
o WT FETT FY ey %7 7 fear W
ot e gfrar & ot My st 2 3
e wrx oy v WA A A A & |
g gt < gu ford f ey
forelt W= Y iR TrTOr S AERATE
¥ ax wa ¥ ufew gac sfag wg ¢
ey wafRre & wom & 1 Yk A
wifeam, &, 8% sz fagrt T
w0 AR gy g St R A strAan
@t afeF 7z o wee wfeg fagm 2o
£ g ar fagr W a@ go @ W
adt 7T gt wfear fr o ol

Dr K. L. Shrimali: I think 1t would
be better if the hon Member ex-
plains why the University of Ujjain
1s not making satisfactory progress

€t e W W T
gfrefady wwfag qoeay o =2
Wit et 3 Saw a3 SYET § |
I WYE ASHATT AT AT AT
! 7Y } A< 39 9} A AR AR A
™ e @ | ag 9g W ¢ e
fe wrehiw sfage w & 9 v §
oz it fie s werfa w1 oF A
gy wR Sy asgarfe
Jea S g g ¥ o |
T s Ay W Jewr gEeeT w
R I T FER AR TG
fear wrar v e fismr s @ &
TN F @ a¥ g SIS oy
W W W WERT WY @ g
T aR § R srferam agwt aqrig
¥ vt qx oA Aw A7 & faary agt
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93w FT & WX W awrdig A T
¥ a1t Tow ¥ Ay o Oy aoerdy
q ofr gy feqr a1 @ wrer wEEr
f way Ffver wTR A Y 3| Iwfalt
e e foar W Wy I Wiy
firdy ol § T7r T W ¥ s
g A ey wrw R ¥ fre oY
I & 7 F dur &% A F w0
g w7 W & ag frder w@T
g g B fowr gfivercfady oy s
UTTE AT § O SEw On weEg
qfrarhady am forar o ¢ 3w famrafir-
frrarcferdy 4 weaem Om wepn givafady
& o7 F qreivr & & 1wy
¥ wgr ¢ e 2 o sl gfvcfedy
¢ Wik g gfafedt ¥ wr q@ e
afgd 1| a@wa ghadfed ® o
arew Y 99T A9 | 7 frdeT wer
fe ag gfadady oy A€ ¢ ol aerar
¥ aTq 919 fawady & e o agr
X sEedt fE@d | Yo WM q9dy
ey FE & warfaa atw @ fav §
& 3+ 8% g e s R
FTHIT & 979 97 A W G § W ITH
T F THHT OF qgq qFafadr a=w
TR TN A IT A T §F 1 MW
¥ gfradfedy a1 oo gre § S8
WK % fog 9 ¥y syaeqr v 97
oF W gfrefedr g, ag w0
wfie § 91X § wrn w<avr g e wow
FER TET JO9AT ¥ 9 IGH T
ool ond i cuill

oY e ETon g & @
g feritsfaafcam g w
R W ¥ frad  ws & W e
& wifes woaw & fome fe ar
ot fie @ forr firar § Wk faest
e w0 woa # fafew § Wi & =gan
g & o7 &% ¥ ITERT qEPT TR 7
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[xrd wrer sare]
*firar Wit | WTEW WY oo Ewplt O
g gurait ¥ W wol
wifi? wix ¥ & weger waTC W wrew
.Y g Frfiewey s aoeft wified o
aft T Iwty w1 A oF a0 & |nw
-t & wawerr § e ay e Y vy
o I qirrefadt O et o e
i iR Aw a ff v v
. 3 fag vk wroor Y ae & W
“Forey fag fir ¥ aw fsdee &0
v wgT wrew ag & fie oo oY SV
Jui wfir o § s gwwT e gy
v wfygd oiie forr v Wy giw &
T T AT IR AT, G AT AT
& w 9T meirengie @ wfg
fir Wi wgi 9 SEpw w1 dAT WeRqw
o wre g afd ot dar Wl A
frgl? s maagfe
wir e §F Y T T dERy
w1 o ¥ W ¢ ok g o s
TR ™
o ¢ fir wgrefr srfare W Tl
¥ @ fgm & 1 xu¥ wfafom aorg,
&Y, AETATERT, RETHIT 9T, JOTAHT,
wgwfs v, s T, W
7T & g fir e 7 oree &
wif &7 < frar ar 1 fagdw feame,
H{A, T, s, W W AGEAT
FOd fagre agt X gT W & wwwar
g fir oY aram el a) vl Y ST
FT T A wW A fe S
it | I & widfom s 9
w{ oF s § Wk Fgeq e g
forrey fis W aft o = @ AR
JAFT GEFT WA F W NEIC
F@® ¥ Ir@nr $T O 9T 3@ B qOW
B i

gr fame # o oo WX a8 g
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¥
fir depr wifgsr & farmit wr wegfirdt
rdwdz wrwew fa@r F depr e
¥ forg wiirw & wiirw gaaer fsar oo
wifg® | vq wfer ¢ ford F
oy guT™ fear war & fin gt o winw
& 6T I T, g Wi
*ftarr st e were o farrt e feend
&t Sfwer sqweqr #F A oY AR X
% ow ok amwfr dar @Y e §, qw wk
g ot g € jor AT et o
oY yrpaTEArTEr W wwdergar dw F
frart 2 off § T W WY gT R ¥ fog
afz ®v€ gy wiwfiv § o oy depw
awrfr ¥ g7 dewa wrer v whvw-
firw wav wr wfgd | G AT A
oy wige frfr § oK 3@ st
q g Ao Jar § W I fawr
ow gww & dar &Y ot § o Iuw
faor ® w3 WX &7 A7 I3 WD
g1 af wraag ey fawe §, €
e frreft § + & wra § s g
AT R A 6 qera wfiee
foi¥d § faed & ST STERT AR
wom WX g AR Y w0 o
Y & g & wewt AR 3@ 3
WYAT T TGN FTATE |

et weeht wif  (Frroam)
w3y w3y,
 ferpsra 1 aivA=Y ifea : afva: aam:

YeFa TF giRmETdY AraT § 5 weaw
wEgrew, IfF depa sTaaT wary fi
§ cafog &% arow depa e &
figar | s gmwmirflyag g o
Hepa W derla woan-aeT af & |
Yepa gw afsaard Trer § R T8
o safee s @ sl § )
1T ¥ A1 ATy T § WA § A
egfr gt gt 1 W g RA W
figarredt sewer =i orrrar o ag W
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ey ot aff wrrar | ferdep ¥
o ¥ wrofiw depy W ot aw

dega oY el & g vl ¥ wRy
& gt § o wR f ol ol iy
It w¥ faeger drw oy ¥ o1 wwdy
o e & depn e gt § o wed
Tt WY At g et €, Aar wfx ok
gRIeT ¥ Y ¥ aud aeet wY gAY
£ ol T O R s ¥
WA AT AT WX G WY G §
ey TR aF a¥ ARt WY g qp
& wom wife ot Wt § W & oy
farw ereT wrowY T 't § o

¥ T TC FEHT § T F 1w
YT ¥ wwfaw
qEEY & 9OFT ¥ e 9 | §8 wEedt
# ag A wgr 5 =9 Y o) g
-qar€ ArdN A 98 IA4 fag war et
B W | ¥ F o wg Wl
£ & s gl o= s &
o Agr # 38 = & fag
g § wwfy | Tg AT et A
o ¢ s gea W WX wE X
ATy STl ATeTd W @ S o
] yawd § s gy wronad T ¥
qepd ¥ wrlig A we A §
wrfYa s 7 A e fadfr g€ &

Fhr gl prag s o } -

“aTerfY ST W I3, TSR
| Tk § qTE ATHT 95 Y’ w9 W
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few oy d degr & frt wsx 1
WA W w0 W et andy §
¥g Cwaerc A

fe “Hfror femem & @@ ¥y 1
Wi w3 fin feadr wadfr § W
frrft weper & Wk ferft swfi
ATRT &

@ X wgeh g e s gl
SR T o A< ¥ wew g Wy
& 1 wfreT geT =Y § B oq wow
agr & o Forerlt wewer ayrdt ot ot
9T W W wew @ Wrd
wfe sf sgro afr g« * W
g ¥ AT A wEAr At 9T g9
faws F g9 gure T Wiy Sowr
aifew & T N ag & ey daw
g § T IA § 7AT TEY AW T,
TEHRT AT ¥ § I T AT v
1 T WA T qF T IS
T & T TR oA g § T IRy
gepT Wt § 1 gad It ofor @
arar §1 a8 A8 & iy pEc W ¥ A
forer ot Wi area w6 of femm)
gepy Gt wr A & 1 wovew Wy
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[y weivart)
o AT aw W@ ) wlr f
¥ gqfea s § forY T,
TR Wi 9 woeq § 1 IAEY
firoa #Y wrrerear A6 § 1 wTT ag
QT3 HTAT E FAT AT AE & far
frara ® agAE § MF F@ WA a0
s &1 W gwpa & fgm §
oY 6 ag wEd §F WY, AR A IIW
TRT T FOh G FAT H F5HT weqqT
TR TET FEATRTEA E )
R T R axn g dad
& A T W T T O @TF & W
faar qg T & & oo fr 97 &
TR [EATARTICATG | TR
T wdw 7 w0 WA AX FX @R
AT ad T g M W
#T A @ fogd X A @
¥amr R e wr &, g A
guwr firet & e Afar st g
& WY WA TR T AT | Ty
T WX AT AT A1fRQ |

s g 9g ¢ 6 o Ay
& fau fadrere T § aY aega Hafeay
#r gt #r Jq= 7 Faar smav fomay
f5 um AT F@@ w1 fmr I
oy & gfeq aga frow 7 § Wk
g% fowt § <& gav & wife o7 g
o sreares AEy faar st 1 W O
wed w1 sfafor @ & fag tue
Trar WA W wedRe W O§
S | ATH SEHT R,¥oo ¥ SUTET
7T A § WX W AW WY IR
i arer aF whaday 3 § 1 dfe
gewa ¥ qfeay &7 oo =T S
ARE 1 TR EA Qg e
¥ qfea &en adf g1 77 § M AT AGA
TR W AETAT QI vy sy weg
w2 F Y T T § WR Tt &1 dEr
o g e 1 W W wE
& faq ooy g9 & w3 wifge )
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agl I WP F T ¥ 0@ o qfex
TWEdRsd gEgemw g €1
RArgmgrw g o gEe § e
fafewr wpat 7 wopa whmmt ex &
aH | ¥Ed aepw W wga owf
it ey siE e 9 2the
fadmr, Y @ wow A R,
HEFT @Y ¥ Wrltg WY ¥ g
Iufa &fr

o o fafreex o W s
qfra<fedt & fad aga gemr fed o
2 smagmusd Aoy 3w
sy 7g ot ST wrfygd e gl
ey ot afea Frrdtd ag g w3t |
st WY I Sadt oY ®r Tl Q@
forerft fs o dfgw o 7R @ wX
) @@ oA fed . sy
g @19 a1 afgd fr @ e &
gfradadY & fea =3 wmad, @R
¥ frad a@T o f6 few 9w
SHEY AE § FTH W AT A

g qa@faw gdaw s
¥ fadmm & ot 38 WEE A vy
& & sw srafarar & et &
e o ME Avpa ¥ gfeq & A
SUHT 1§ QT AT fFqy AT wlr
&1 gform ¢ 5 s Sy & afor
frar o1 wr &t WR AW A
AT A ww FY AW AW AW
¥t A frder §emr o $xW
TR ¥ fad I amrEwr A
¢, = agfomaadr 3 e fie aeddy
W 7w WY FOAT T T H
I AT T EY wwE ) A
aaw & gy o fe g wn ¥
N pM I FIfor T awar |

¥ gaw § fe wiw oo A
et g | ok Q| K E
e AW Aogew &
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fie wrez et & @ o o o
N RaA T ¢ T sarn
AT 1 X oA & fad sy
ooy fead  are® o) @ =AY F
ot & depa W XA ® 1 WX
HAT ¥ GEFT w7 AT EY I Y
AL A F TSN F K1 F 97 |
@ el wera @ & fod aepe
¥ fagrit @ ot dar R
A & gy fom w1 waeq @1
1 §f ww AP Afgd ) qad
ft &Y oA ¥ W g fe A
£ ¥ IgT W ¥ TG A HY gA
RE WK FW T A NRw <@
€1 wr g e g &t
AY TF WG AT § FATE AT
Iifgq | & wmir wft g, wivd
Y | T 9T fraET SeET ararrC
2 fraly ama @ WRITL @
MY FYFY & 9 T @ § WK
T O T, aTe § 78 78 whwe ¥
FT @A | AT TTAY T & o
AT wWiaTFA IR & w=Y
A A—ar fe gErerws |
fomem & a1 § ¥ T —TETA
NN e agy
@ w7 geg wsi A e, @
gk B & faT g=ygr &

18 hrs.

wat & fa w8 o faem w yaw
fagar Sw 1 qega & dfedt | "
AFY I FT qrvd a@FAT AR 1 R
qfeerr afaw w7 aOFa IR
> g, A sawr sfagfe €
% AT ge a9 & fe aga o a
frad @ wifgd 1 @l wrw
S F wgq o feard araoi 7 feraly
gt t—gEmy o & ¥ew Sw\
W wYE @y quer A & EewA
o gt W g T G § 72w

VAISAKHA 16, 1881 (SAKA) Report of Sanskrit 15442

Commission
woN ;mfed | o frew & dfedi A
AT FT I @ A 04T wifgd

? A gAm & 1§ wawy
wIE AW g

Wt gra (FrFTAET) @ WsAa
WEW, 9 § HEFT WG ¥ WE 9%
WO R 5T A el
& wrieT £ 9T A g741 7 3T AEHA
® wfaar faeg ama & ar £ die
T8 AT S §9 % aF a7 1
HEET BT U AT AT | A0
gfrafedr wew wava A f@HiE @,
TR WNT FAD A Wz AT A
geFa AW #7 WE &Y, 37 A &y
T W WY &, O oF & T IS5V}
far fergeamm Y Tz ooy ;e Y0 ax
AT AT gy 157 F F 4w
o 7w fea¥E w7 o o, @ oy arar
f wat Wiz dega w1 T TCAT W
aa A | § 97 Y 98 qg YAV
e § 5 s s e A e
A SR # rew § /A K wlalwar
rér WX figg aarer #Y gfer 3 IR
o\ guie R4 sareqr wow F F
ur fggea & qasaAr w1 e
#ANT AT FY AT K qr AHTHS
¢ aefa &%, a7 & =% w7 W g
g1 TR BF T g IR -
qrarardr g, s FHtfaga vl &,
I T AT A AR ¥ AEFT W AAN
® fodt 7 fipdt ©7 7 fggeam & ot
a9, fora &1 5T ArgEt § W
T A 8, TRk $ 7 ey 7 0
2« ¥R wafaga & 2@ I, @ 3
iy v oF fass ¥ ragq g D e
T T NE AR AIN T NIF )
XAEY W g? oF HaAacw ¥
wr?! g fe fedr v fedy qgd
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[ anra]

wrfuv fggam & smar ) 9y
faalt wr av g9 St w3 A W @R
¥ frg wraw @, w ag T w IO Y
o T wa qrer g { ool
o1 w1 iy g W gt g el
NEwEiaY?

Shri B. Das Gupta (Purulia): On
a point of order, Sir, what the hon
Member says has no bearing. Per-
sons like Rajaji and Sunitt Xumar
Chatterjee should not be vililed in
this way. (Interruptions),

Mr. Speaker: Order, order. The
hon. Member evidently has no argu-
ments to back the points he is mak-
ing. Why should he indulge in
abuse? What I would say is, hon.
Members will understand or at any
rate, address themselves to the point
at issue on merits whether Sanskrit
is necessary, We are discussing the
report. Let him say, we are not
going to accept this. He may say,
even it may be reactionary and go-
ing back to ancient times. I have
no objection.*®* The hon. Member may
not be in favour of it. Let him say,
this is going back, this is not a
language which ought to be helped or
assisted and so on. Let him say so.
Lat there be no such thing said here.
After all, the entire House has to
move amicably. Let nobody abuse
another.

Shri Yadav: ** bl b

Mr. Speaker: Order, order. The
hon, Member may, without using
such expressions, say as strongly as
he likes that Sanskrit ought not to
be revived. I have no objection.

Shri Narayanankuity Menon: He
says that it should be revived.

Mr. Bpeaker: No, he is opposed
to it

Skri Yadav: Yes, quite so.

MAY 6, 1058
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sy, wry & oY finfy faar §,
FHfrm TR gg aff vgr gL

v g o feay o e der
TR IRy Y| 1y
freyfre it ? wgame®
Wi —aTaey S ey ot 1w X
oY £F Taw § o aon o wyfer oy
Zeft & fir forer i & womrfirasr s @,
IR AN 1w gfafed e
vt Y fod oy 8, for & wgr
wrar & fo s 9 e R fray ol »
Wt wEY Y ford arfy g W I F
Wi ®Y REX T® FAW @A WY
AT FE ol § W W dEp wrEn
Y feaid o 37 Y fawric «r 34,
& 2w i § e gX g s A
diftw S ww ww ST ger
tiRfefi R Nwaw
ey wrfer #7 € § fr S 9 gy
s s afa &1 Ay ad) 3t §, o
o & giifagure soff arge o o
e §, 99 7 I e ¥ qua |
WRE ¥ fifee &7 @ o

Shri C. K. Bhattacharyyn: The re-
port is not merely of Shri Suniti
Kumar Chatterji. The report is
submitted by some of the master-
minds of India. Why does the hon.
Member name Shri Suniti Kumar
Chatterji repeatedly and why is he
attacking Shri Suniti Xumar Chatterji
repeatedly?

it arew : AT T Y §
g
Mr. Speaker: Order, order. All
this is unnecessary.

Shri C. K. Bhgitacharyya: The
report is signed by all the persons
from different parts of India. So,

o*Expunged as ordered by the Chair.
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why should Shri Suniti Kumar
Chatterji's name be repeatedly men-
tioned?

Mr. Speaker: 1 agree.
Shri Yadav: He is the chairman of

the commission and he represents
the commission,

Shri O. K. Bhattacharyya: No, he
does not. The hon. Member can
say ‘all the members of the com-

mission’.

Shrl Yadav: Yes, 1 say, all the
members of the commission, includ-
ing Shri Suniti Kumar Chatterji.

Mr, Speaker: I would call upon
the hon. Member to resume his seat
if he continues like this, Let him
not refer to any particular mem-
ber. The report is there, and the
hon. Member may attack the report
impersonally as much as he likes, and
say that this is not a language which
ought to be revived, and these sre
ali the arguments, or that no com-
pulsion ought to be there; if anybody
wants to study, let him study; or it
the hon. Member even goes to the
length of saying that nobodv should
study Sanskrit, I have no objection.

Shri Yadav: Not that.

Mr. Speaker: But let him not
refer to any individual member of
the commission.

I think he must conclude now.

ot quw : sfaq, & & WA
wHfw T i g 1 iR awd
W& oA § W a9 S fwar €
&7 ¥ EH qUAT 3% oY 7@ Fear o,
e T o e ¥
foar 30

ww Wy e, S 8

witqrew: A 7 fordgw T IR
% e ww & v s 8| S Wi Gy
Y ¥ w7 I WX Loy w1 o7 IHWT
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AT § | NI X AW T QF T
aeeq ¥ ary gk, O IR vy s W
gopa Y T wrr famr g, ay
e g TN g QY o 1 ¥ [y
frde wom wrgan g i oY ere afiqor
T WE I35 @ ¢, 7y Xfww wrofat
w 7 & | ufad g § fe & e
wrgar § fe doe F i wesr d—faoy
¥ agaegs mfaa) o dopw ¥ e
aegw ¢ Wi feem o W Wi &
aregh & 1 € A oY, e s ax
o wTEA Py wfea Y 7 gated fewrr
TemigrarRrd Wik g fagere wedlt

wreaw s ;Wi fer o ai
ARSI FE?

o) W : I &7 AW w9 A
foqyd & & 1 #9 o forar @ ?

Mr. Speaker: It is not necessary.

oY araw : & q@rs; 6 @ S 2fqor
e 7 @ 1 9 & ghor o FWT
MEFg I d @I v uRad &
@A > § AR TNET T qq AR
AT T AT w7 ARy § O oamr A
wifrr d@ W, Anqg ofert o §,
ST AT g 7 @ I 9T weTfieer
WAt a7 HEPT ¥ FIT FIAH AT Ay
& | ot e ¥ ool o st o
wTeY, day, qEfeas e oY afior
# aga wivw & ¥ §, o W dopw
ar gt AT ¥ T oRiEee waw
TEAT QX § | T W7 7 A -
9 § et § | ww gwrfaee A &
o g W W gE o g,
O gz A AT Y AT A qE gy
T § 1wt I gL qT A,
o wndf, samre a1, TRl Aot
Y, QMR 9T, Tt oX g e ¢
R 7T Qe ST T g g e



28447 Motion re:

[t e

siw, & Frdger wow wgn ¢ fw
g Y BT I T § | HEFT ® AT I
wift 7wy T of TerAw ) ofr WY
qx W T Fopa ady @i ey off
AT 3% I F7 ATT €Y § TRy Fqoy-
forarera &7 vT & Srgi 9% f o wraey
wfgem &7 geFd WA 7 g @y &
o€ oYX S AT 7T WY

Shri Raghunath Singh (Varanasi):

No, no. That is wrong.

Y arw : =yqq, § AT g §
fr o e #Y 1@ £ 2 FY o
7 &Y, 78 FaT FHY A AT 7 a6AY §,
wfY 3y a7 Ay § | Forw F wAweT
w1 ¥ fod @) Sy pomew T A7 WY
& AT T gy 'wdY ¥ 1 qg Farfy
Y ot §, I ew g A g

# firiem s Tga £ v )
w1z fFar I | wE A aTF 99 S
&, 98 71< faear war a7 A wafad
fear war a1 f ag wEwnEr w0 97 )
7g fY a% faar vmar § o gy T §
i fg=dr a1 gy oY wrd §, ¥ el
AWE § WA T ANE, @ A
griegr oY ey e § ) frdee s
amgan § f fegeary & orets Y st
&, AT WY AT & AT Al AT HY
TH T T & 9T WR G a I
ATST FY WY T MOAE A, Tg AT 4
T8 ol &, ag v )

wegafy oft 7 3 @ o F 35
T Y | I T v A gE ? Ag Ay
wifer wanfuysre & oft faars & W)
ot fawms W wvdt g §r ft fw
og 7§ A wifegd | g Ay g wepfa
&Y STO TEAT AR & + TR A
wrg ¥ N §, L.,

MAY 6, gy

Report of Sans
Cmnmicﬁo,g« 15448

Mr. Npeaker: Order, order.
"\obody quote the President.

it avew . & Tregaf ofer g W
¥To THE SOTX WY AW 1 R A
wré wmafa o ar At g

Mr. Speaker: The hon. Member
Nill kindly hear me. Nobody ‘is en-

tled to quote the President’s opin-
‘bn here for or against any parti-
Rular point that is being discussed.

Shri B, K. Galkwad¥ [Nuitk):
Vesterday it was quoted..’”

Mr. Speaker: I .am sorry, 1t ought
’\ot to have been done, because,
er e cules—don, dtenitory wiil
dly read the rules again—the
fres.ident ought not to be brought in
any discussion one way or .he
%her, Anyhow if it has been *done,
Fossibly 1t has been inadvertently
fmwed. I do not want any  re-
“rence to be made to the Rashtra-
ti. He is above all this.

«q; TN : AW qEHE, § 9T 57
wr

he Mr, Speaker: Order, order. The
o Deputy-Speaker who was in the
hair has referred to it. I am read-
d‘ig from the proceedings of yester-
Ry. The hon. Deputy Speuker said:
“The President’'s name should
not be used to influence the de-
bate.

Shri Panigrahi may also have
three or four minutes”.

" Shri M. C. Jain was evidently re-
‘m-ing to the President, and the
;Lpn, Deputy-Speaker said that the
b'rsident’s name ought not to  be
rought in for the purpose of the

'rgument.

it are : @ g % @y v fw Ay @
T WY S AT § QA § I wRT
qurfage AT+ & wrrer ag
wrer wrgan § fie tens ¥ foay ot



‘g4449 Motion re:

wniw o e wig o, 3% ofe
& gmfave 2o §, v o e
we I o7 famifat &t sy ot fear
ot YT oy HTR o o g3 Ay, @
qT TG AT FF TH W GqGL TG
fear mav 1 ww& ars wfge far § e
Twifaaer s wwd o AT T
frd g smec@r

& ol s wrgen § s srewTy
wrgd § s oeiw gAY, ot w9 W N
ST ST g | @ Tl T
Tt e et v & W wr fen wx

w7 frar war v W aTiew T 9
7€ A fey ¥ o UgATT @ W}
ol ) wrfaw & qEoE @ § aawan
§ fis ag aegareT aw wC @ ) afa,
* ST, Y etz fareelt A §,
Nfw gy o agd &, ¥ =y Hr Ay
e $ft Y 1 & ared e ¥ S
ag fe owmit g Aifawr R W @
oy afver & 9@, T § 9 A
&Y T AT &Y oA Sfee st wy Ay
o HL WK A AT AW wF I
ATE HOFA W AY AL |

Mr. Speaker: The hon. Member

must conclude now.

sft ae : oF < faae 7 aew fed
¥ § 1 AT WOeEw EITNE § o« r
Lol i

¥ g Wz § e qwiawe A
wrear Tt Y nfgd | gt 97 wfEm
w7 & firarergY & aqr #F A WY ImAT g,
¥o WTEY ¥ AR ¥ IRy §, dewr
faglf w1 ey forar e & 1 & qawa
g fr agi ae fafar 7 & Wy W
Tgr §ute sy & fagde A w A
wr® iy o § 1 g Ao Feuia o
# oy gt aw v § iF oy T dae
108 (Ai)L.S.D.—10.

(SAKA) Report of Sanskrit 15450
VAISAKHA 16, 1881 Commissi 54

SN
YT qaTar A Y o, A A et
oy & T e fear w2 | ow wohw
a TR el il e A F oy
wfl T & 5wy dew & quert §
ww TR ¥ O fard arr fr g
Wiwdit e Afrw
get W A F vy wr wr Y § W
A ST g § 1 @ I W A
w7 § Wk, g qE o §, v
fell *t awr wa g o e g,
w0 &, Ny aiwy §, 9T an A
AN TR gAMYL

ot araw : ¥ af FANY § fe oo
gt ¥ @Y U & wh wifaw 4 §,
o 3§ & dm3 & wiifis ovw wrbe,

' T W R FTH HK
G 7 werar & 1wy oW Gt v Y
ffC TEBT WY A Ry N gt &
f@ TTE ¥ T & v AT O AR
f TEE, S agd. .

weqw Wy < Y AT ATALE |

ot gy : WA Wi Sy e
Ff ST B qrawfY Wied ¢, S
o FA @7 et §, W) e
qﬁmmﬂ@mé!ﬁ?m’ﬁ
Kﬁ%ﬂ*ﬁ%miﬂimﬂa‘riu
ghri Raghunath Singh: He has

en 18 minutes. Others were
aljowed only 10 minutes each.

ot qraw : F st @y el 2 g

W { avq ang 9 Y S A
gﬁsmﬁmﬁfm%ﬁrq
of T e A ¥ oy fra g, B
of X A% afl Wl wifgd S §
v § fe seer or wfvard faea
™ fawifedr. g3 @ s g



35451 Motion re: MAY ¢, 198 . Report of Sauslerit 15452

Commission
[ awew]

T I G GG wEAT K ol T W v faww ax et w1 wwEe s

W faarara W shw g afie far & 1 )

wifie ¥ e T WY § 1 1

e & wuwer § f wfww &1 @ oF v sfiy s Ay S g

il il
o W &R W W) § wwEr & g § 4 it @ W § e

s dAT STEAT § 1 9 A § N | TG W Ay § oG @
o o AT 9 e Rw & faumesa WL APT R} §, Ty owEy ¢

wely Wt & e e Wi e fr u¥ s wgfea gfoai § 1w
IOT AR ¥ €Y o w5k aferor oY A o aEt ¥ A F oagy @ OF
| FR AT agh & wday & o uad R aw W of § 1 ag ww
ot 7€ oY §, wewa @ wa Ay iw § 5 v v & forw wwre
wwTEd W fEgETT T qATq A N A gy § WK, A
1 amaba b wg @ fo wga ff S ft ) afe €
O e F wo # e wom e g% I WA 9T 91 @ Iuw
g f& o 3w aw § Y e s & far qor wX IWM fad
sHAY w wor w7 g Wik Eefa W aw A A @ omr 4

Y rgareT o7 wian faww e A et a7 ¥ ax WY TR W

wiferr wr & g TEITEY WT | IR ag Y aa ey e
Mr. Speaker: How many more i"“"’"‘ﬁ*’m‘ﬁwm’fﬁﬁ

hon. Members want to speak? Y 9T 7Y | I A wv
Some Hon, Members rose— R T TS
Pandit K C. Sharma (Hapur): 1 I AR, qEE, Srig

want only five minutes.
m;?%:!mlﬁ:qmzz;’mﬂ e ke g 1w A
A SN M o W i Al b i

Y gz 7 sfewg §, TR | YF
23 w7 F= faogr AT 971 i €, STy g T g € o
Mr. lpeakd:r: wieﬂ:greed tc; sltutill AT &Y 1 3fT afg g e @, ST A
6.30 r.M. to . t
the l::x Min!ster no:?'hln: egaiv;!l:: if‘ T mq@ a’ !ﬁﬂ'gi’@‘ il
him 20 minutes. But if the House qRaT | T g § &Y 9F wwar § AT
agrees, we e;n discuss l;tomon:!ow q@'m'ﬁmm%ﬁ‘ﬁ
Iso £ a -
B e it ¢ ¥ e e
. . o QAT T AT T\
Some Homn. Members: Yes: 3 wit a'fr t ar ww
vt TR wreslt (aTCam— TR TET AT I T QX w12edT

dar—rgfen arfemi) s #nr g3 fes at g gewere e,
wET, & s war arardy  fw forg & g FEX §, I ST T



315453 Motion re: 5

quR WE ¥ QYT 9T | T A gl w4
fis 7g oY gx & v Tepa gy W@
s grm, W foer feqr wma ot
€} qF T 97 wT gATAT

ag TR g § e sureon, satfaw,
m, i‘l g L 158 LECIC TR
frdws famMt S N5 g, ST aw wr &
arren g\ e & o o i ¥ fad
wrfw, wanfo, swfR | 4 W oA W)
ST g R w8 T g | oW ag
fafa i gr #Y sg v § fe g
&= ¥ wey A & 7 gedr wog = §
&Y OF IJ[FTET FIIT LA T 9T | IG I
T oy fr g g X k@ A
v feam mr, wfE ag wfr afr &
;ﬁww FE T | A I
1

‘g #Afw afg Irere w3
afz gemq ®Afw are@ wafw

Yot qanfrafoer ax ey
e wEarty qafy afw

ag Fgar § # wiaar s g 47 WK
/R F e Y wfa | o §
gt d T g s afz sw & & ‘7' of
frprer &t ot wfer <@ ardy omar g
g & few 99T & oF @iw & 97
TR AT Y o | &Y & qg s Sgar
g fw oreft foa® ey arr qenfae amge
wiF & & ¥ A AARE T T
wft wrr o fmlt § s fear
& o gep aven g, @ & wredt
T g 1w fafw o &
fad dvpa WY ma ¥ adiv odw (A

VAISAKHA 18, 1881 (SAKA) Report of Banskris154%4

Commission

wg7 % qaoy 77 § e ware o fg=y
U AraAe § A AT qTEEHT W
wgra fad feom dwifre oex Y Frrerer
Y | g T e et e
oy § o & g g T & oo
T gy e o w g ¥
7 F w7 § AF S far e}
RreeT ox fgdy w7 7y §, ag Wt wr
gk A sk s dwrmr g
Y axg & fawifon ¢ 1 fawifor o
& agY & fiwer g 3 9% A ferar )
QR wredY wY oY g% AT Y AT | AT wF
w1 wfasm a3 & fr 7w 7o © foagar
sfew Sremgr I gaft & Tl
TGHMNT THqT FrfT |

W gueTe () W
“fawrfar”’ # faarfar v § ?

it v e A -
w7 ag & fa fawrfor o ot § wg
I 1 Y go ofr g & I A
# v ey § 1 €&t g7 AR AR
W § g WA w1 § dfew o o
9T ANT WA T FF FT AW §
wgY & o 37 o oft g & A forar
e R agTd o g g w
g & &y F wur foar @
N W o oW o
A1eT arat W] dmfas ool & W
T 3T A w6 A 99 F gW A oA
1 agra 3w § g odk afed
TEFT FT @A TEAT WTATE § |

ow "I a@ vz w § gy
s g W ag 9z ¢ e wepa
A & v § gq ] 0 N @R W
fegr « Sy woft § 7 w99 o
# wrRT gud gat el ® 39 6
937 g foar Wit o % R F =
@R W s fenm o g A g Y
g W g WA A R



15458 Motion re:

[ewredy e wreft]
fowr | @ A g qum am R e
@ WA ¥ wmar Wy ave fear | dar
g7 v o) depn F wff off § o
FoRqrowr @ @& 3w &
& & drar oY | ot ot gT O
wx § e 9 gavel F I O o
T W AT T N A ¥ g
T wifg@d | afeamte & w=e faw
a1 w3, w5 T & R faw v W
¥, T o=l oy Wi W e e
oY qeawi # § 3% # e ¥ wfigd
R Wi afasre o off Qo #f W
&, For & fir wregearan o1 w= fapay
t N oy qw X Frew fem oW g,
T & WETT N WY Y T AT F o
wif § o ! fearal & & Frerer 0
wifgd | i oy o aga waww
fr wmt S e ¢ wel B e

rr B, g e onfr & @), Rl

T WTT | A W& qEA T oA
g fis & oY o aTwTOT AR W
ol § 1 R T o g R W

MAY 8, 1959 Report of Sanckrit
Commission

15456

§ 1 9% www ¥ ot ST oy e wfr
¥ wy feur fo @ oo w7 A wft
v | %fE & vyt fn <fc gl wf
w am omarfe § wefed & g
AW g aEe e §, fan
& T 7 Aw el AR xfr
§ ou w fawrarw A 0 AR W@
Wy g e g NI § & dfiw
¥ wg Wt § ) xufed @t o ¥
e wifz wr 7@ § 37 N gepa A
¥ fremer 3 wrfgd o 7@ e ¥
0 Wil wY A @ w8
wr wifgd

© T & g & e gt
# og w9 e fF ¥ & o
dega frarerg ar wifgd i fred
wfaee ¥ a7 g} wfawEt § o fold
& ¢ 3 & wER depe w @
T arfgd 1 it Tgafa w1 forw ey
mr 1 & 39 % s T FE@T I
afiew afy wv o o7 i & &Y =
® gy 7 wfus 7 %z w3 ¥ua Oy
¥ fAm s g g fF @
T AT AT a1 gAR dfawm 4 qrat
# wfege § o< =gt ok ot & <9



'$457 Motion re:

iy fgRpeTey, vy iy i, Tt
w1es & R A ¥ frR @ g aw ww
o agaTeT dogn o | 9T & feren-
ox deop § oy { witfe 3w o
oA depa 4 ) edY g ¥ -
ferat ¥ wrrfshe sy oY streT o SRl
thw W §, oo o Wy
W wosiw e §) oTwr Wk
forwaear W W& A T
WT G 9. WERT ST
wai Ay A gE e
KW wor g § 1 wfiqor o
¥ sty guiy sl s auig
fage w, woify wafy {Hifam,
W weiq qrédT, 1 a R -
qrar ¢33 sy A% gerE F | W
WY v At ¥ 9w F & e 5 F fear
wr g 5 ardder, af, o Fa)-

1 W i W geew Y 1 9 Ag
wiE wifer O E) ¥ R g aw del
gt ff 3w g Wi wnfa o W
AT FeRT ft | I | w0 8w
g f 1w avg sl e &
wiwre, Wl wify T @ ey
TH qurT ood, ©r Teat Wt r
wrer oft dopw ff 1 W oY gk Ak
ug wgy § fs g WY wolt fwdt oY

VAISAKEA 16, 1681 (SAKA) Report of Sanskrit 15458
Commission

T oY Tor ey R T e v A
a7 37 FY X v g i s et
e & Hufes wnre.ow 4 gu
WA dgar R T &
Y gT o g few g & ag T ey
ey § s dopa Amer T W R
¥ @i ot § ar dopw ¥ wilt X

1
4
¥
4
e |
73
|
4

i
7
b3
131

€ mar | ag &% § s o e Wt
HET FNT F37 AT 93dY W1 A9 g,
et &7 T g & Wt 3 figy
af w1 @ fear, Wy o W @
ferar /T I ¥ & aw wodt de
a1 N QF v gl Wi st
® g gE & faar 1 e
SEFT BT FTE R AT | orer X eeTe
X s Ay § e dera gRer
wt @ wifs Wy § (1 d;few, S,
wifra ag W wgr & ek 7 @
WY ¥ FF|e QA g e o Aot
weefragepa ¥ 31 fomdt ot o
ar werdne, W ferar oA e,
qw, wier & § 3T o g9 Wy
dopa e f o 1 garc F ot gt
fr wrd onfar & svr § 97 o @ o
gepa 4 1 I f onfer on o ) Wk
TF 97 | ST Y e O A ) & feee
o | 37 §F ey fardy o ot o &
wHT W ¢ 3A W g W e
a7 4

off araw & Wy e degwe oY arial
oY ey fY | & e ¥ o ¥ S
s W § R depw wxfy oft
qrael oY W A o | depw wwer



MAY 6, 1889 Report of Senskerit 15460
Commission

uT ot W T aTa- T § i W ag Y 4y W AAd
oo} ot firerorelf oy & oY wire # qm twfresmd

% dera wfaer & oW § 59
T wET wigaT § | v i fond
& g7 agy s & 3w | <fe
w1 § wafed & e ), O s
AT {1 I AEET W aea
fie & tust § v § T e
fe ¥ ug § ol &7 OF AT WEH

dEgT ATeT T agw I g ':";’;“' . .
TWET TR derd ., er: I think the
?q;ﬁ 'Wffsﬂ’mft Member is likely to take some more

time; he may continue tumorrow.

e 3T oY wg § 6 deps 1835 hrs.

t The Lok Sabha then adjourned
feogré till Eleven of the Clock on Thursday,
- May 7, 1959/Vaisakha 17, 1881

(Saka).
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DAILY DIGEST
[Wednesday, May 6, 1959/Vaisakha 16, 1881 (Saka)}

Corvaas
ORAL ANSWERS
TO QUESTIONS 1516115203
5.Q. Subject
No,
2340 Gangs Barra
4 Scheme 'e 1516164
3341 Ford Fo miation ex-
perts for Food Pro-
ducnon. . . 1816468
2242 Docrors for anti-
T.B Work . 1516973
2243 Road Acadents i
Delin 1517380
Sambalpur - Titila-
2244 garh Ratlway Line 15180-~82
2245 Rice Mulls 1n North
Bihar . . 15183 —87
2247 Trafic Survey of
24 Buck nghuny Ca-
n . 15187—89
2248 ArrServicesin Assam
Sector 15190~92
2249 Manufacture of
Pap-rs and Boards,  15193—94
2250 N:w Barrage in
D V C.Project 15194—96
2250A Casualty at the Saf-
darjungHospital  15196-=15200
2252 Indo-Pak  Canal
Waters Dispute 2$200~02
WRITTEN ANSWERS
TO QUESTIONS 1520387
S Q.
N,
2246 Thermal Stations un-)
derD V.C. . 15203
2251 Market Intelligence
5 Scheme for Ma-
nipur 15203
2253 Rail-toad Compeni-
tionn Madras . 15203—04
2254 Prnicesof Tobacco 15204
225§ Threatened Stnke
by Madeas Port
Trust Employees. 1520408
2256 Maulana Azad Me-
dical College 1520506
22 Over ent  to
57 O Raiwiy Gontrsc-
tors . . 15206
2257A Acquintion of Land
for Government
Servants House
Building Society
Ltd. . 1520607

2258 Gastro-enteritis Ca-
sesin Delhi .

1520708

WRITTEN ANSWERS
TO QUESTIONS—contd.

S.Q. Subject

No,

2259 Dues from Chimna
for Oversess Com-
munications Ser-
vices

2260 Flood Control Ca-

acity of Hirakud
am Project

2261 Standardssation of
indigenous meds~
cines.

2263A Reduction in Rail-
way Board Staff

2262 Hassan-Margalore
Rail Link

2263 Prices of Agricultural
Products

2264 Pilot Service for Cal-
cuttaPort . .
2265 Suspension of Rail-
way Officers .
2266 Surplus Machinery
1n Various Projects
2267 Rail Prionty for Ro-
reignExporis

us
qu

4022 Damage to Railway
Track and Property
duetoFlrods

4023 Self-sufficiency 1n
Food .

4024 P & T Employees

4025 Foreign tourists

4026 Thicket Checking
StaT in Bikaner
Division (N Rly)

4027 Sleeping Accommo~
dl‘:xo: on Delh-
Bikaner Tramn

4028 Amenities at Sta-
tions on Northern
Railway

4929 Rural Eleetrifcation
mn Punjab

4030 Carruption Cases on
Central Railway

4031 Letter boxesin Bom-
bay Villages

0 Telegraph and Tele-

4033 T ciities 1n
ombay Villages

4033 Nauonsl Highways

15462

CoLumns

1520809
1520910

1521011
15211
15211-12
15212
15313-13
15213-14
15214
15214-1§

15313

15316
15316
15317

15217
15217-18

15318
15218-19
15219
15319

15320
15220
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WRITTEN ANSWERS TO

QUESTIONS—contd.

USQ.

4934

4035
4036
4037
4038

4039

4041
4043

4045

4046

4047
4048
4050
4081

4083
4053
4054
4055
4056
4057

Subject

Coaches on Metre
Gouge Section of
Central Railway .

Selection Posts on

Om:anlilwuy .
Overbridge at Par-

bhani Station .
Railway Protection

Force . .
Railway Protection
Force on Northern
Railway

Su'g;r Mills in Pun-
Ll . . .
Primary Health Cen-

in Andhra
shh . .

Milk Powder Fac-
tory at Vijayawada
Medical Stores in
AndhraPradesh .

New Railway lines
in Rajasthan

T.B. Clinics in Pun-
jab .

Research Centre for
Spices in North
nara

Coconut in N. Kn-
nara .

Railway Magistrates,

Sugar Production .

Sugar Factories.

Crulhmi apacity of
Sugar -“P::ely .
Block Capital of
Sugar Factories
Medical Colleges
Subway at Subedar
Chatram Road,
Bangalore City
Ticket Checking staff
Development of Part
Pacilities at Pradip
Development of Me-
dicinal Plants

4058 Gl!elt!.eve!Cm?

405
4060

4061

Section (N Rlil-
way) .

Marketing Sodedeu
Roorkee-Haridwar
Road . .

Saoctuaryin UP. .

[Damy Drad®T}

CoruMws

18221
15231
15223

153222-33

15333

15224

1€224:2%
15328
15225-26
15226
15226

1$226-27

15228
15228-29

15229
18230

15230
15229—31
15231
15331-33
18232
15232-33
153233-34

15234
1533435

15235-36
15336-37

RITTEN

ANSWERS
QUESTIONS-—contd.
8.Q.

IIN 0.

o83

496q,

4070
4071

4072
4073

-

Subject
Central Tractor
Organisstion .
Consolidetion of
Land holdings in
Sugarmills . .
of Sugar
from in
Punjab .
Regions  Comeot
esearch Sudm

in Orisss

Scarcity in Food-

grains.
Pruit Orchards in
Bombay State
Mulberrv Cultivation_
in Bombay State .
Robberies in Trains .
Dildphnc am
the Railway m%n'
Cure for Goitre
Selection of Assis-
tant Labour Wel-
fare Inspectors. .
Punishment for de-
reliction of Duty .
Corrupti Cases
in outhem Rail-
way. .
Rail Relencb
C::l.t);e, Lucknow.
Irrigation Works in
Punjsd . .

Rural Electrification

4079 Passenger

Amenities

on N.E, Railway .

Traffic Accounts
Otﬁce,

Tnﬁc Suwcy of In-
land Water Trans-

System
Bt 1
uisition of Land
Aﬁf‘;n- Railways .
Hirakud Power for
Bhilai Steel Plant
Survey of Kollan-
god-Trichur Rail-
way Line.

. .

Nautor lands in Hi-
machal Pradesh .

4086 Railway

“News
Letter” in Hindi

TO

15464

15237

15338
15238

15239

15239
15239-40
15240

18240
15240-41

15241
15241-42
1524243

15243

15244
15244-45

15245
15245-46

15246-47

15248

15248

15249
1524950

15250
15250-51

.

15251



15465 Dank Drdier] 15486
WRITTEN ANSWERS TO WRITTEN ANSWERS TO

QUESTIONS-—contd QUESTIONS—contd
UsQ Subject CorumMns UsQ Subject CoLumMNs
No, No
Office 4113 Decrees

4087 Em Ralmv‘ Nonhemllm‘v:;t 15267—69
Station§ 15252 4114 Holy Pamily Hos-

4088 Quarters for Radl- pml.Newgenu 15269
way Staff 15352 4115 Sundwtpuz{Agog{_-

4089 Movement of Oil- ance for
cake and Potatoes 15253 61 E‘“Pm_r B 15369-70

Wind Mill h 4116 Janaw -
4% Village n & Deths 15253-54 presses 15270
1 Price of Rice n Ma- 4117 Jansmand GT Ex-

hiid mpur 15254-5S presses 1527071

4092 Director of Heslth 4118  Famuly Planmng 15271
Services, Manipur 15255-56 4119 Agnculnns'::lh Re-

Taccavt Loans to search Schemes in

493 el Peasas Jsmma and
Multi-purpose Co- Kashmir State 15271-72
operative Society 15256 4120 Central Assistance to

4094 Stenographers 15256-57 mmb Colleges 157

4095 De;t"pw ® MC“;: 4121 Levy on Foodgrains 15272-73
operative Society 15287 4122 Death of & Labourer

4096 Lakwa Stanon 15257-58 du; to Gas Bxplo-

4097 Bndge over Kmissa- siol 15273
har-Durgapur 4123 Building for Jayna-
Rocdm'?ripun 15258 pore o mx‘lﬂwﬂ Lz

4098 Rc%::r of Roads in 5274

purs 15258-59 4124 T e —
nking W S ol

1099 Dr;lﬂym Tﬂ;:l?l e 15259 4125 Ruilway Land 15275-76

4100 Hospitals 1n Andhra 4126 ZooinDelhy 15276
Pradesh 15259 4127 Industnal Estate at .

4101 Doubling of Ral- Badh 15277
way Line 15259-60 4128 Deratiment of Goods

4102 Commuttees on Rail- Tran near Poona 15277-78
ways 15260 4129 Contract for Luggsge

4103 Potato Growers in and Parcels 15279-80
Himachal Pradesh 15261 4130 Ticketless Travel by

1104 Amernican Rice 15261-62 lén.ﬁmlu Police L5280

T onnec-
fros e;eo%l:me c 15262-63 4131  Wheat Prices 15281-82
10§ Aerodrome ar Che- 4132 Chandabal: Port 15281-82
ruvannur 15263-64 4133 soa?:'ﬂgl‘gmoﬁ
(4
- F5a64-6 a4 P'i’mm from 15283
to8
nfggh&:ls}:‘hﬁ 4136 Tran accdent 15283-84
me 15265-66 4137 Second Shipyard 15284
09 Bhakra Dam Pro- 4137A Loans for Bhakra
ject 15266 Project 13284-8¢
10 Family Planning 15266-67 137BExport of Nux
11 Slum Clearance in 43 Vomica Seeds 15285-86
Delhy 15367-68 4337C Bx-cmployees  of
12 Rmjwav Protection Ratomng Depart-
Force 15267 ment 15285-87

" (A1) LSD~11
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PAPERS LAID ON THE
TABLE......... 15288-89
The following pa

weee laid on the Ta le

(x) A copy of Notifica-

No. G.S.R. so2,

dmd 2sth April, 1959

under sub-section

g) of Section 3 of the

ssential Commodi-
ties Act, 193s.

(2) A copy of the State-
ment contining rep-
lies to certain memo-
randa received from
Members in connection
with Demands for
Grants (Railways
1959-60.

(3) A f elch of

under sub- (5

Rule 3 of the Alr Cor- -~

ons Rules, 1954 :

(¢) Summary of Budget
Estimates of Reve-
nue and Expendi-
ture of the Indian
Airlines Corporation
for the year 1959-60.

(55) Summaeary of Ac-
tual Expenditure for
the year 1957-58,
Budget Estimates
and Revised Esti-
mates for 1958-59
and Budget Esti-
mates for 1959-60
of Indian es
Corporation.

(#3) Summary of Bu-
dget Estimates of
Revenue and Expen-
diture of Air-India
International Cor-
poration for the year
1959-60.

(iv) ﬂinmnry of Actus.lls fog
year 1957-58 an
Em’mltel and

Estimates, 1958-59
and Budget Estimates for
the year 19 ‘ge 9~60 under
Capital, of Air-India
International Corporation.

Repott of Bmmtwl Committee
-tixth Rzport was presented 15289
STATEMENTS BY MINIS-
TERS......... 15289—01
$) The Minister of I
® Power %

lbnhm)mlde
mdlnath:

STATEMENTS BY MINIS-
TRRS—contd.

period from the 1st April,
1959tothe 318t  March,
and also laid on the
lbleaeopyoftheApee-
ment,

(%) The Minister of Minesand
QOil (Shri K. D, Malaviys)
mdeammentmdmg
discovery of a new Coal

Seam in Singrauli Coal-

BILL INTRODUCED ....... 15201

The A mmon(Rnlmyl)
No. 3 1959,

BILL PASSED... 15291—9%
® The Minister of Finance

Momz Desai)
moved that ‘Appro-

gmuon (No. 3) Bill, 1959

e taken into consideration
‘The motion was adopted.
After d.u’e‘bﬁﬂl use
consideration the Bill was
passed.

¢) The Minister of Railway:
(ShriJagjivan Ram) moved
that the Appropriation
(Railways) No, 3 Bill, 1959
be taken into consideration
The motion was adopted.
After clluae—bﬁ
consideration the Bill was
passed.

SUSPENSION OF RULE...... 1529495

The Minister of Commercs
(Shri Kanungo) moved the
motion re. Susgemm of the
first proviso to Rule 74 of the
Rules of Procedure and Con-
duct of Business in Lok Sabha

x’efpplwltmn to the motion
erence of the Compan-

w a Joint Com?m% ‘Pge

motion was

MOTION TO RBFER BILL
TO A JOI COMMI-
1529515407
o e
b a
Commities. The Minister_ of
Commerce and Indultry (Shri
Lal Bahadur Shastri) replied



315469

MOTION TO REFER BILL
TOA ‘]OXNT COMMITTER

to the Debate and the motion
was adopted.

M‘%{‘ UNDER CONSIDERA-

'orks Accountants
1959,up-mdby f"s'bh'
mDncmumwunotoondu-

MOTION RE. RBPOR

F

SANSKRIT COMMISSLON 1541360
discumion  on  the
motion r¢: Report of Sanskrit

{Day DranfT]

ON RE: REPORT OF
MOTISKRIT COMMISSION

Commission was resumed. The
discussion was not concluded

T

AGBN’DA ROR THURSDAY.
g 1959/VAISAKHA 17,
1881 { AKK

Further comsideration of the
OmtlndWorhAmnnn
Bﬂlmeou:dmdon

th:
e
cussion on the motion re; Report
Sanskrit Commission and
wnhamaricnge. Righth Ragass,

15470





